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A

CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Saturday, 29th November, 1047.

The Assembly met in the Assembly Chamber of the Council House at
Yleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in

the Chair.

SUSPENSION OF QUESTION HOUR

Mr. Speaker: In view of the importance of the subject of today's motion and
the desire of a large number of Honourable Members to participate in the debate
a request has been made to me to suspend the Question Hour so that the
House may get one more hour for discussion of the motion. The practice, as
T gaid on the last occasion, has been that the Question Hour is suspended by
e only if the House is unanimous on that—not that the Chair has not got the
pcwer otherwise; but generslly the power is not exercised, if there is a single -
dissentient voice. It appeared to me that the request was a very reas>nuble
one in view of the importance of the subject; and in view of the very smell
pumber of questions we are able to put through everyday the Question Hour
may ss well be suspended. Honourable Members should know that the « ffect
. the suspension is that the questions will be trested as unstarred questions
ind will find a place, along with their answers, in the proceedings, so that there
» not much of a loss by suspending the Question Hour. Are Honourable
Members agreeable for the suspension?

Several Honourable Mambers: Yes, ves.

Mr. Speaker: Then the Question Hour is suspended.

& ?Blﬂ Abdus Sattar Hajl Ishaq Seth: What will be the time-limit for spenches
it

Mr. Speaker: I thought I would mention that after the Honurable Minister
has made his motion. 8o far as he is concerned I do not want to prescribe any
time limit.  Before I call upon the Honourable Minister to make his moiica
there are some formal motions to be made which we shall take up first.

STARRED QUESTIONS AND ANSWERS!
(a) ORAL ANSWERS.

Exezxprrure AND NussRR oF GENERAL Hi3prraws (¥ [No:o

‘:‘l‘; *Shri 8. Nagappa: Will the Honourable Minister of Health be pleased
1 8 :
(8) the number of general Hospitals with the number of beds in each of the
i towing categories of hospitals (i) tuberculosis hospitals (ii) ophthalmic hospi-
tals (iii) maternity hospitals (iv) sanatoria and (v) mental hoepitets throughout
the Indisn Union—province wise and State wise;
(b) the number of speoialists in the different categories;
(c) the number of candidates that are sent abroad for specialisation in
nifferent medical subjects; and
(d) the amount of money spent on the training of each specialist?
_ The w Rajkumari Amrit Kaur: (a) Attention of the Hoonoursble
‘ember i invited to the tables given on pages 41 and 43 of Volume I of the

tAnswers to these questions laid on the table. the question hour having been dispensed

“th,
( 8835 )
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$ of the Health Survey and Development Committee, a copy of which is
avai mmﬂma&m. Tlieﬂgumrddatolnlﬁnuawbolo.
luding the Indian States, before partition. Perticulars regarding the Indian
Btetes are not available.

(b) Aocurste figures regarding the number of specislists in different cate-

are not svailsble. A statement is lsid on the table showing the member-

ship of oertain specialist Associations.

(c) A statement showing the number of candidstes so far selected for study
abroad in medical and subjects is laid on the table.
a (d)'l'h:‘s::mtolnpendiwulvuiuinindiﬁdudm sccording to the

urstion course, Ordinarily & two years’ oourse costs approgimatel

Rs. 16,000 per student. * 4

i

8

S a——p———
Ssatermans shorwing the Memberskip of Certoin Sgcciokist Aseociations
ABS0CIATION Membership
Association of Burgsons of Iadis . . . . . 399
Asscciation of Physicians of Indis . . . . . 140
RadioJogiste e e e e e e e 100
Obstetriclans & Gynescologlets . . . . . . 261 (Excluding Punjab).
Dermatologiste and Venereologists . . . . . 8%#“““ dj
Ophthalmologiste . . e e e e e 200
Bpecialists in mentel dissases . &3
Leprosy
Number of doctors who have received n
'a o wh o“ spesial training z
Assvcletion . . N . . . . . 1,181

Seatement showing the  number of students oclocted for study abrend in  medical and ellisd

" Nenbe o] Condideics sclosicd @n oolh goowr

1948 1948 1947
L) oo

Biochemistry . 8 1 .
Fharmecy . . . e] .. . ] . . .o
P. H. Bagaseriag . . ? 2] .. . 2 .. . o .o
Medicine & o Branches . | .. “ .. . 8] .. 8 o 3
Public Henlth . - 1 3
Sergwy [ . e [ ] |
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Number of condidates selested Sn each year.
1948 1946 1947
Subject
Cen. | Prov. kbtu Cen. ! Prov. kum -Cen. | Prov. | States
welfare.

Maternity & child welfere 1 1 3
Anatomy 1 2
Physiology 1
Pathology 1 2 1
Pharmacology . 1 1
Industrial Health 1 1 2
Tuberculosis . | 1 1 1
Venercal Dissasen 1 1 1
Ear, Noses & Throat . . .. .. .. 1 2
Radiology 2 2 2 2
Ansestheuia 2 1 1
Epideminlogy 1
Orthopedies 3
Ophithalmology ° 3
Medical Btatistics 1
Peychiatry 2
Dentistry . . 3
Nutrition . 1 6

PunLic HraLTE AWD MEDICAL SBERVICRS

408 °Shri 8- Nagsppa: (s) Will the Honourable Minister of Health be
Pleased to state what percentage of the population of India can be looked after
medically with the present technically trained medical staff?

(b) Is there any scheme under the contemplation of Government tc re-
organire present public beslth and medical services?

(c) If so, when do Government propose to give effect to the scheme and if
not. why not?

The Honourable Rafkumari Amrit Kasur: (s) The Health Survey and Deve-
lopment Committee in their report submitted in 1945 calculated that shere was
one doctor for every 6300 persons in British Indis.

(b) and (c). The Health Burvey and Development Committee made compre.-
bensive recommendations for the reorganisation of the present medical and
public health systems in Indis. The Provincial Governments have these re-
cotnmendations in view while framing their post-war medical apd public heslth
esonstrmetion asheamnas Tha imnl da bl alt Ak N ettt m—
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MANUPACTURE OF ARROPLANES IN INDIA.

409, *Shri 8, Nagappa: (s) Will the Honoursble Minister of Defence be

;leued to stuto the number of aeroplanes owned by the Royal Indian Air
orce ?

..(b) Have Uovernment'any scheme or proposal under coutemplation for
manufacturing aeroplanes in India? -

(c) If so, when will it be given effcct to?
(d) If not, why not?

The Honourable Sardar Baldev 8ingh: (a) It would not be in the public in-
terest to discloxe this inforination.

(b) and (c). Arrungements have been inade for the assembly and manufncture
of Percival Prentice Elementary Trainer Aircraft by the Hindustan Aircraft 1.t3.
with the assistance of the Percival Aircraft Company, Ltd., England, but work
will commence only when the proto-tvpe which is now undergoing tests in Eng-

land has been approved. 1In due course manufacture of other types of aircrafts
will be undertaken. -

(d) Does not urise.

Loss or Lirx Axp ProPERTY DUE TO COMMUNAL DISTURBANCES

¢10. *Shri 8. Nagappa: (a) Will the Honourable Minister of Home Affairs
be pleased to state the names of tho places where communal disturbances broke
out during the last 3 years?

(b) What in the estimsted loss of property and life?

(¢) How do Government propose to prevent such disturbances snd safe-
guard the lives, property and honour of the people?

The Nonourable Sardar Vallabhbhai Patel: (a) and (b). The information is
not readily availasble aud the special effort involved in collccting it will not Le
commensurate with the result achieved.

(¢) Government arv taking all appropriste steps.

o
Bairisn PERSONNEL 1Y SERVICE OF GOVERNMENT OF INDIA.

411, °Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Home Affairs
be pleased to state how many British personnel were in service of the Govern
ment of India upto the end of October 1M47, giving separate figures for each
Department ?

(b) Is there any period of service sgreed upom in-thestmes of those who at-
atill in service? . , VOB e mom s .
(c) It so. what are the conditions and period of theifwervice®> =~
) W HLS -

The Honourable Sardar Vallabhbhai Patel: (a) The.puumber.of Brisish per-
sonnel in service on the 31st October 1947 under the Gavemment of India (ex-
cluding the Armed Forces Personnel) i« 2032. A statement giving :eparate
figures for ench Ministry is placed on the table of the Hotike. '

() and (c). The Government of India have guaranteed t0.al) their employees -
including Furopeans that they will he continued in service op the same condi-
tione of service ae before the Transfer of Power. ‘



STARRRD QUESTIONS AND ANSWERS 839
Number of British personnel in ssrvics under the qulndh on ihe 3108 October 1947 (ex-

Armed forces
Name of Hinistry No. of Brituh persounel employed
Contract _
Peemaoent. | o speifid] porary
period
1. Ministry of Agriculture . 23 2 2
2. Ministry of Commerce . . . 10 5 4
3. Ministry of Communications -1 45 7 10
4. Ministry of Defemce . Cou . . 209 22 . 138
5. Ministry of Education. . . . . 1 3 2
8. Ministry of External Affairs and Commonwealth 395 8 296
Relations

7. Ministry of Finance . . . 67 8 s
8. Ministry of Food . 2 T 5
9. Ministry of Health 2 [ 1

10. Ministry of Home Affairs . . 2
11. Ministry of Industry and Bupply . .. . 1 7 23
12, Ministry of Information and Froadcasting . .. 2 1l
13. Ministry of Lakour . . 1 22 2
14. Ministry of Railways . . " 562 2 10
15. Ministry of States . . 4 1
16. Ministry of Transport . . . 24 7
17. Ministry of Works, Mines and Power . . 7 3 2
18, Cabinet Socretariat . . . . .. 1
; Total .| 1,361 | 96 | 585

ToTAL _"—‘27 132 o .

UNAUTHORISED PossgssioON oF MODERN WEAPONS SERREPTITIOUSLY OBTAINED
FROM BRITISH AND AMERICAN FORCES

412, *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Home Affairs
be plessed to state the sources through which unauthorized, but most modern
tvpe of guns, rifies, ammunition. were obtained by some } :rsons who bsve
b:ell;reaponmbh tur vang them during the recent distarbane s in ceriain parts
o dia?

(b) Is it a fact that these modern weapons have beea surreptitiously ovtain-
led from the American and British armed forces in India durmg and after the
ast War?

(c) What is the number of such weapons obtained from those forces?

(d) Do Government propose to make thorough searches for all suoh concealed
wecapons, in different parte of India?

(¢) What is the number of such weapons found in the posseasion of unautho-
rized persons and confiscated?
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The Honourable Sardar Vallabhbhai Patel: (a) and (b). As far as Govem-
mient of India are aware illictt arms of modemn ¥ype have been obtained from
various sources including some members of the American and British forces
apersting in India during the war. But I regret any detailed disclosure of
these sources would not be in the public interests.

(e) and (e). Bpecial effort would be necessary to collect this information all
over India and I do not consider that the time and labour involved would be
justified by the utility of the information.

(d) I the Honourable Member has carefully followed Press reports he will
tealise that large scale searches are being made all over the country.

Crosing or SurrEME CoMMaND HEaD QUARTERS

413, °M:. R. K. Sidhwa: (a) Will the Honoursble Minister of ‘Defence
plesse state whether it is a fuct that the Supreme Commsand Headquarters
will be closed before the date originally fixed?

(b) If so, what is the date now fixed for its being closed?

(¢) What are the reasons for closing this headquarters?

(d) What are the views of the Dominion of Pakistan in this matter?

(e) Is it & fact that the closing of this headquarters is the result of the
disagreement between the Supreme Command and the Dominion of India?

() It not, what is the relationship which so far existed with regard to their
funotions between the Supreme Commend and the Dominion of India?

The Honoursble Sardar Baldev Singh: (a) Yes, Sir.

(b) 80th November, 1047.

(e) to (f). 1 would refer the Honourable Member to the Press Communique
on this subject published on the 18th November, 1947.

BROADCANTING OF THE PAKISTAN GOVERNMENT NEWS BY B, B. C

414. *Seth Govinddas: (a) Will the Honourable Minister of Information and
Broadoasting be pleased to state whether Government are aware of the faci-
lities given by All-India Radio to B.B.C. authorities for broadcasting news of
the Pakistan (lovernment to foreign countries?

(b) Are Government aware that the B.B.C. has been using these facilities
for doing anti-Indian propaganda?

(¢) I{ the answer to part (b) above be in the affirmative. what action Gov-
emment of India propose to take in the matter?

The Honourable Sardar Vallabhbhal Patel: (n) No, Sir.

(b)Y and (). 1% not arise.

Dimacr Coumusssion 1~ Tuk 1. A. O. C.

418. *Seth Govinddas: (a) Will the Honournble Minister oi Defence te
pleased to state whether Government are aware that under Army Instruction
(India) No. 338 of 1947 fresh University Graduates are eligible for direct™
commission in the I1.A.0.C.?

(b) Do Government propose to consider Ordnance Civilian Gazetted Officers’
claims in thiz respecd?

The Romoursbie Sardar Baldev Siagh: (a) and (b). Yes.
Revvtan Commssaion rou Onpaancs CaviLiax GazarTep Osviceas 15 a8 1.A4.0.C.

418. *Seth Qovinddes: (a) Will the Honourshle Minister of Defence b
pleased 0 state whether Government are aware that in & recent press com.
munique of the Government of India, it has been stated that owing to the
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ian Officers in the Army, some direct Begular Commissions will

l::omete?lf ﬁ?&‘} .C.0s and also to Eergenoy Commissgioned Officers who were
graded in category VI and VII?

(b) Do Government propose to comsider - the cases of well-educated and
technicslly experienced Ordnance Civilian Gazetted Officers of the I.A.0.C.
also for such direct Commissions in the I.A.0.C.?

(c) In case it is not found possible to grant direct commissions, do Govern-
ment propose to utilise their services in their present cadre on a permanent
basis, or to find suitable posts in other departments for those not required in
the I.A.0.C.?

The Honourable Sardar Baldev Singh: (a) Yes.
(b) and (c). These suggestions will be considered.

Drvisiox or LoAN BETWEEN INDIA AND PARISTAN

417. *Mr. R. K. Sidhwa: Will the Honourable Minister of Finance .be
pleased to state: '

(a) the total value of Government loans of various denominations, in both
the Dominions, India and Pakistan;

(b) how these loans will be divided between these two Dominions; snd

(c) whether a bolder of & loan in the Dominion of Pakistan can cash ib or
transact it in the Dominion of India and vice versa; if so, under what terms
and oonditions ? :

The Honourable 8Shri R. XK. Bhanmukham Ohetty: (a) The ontstanding
rupee loans on the 81st May, 1947, the latest date for which figures are available,
smounted to Rs. 1,781 crores roundly.

(b) Under the Indian Independence (Rights, Property and Liabilities) Order,
1047, the liability for the outstanding loans of the late Central Government has
been plared on the Indian Dominion subject to Pakistan making an equitable
oontribution. The amount of this contribution has not yet been determined.

(c) Tf the Honourable Member desires to know whether a Pakistan holder
can transfer his holding to the Indian Dominion for drawing interest or encash-
ment when the loan falls due, the answer is in the affirmative. Such transfors
can be made at any time. Drawal of interest and encashment in Pakistan will
need special arrangements with the Pakistan Government and it is ther-f.re
contemplated that the privilege should be limited to present holdings and any
enfacements transferred on or hefore the 81st December 1947. No transfers of
enfacements to Pakistan will be made after that date.

RAD10 STATION FOR ANDHRA PROVINCE

418. *Prof. N. G. Ranga: Will the Honourable Minisfer of Information and
Broadcasting be pleased to state:

(8) whether Government propose to open a separate Radio Station for the

Province; and

(b) if so, whether Government proposc to consider the advisability of
opening the radio station in Rayalaseema (Ceded Districts) either at Guntakal
or any other central place in Raysalaseema?

The Honourable Sardar Vallabhbhai Patel: (a) Yes, Sir.

(b) The Station for Andhra area is proposed to be established at Bezwada on
the recommendations of the Government of Madras.

SuBsSIDY T0 ORISSA FOR DRALING WITH LEPROSY

mb:nu m Sahu: g:t) will ‘:‘he Eono\;at;l:‘ dni‘fmml’ of
n r event Pro-
nnl&hi - pleased " umber of cases of leprosy
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(b) Are Government aware that out of every 70 -cases, one belongs to Orisss?

(¢) Do Government propose $0 give larger subsidies to Orissa for dealing
with leprosy?

The Honourable Rajkumari Amrit Ksur: (a) Government have no informa-
tion beyond what is stated on pages 186-188 of the Health Survey and Develop-
ment Committee’s Report, Vol. II. .

(b) 1t {s estittfed that the number of people suffering from Lepruey in
Orissa Province is sbodt 120,000. The Special Committee on Leprosy appoint-
ed by the Central Advisory Board of Heslth in 1941 estimated that the total

number of cases of leprosy in the whole of India was probably about one
milhon. -

(¢) It should be possible for the expenditure on their anti-leprosy scheines to
be adjusted by the Orissa Government from the Central Government’s over all
contribution towards their general development progrmammes.

ReooMMRNDATION re COXTROL OF Lzraosy n' ALL Ixp1s Lurrosy Worxrss Cox-
YERENCE HELD AT WARDHA .

490, °Shri Lakshminarayan Saku: (s) Will the Honoursble Minister of
Health be pleased to state whether Government are aware that the All-India
leprosy Workers' Conference st Wardhas in their recommendation relating to
the control of lepfosy bas stated that isolation is the -only sure--way of con-
trolling leprosy and that agricultursl or oocupational colonies for lepers are
the most suitable methods of applying isolation?

-(b) What sction Government$ propose to take ifi this direction?

The Honourabls Rajkumari Amrit Kaur: (a) Government have not 30 f{ar
reccived the recommendations of the All India Leprosy Workers’ Conference
held at Wardha, but it is understood that one of the recommendations of thas
Conference is on the lines indicated by the Honourable Member in his questian.

(b) Government propose to bring the recommendations of the Wardha Con-
feronce to the notice of the Provincial Governmients, if and when received from
the authoritiea of the Conference.

TRANSFER 07 CENTRAL GOVERNMENT EMPLOYRES FROM PAKISTAN TO INDIA

421. *Mr. R. K. Bidhwa: (a) Will the Honourable Minister of Finance
be pleased to state the expenditure incurred on transfer of Central Government
employees from the Dominion of Pakistan to the Dominion of India?

b) Have travelling allowance and other expenses of their families been puid
to the employees? . 1f 80, how much?

(c) Docs the total cost include the expenditure on travelling of their

families?

{d) Do Government propose to pay their full salary from the date of their
btln’):l-::(:b the Dominion of Pakistan until their joining the service of
the i India?

The Honourable Shri R. K. Shanmukham Chetly: (a), (b), (c) and (d). Steft
of the Central Government serving in the Dominion of Pakistan and opting
service in India are on transfer entitled to travelling allowance under the rules
for themselves and their families. Such staff on transfer will also be entitled
to joining time pay. Iu the circumetances in which evacuation from Pakistan
has taken place it is noy possible to say whether all India opted stafl hava
drawn advances towards their travelling expenses. In some cases as personnel «
have been evacuated in Government transport the exact expenditure incurcad
on their account is not ascertainable. The exact figure of cost on account of
the tranafer or evacuation of Guvernment personnel and their families is 108
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available and unlikely to be available for a considerable time even after the
transfer of personnel is completed. The collection of the information will in
the present circumstances involve time, labour and expense, which Government

would like to avoid. i
Loax reoM INTER-NATIONAL BAXRK

4232. *Seth Govinddas: Will the Honourable Minister of Finance be pleased
to gtete: e

(s) whether it is & fact that the Inter-National Bank is chiefly concentrat-
ing on investments to be made for the speedy recovery of Europe;

(b) whether Government are aware that such preoccupation is likely to
detract attention from the rebabilitetion of the Far East and industrial expan-
sion of Indis; _

c) whether” the Government of India propose to press for proper help by
the Bank to the countries of the East; and

(d) do Government propose to apply to the Inter-National Bank for a loar-
in order to implement many schemes of India’s post-war reconstruction which
require immediate investment for the good of the people of India?

The Honourable Shri R. K. Shanmukham Chetty: (a) and (b). Under Article
IIT Bection I of the Articles of Agreement of the Bank for Reconstruction ¢nd
Development the resources and facilities of the Bank shall be used exclusively
for the benefit of members. The number of members of the Bank in the Tar
East is small compared with those in Europe; and, among the latter, a con-
siderable number have made applications for loans, while, among the former,
none has up to date. As the Bank can grant a loan only on application made
by a member, and not suo moto, the present position can only be remedied by
action on the part of the member-countries themselves. The Bank is, however,
fully aware of the position and T would invite the Honourable Member’s atten-
tion to the S8econd Annual Report of the Bank, a copy of which is available in
the Library of the House, where it is stated that it should not be very long
before the financing of development projects in other areas, including Asia, will
tend to become its primary concern.

(c) India's representatives on the Bank will use their best endeavours to en-
sure that, when applications from member-countries in the East are under
examination, and consistent with the Rules and Regulations of the Bank, such
requests for financial assistance are examined with sympathy.

(d) Government will consider this matter at the appropriate time as neces-
sitv arises.

. EXPENDITURE re GUN CARRIAGE FACTORY, JUBBULPORE

428, *Seth Govinddas: Will the Honourable Minister of Defence please
state:

(a) the articles manufactured in the Gun Carriage Factory, Jubbulpore
during the period from 1st October 1948 to 1st October 1947;

(b) the total cost of maintaining the Establishment of the Gun Carriage
Factory, Jubbulpore, during the above period; and

() the cost of production of the articles referred to in part (a) above with
their market value?

. The Honourable Sardar Baldev Singh: (a), (b) and (c). The information is
being collected and will be laid on the table of the House in due course.
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Omovrr Higr CourT AT DL

434, *Shri Deshbandhs Gupta: Will the Honourable Minister of Home
Affairs be pleased to state: :

(s) whether Government are aware of the fact thai great inconvenience
is being caused to the people ef Delhi on account of the location of the High
<Court of the East Punjsb at a place like Simla;

(b) whether Government have considered the mﬂity of asking the
Government of the Fast Punjeb to make immediate arrangement for providing
a Circuit High Court at Delhi; and

(¢) if not, whether Government propose to do so now?

The Homourable Secdar Vallabhbhai Patel: (a) I appreciste that she location
of the High Court at SBimla has caused inoonvenience to the litigants but I am
sure Honoursble Members realise as also the genersl public, that it is a com-

tively minor part of the general dislocation and consequent manifold major
inconveniences that have attended partition.

(b) and (¢). The question of a Circuit High Court in Delhi has been engaging
the attention of Govermment independent of the point made by the Honournbls
Momb;;‘l:ut it ix obvious that n matter of this kind must await until conditions
setile n.

ReooveRY 0F UNLIORXORD ARMS FROM MUSLIMS

438, *Shri Deshbandhu Gupta: Will the Honourable Minister of Home
Aflairs be pleased to state:

() the number and description of fire arms and other unlicenced arms
aud the quantity of ammunition that bas been recovered during the last two
inanths by police from the possession of Muslims in the province of Delhi;

(b) how many persons have been arrested and are being prosecuted in that
connection; and

(¢) why timely steps were not taken to prevent this socumulation of un-
cuthorised arms?

l;!‘. Honourable Sardar Vallabhbhal Patel: (a) A satatement is laid oun the
table.

(b) 110 persons were arrested and 112 are i)eing progecuted.

{¢) The accumulations appear to have been made over a long period wiien
communal tension was at its highest and when the so-called coalition Govem-
ment was in office. 1 am sure the Honourable Member will appreciate the
difficulty of instituting large.scale searches under such conditions and without
such searches it would have been impossible to unearth these sccumaulations.
Moreover the Hondurable Member must bear in mind the communal compo-
sition of the Police during this period.
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Statement of Firearme, ammunision, bombs, acid, lethal weapons elo., recove -red with G very few
asceptions from Muslims in Seplember and October, 1947 in the Delhs Province

Dsscription Unauthorised
Guns D.B.B.L. . . . . . . . 41
Shot Guns . . . . . . . . 10
Rifies . . . . . . . . .21
Pistols or Revolvers . . . . . . . 33
Oartridges rifie I £ . 1
8tengun Cartridges . . . . . . . 243
Ammunition . . . . . . . . . 8 boxes
8words and Kirpans . . . . . . . 63
Guptis (Sword sticks and gun sticks) . . . .18
Mortarsetc. . . . . . . . . . 46
Bombs . . . . . . . . . . 154
Wireless Transmitter Sets . . . . . . 18
Petrol . . . . . . . Gallons .. 16
Kerosine Oil . . . . . . . ”» 14
- rs Cm: . . <. . . . . . ?;%9

t idges . . . . . . - .
ﬁfw SN SR X
ould for the preparation of cartri . . . |
Sualphur . p pn. . . ldsu . . . . 9 seer and 15 chhataks
Gun Powder . . . . . . . . . 8 seers
Lead Shota . . . . . . . . . 4 Maunds

Divisiox or DELHI PROVINGE IN FOUR DISTRIOTS
426. *Shri Deshbandhu Gupta: Will the Honourable Minister of Home
ABsirs be pleased to state whether it is a fact that Government propose to
divide the Delhi Province in four districts and appoint a separate I.C.S. Officer
as District Magistrate and & separate Superintendent of Police for each such
District for the maintenance of law and order?

The Honourabis Sardar Vallabhbhai Patel; The answer is in the negative.

SoroLARS SENT TO FOREIGN COUNTRIES
427. *Shri Jadubans Sahay: (a) Will the Honourable Minister of Education
be pleased to state the number of scholars who have been sent by the
Gouvernment of India to foreign countries for receiving training or higher Edu-
cation during the period from January, 1946 to April 1947?
(b) What ig their number province-wise and is there any disparity in
selecting candidates from the Provinces?

(¢) If so, what stepg Government propose to take to create parity in
selecting candidates from the Provinces? ‘

The Honourable Maulana Abul Kalam Azad: (a) A statement showing the
number of scholars sent by the Government of India to foreign countries duriny
the period from January, 1946 to April, 1947, arranged province-wise, is placed
on the table of the House. .

(b) No, Bir. The Selection Board, Overseas Scholarships, selects Central
scholars who are drawn from Provinces also on consideration of merit on an
All-India competition basis, though attention is paid to the rights of wminority
communities in accordance with the communal ratio prescribed by the Mimstry
of Home Affairs for purposes of recruitment to services.

. (¢) For provincial scholarships for which selections are recommended by Pro-
vincial Governments, every province is allocated a definite quota in accordance
with the requirements of the province and the question of disparity does nof

© ————
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Siatement showing the number Govornment of India to foreign cowntries for
Troining or w«mmnmﬂ’]%nmu% 1947 and the Province (o

Govt. of Indis Over- Central | Scheme for
- seas scholarships Scheduled | States promotion Total
A il Bl - R g
Soheme Beheme | with Chine
Cent- |Provl. | Total
ral
1| Assem 3 5 8 Nil Nil Nil 8
2 | Benga! 3| 20| e s Nil Nil (]
3 | Bihar 2 7 9 Kil Nil Nil 9
4 | Bombay . 6| 221 33 1 Nil Nil 7]
8| C.P. & Berar . 2 14 16 Ni Nil Nil 16
6| Delhi 1 1 1 {1 I 3 Nil 3
7| Madraa . . 36| 28| 647 1 Nil Nil
8| NW.P.P. . 3 1 3 Ni) . Nil Nil 3
9| Orima . . 2 16 18 Nfl Nil Nil 18
10 | Punjad . . 26 29 88 1 Nil Nil 56
njuo.p . 19| 23] a3 Nil Nil Nil .2
13 | Bind .| Nil 5 8 Nil Nil Nil ]
13 | Cochin State . 2 2 Nil Nil Nil
14] Q.1 Agency . 1 1 Nil Nil Nil 1
18 | Hyderabad State 1 |} Nil Nil Nil 1
16 | Indore Btate . 1 1 Nil Nil Nil 1
17 | Kashmere Btate | I 1 Nil Nil Nil 1
18 | Jaipur State . 1 1 Nil Nil Nil 1
19 | Travancore Rtate 7 7 Nil Ni Nil 7
20 | Myxore State . T3 I 16 Nil Nil Nil 16
Torar .| 172} 1781 847 8 2 Nil 35¢

MAINTENXANCE OF ARKRODROMRS CONSTRUCTED DURIKG WAR

438. °Prof, N. G. Ranga: Will the Honounhle Minister of Defence. be
pleased to state:

(n) whether any steps are being taken to keep in working order all the
terodromes and landing places whnegl were constructed during the war, in view
of tha prevailing uncertain conditions of world security;

(b) what will be the muintenance cost of these places; and

(¢) whether the Defenoe and the Communications Ministries of the Gov-

emment of India have come to any agreement ag to their respective shares
in their maintenmmoce?
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Honourable Sardar Baldev Singh: (a) No, Sir.  Only those aerodrum..s
and.nl:lding grounds are maintained wbich(a)re required by the Government of
India in the post-war organisation.

(b) Expenditure incurred on the maintenance of airfields by the Defeuce
Services is as follows:—
1946-47  Rs. 1,68,31,000
(actual)
1947-48  Rs. 99,68,000
(estimated)
Expenditure incurred on the maintenance of airfields transferred to rthe
Director-General of Civil Aviation is as follows:—

1946-47 Not available.
1904748  Rs. 28,00,000
(estimated) '
¢) Yes, Sir. The Ministry of Defence has transferred to the Director-Ganeral
of Civil Aviation such aerodromes and landing grounds constructed by the
Defence Services during the war as were considered to be necessary for the im-
plementation of post-war plans for the development of Civil-Aviation in India.

NiLGRIS ANTIQUITIES IN THE MUSEUM POR VULKERKUNDO, BERLIN.

499. *Shri Lakshminarayan S8shu: (a) Will the Honourable Minister of
Education be pleased to state whether Government are aware that there is
an excellent collectioni of antiquities in the Museum for Vulkerkundo, Berlin,
fron: the megaliths of the Nilgiris of S8outh India?

(b) Can the Museum authorities at Stersinan Strasse, Berlin, be approach-
ed for information regarding literature or photographs about these?

(¢) Are Government aware that the scholars in India working on this sub-

ject of megaliths are greatly handicapped for want of the above-mentioned
terature or photographs? ’

The Honourable Maulana Abul Kalam Asad: (n) It is understood that there
is or at least was a collection of antiquities from South India in the Museumn for

:’:lkerkundo at Berlin, but the character and extent of the material is 1ot
own.

(b) Government have under their consideration a proposal to depute « sinall
delegation of experts to the United States of America, the United Kingdom vnd
other countries of Europe to gather all information regarding the existence of
antiquites and other material of cultural interest to India. If the proposal
materialises the Berlin Museum will also be visited in due course.

(c) As meglithic material is very abundant in South India and Indian scholers

working upon the spbject are not seriously handicapped by the temporary
absence of the information referred to.

TraINING oF HoM® GAURDS.

430. *Pandit Hirday Nath Kungru: (a) Will the Honourable Minister of
Home Affairs be pleased to state whether Government propose to train Home

Guards on the lines on which Home Guards were trained in England during
the War?

" hil:l)ml?i 8o, do Government propose to give full information regarding the

(c) What is the number of Home Guards proposed to be trained?

. The Honourable Sardar Vallabhbhai Patel: (a), (b) and (¢). Most of the Pro-
vincial Governments have already necessary legislation to raise and
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train forces known as Home Guards to augment the police.  The queéstion of
raising similar forces in the Centrally administered areas is under consideraticn.
The question of raising an auxiliary force to serve as a second line of defence is

being examined.

Expraxsiox oy ARMED FoRoms BY PAKISTAN GOVERNMENT.

. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Defence
be pleued to stute whether the attention of Government has been drawn to
the decision of the Government of Pakistan to raise Nasionsl Guards under
the control of the Commander-in-Chief of the Pakistan Army?

(b) Are Government aware that this decision is tantamount to s breach of
Agreement with t.he Government of India in so far as the Partition Council
bad agreed that “::'g the period of reorganisation of the Army nexther
Doininion would direotly or indirectly inoresse ite Armed Forces?

(¢) I{ the answer to part (b) above be in the affirmative, whal steps hsve
Government taken to oombtt this open breach of the Agreement?

(d) Are Government aware of the danger to the safety of India x! large
soale militerisation of Pakistan is allowed to proceed unchecked thig
manner ?

(¢) What measures, if any, have Government taken or propose to teke to
counteract this menace?

The Honourable Sardar Baldev Singh: (s) Yes.
(b) Yes, but the Pakistan Government do not accept this contention.
(o) Government have made their own views known fo the Pakisten Govern-
ment. '
d) The Honourable Member will appreciste that it is not within the power
is Government to foster or restrict the scale of militarisation in Pakistan.

(o) Government have in view dangers which may arise. It will not be im
the public interest to disclose further details.

Ruvzass oy STERLING Asswrs.

433, °Shri T. T. Krishnamaohari: Will the Honourable Minister of Finanoce
be pleased to state:

(s) whether it is o fact that out of the £85 millian released to Indis under
Clause 1, Article 1V, of the Interim t on Bterling Assets oconcluded
betwewn the Governmént of India and British Governmens in August last,
£15 million was spent between 15th July and 14th August of this year;

(b) whether the balance avsilable 10 Indis up to the end of December this
year would be only £30 million; and

(e)wmwmdmmmammﬂhmmm
V of the Interim Agresment oo urlinghuh mldbe.unlabhfnrnormal

omnmercial transsotions, in view of u&umsm ‘balance may be
drawn upon, from time to time, %o meet any temporsry shortage in India's
nunahhmdp-ynntw

The Eoaewrabe S B. K. Shanmukham Chetty: (n)ud (b). I¢ is no:
in the public interest o give ourrent information relating to operations in the

No. 1 Acesund.
(c) Yes.
InmA'amm'fDmunPoox.".
638, *Sanrt 7. 7. Krichuamachari: (4) Wil the Honourable Minister of
Finance be pleased to state what wag the position of the Dollar Pool and Indis's

[}
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interest therein since the convertibility of sterling earned in ourrent trans-
actions came into force from 15th July?

(b) What wag the position of India’s Balance of Trade with the United
Btates of America a8 well as other hard currency countries during the year
19482

The Honourable Shri BR. K. Shanmukham OChetty: (a) I would invite the
Honourable Member’s attention to my answer to question No. 270 given om
the 25th November 1947, and to my Budget Speech.

(b) The balance of trade in merchandise between India and the United
Btates of America and other countries is shown in the Accounts relating to the

Sea-borne Trade and Navigation of British India which are published every
month. Copies of these are available in the library of the House. Statistios

regarding India’s balance of puyments have been given in my Budget Speech.

TaxaTION ENQUIRY COMMITTEE.

484. *Shri T. T. Krishnamachari: Will the Honourable Minister of Finance
be pleased to state:

(a) whether Government are aware of announcement made by the Minister
of Finance, Government of India, in his Budget Speech in roh, 1046,
regurding the appointment of a Taxation Enquiry Committee to review the
whole taxation system of the country and to make recommendations;

(b) whether this enquiry was postponed pending the constitutional develop-
ments;

(c¢) whether Government propose to appoint such a Committee in the near
future; and

(d) whether Government propose to make such Committee a broad based
one by including representatives of Indian commercial and Industrial interests
as well as representatives of the Indian States?:

The Honourable Shri R, K. Shanmukham Chetty: (a) and (b). Yes, Sir.

(c) and(d). The appropriate time for the appointment of such a Committee
will be after the financial provisions of the new constitution regarding allocation
of the resources as between the Centre and the Provinces have been settled.
At that time the suggestion of the Honourable Member given in part (d) will
be borne in mind.

Corxmvag or INp1ax MoxzyY BY Mxxican TREASURY.

435. °Shri T. T. Krishnamachari: Will the Honourable Minister of
Finance be pleased to stete whether the attention of Government has been
drawp to a press report stating that Mexican Treasury is going to undertake
the ocining of Indian money snd if so, the reasons for assigning this work to
ths mints in Mexico?

The Hosiourable Shri R. K. Shaamukham Oketty: The press report is without
foundation.

ALLOTMENT RELBASED YROM STERLING BALANCE TO PAKISTAN.
436. *Shri T. T. Krishnamachari: Will the Honourable Minister of Finance
be pleased to state:

(2) whether the Government of India have agreed to spare Bs. 9 croreg for
the Government of Pakistan out of the total amount of Re. 85 crores which
Bntain has agreed to release from the sterling balances;
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(L) whether it is s fact that the Government of Pakisten's legitimate
demnand did not exceed Rs. 6 crores and that the Government of India had
previously agreed to release BRs. 6 crores to Pakistan; T

(¢) the basis on which the allotment of the amount of Rg. 9 crores to the
Government of Pakistan, has been agreed to; and ..

(d) the reasons for the Government of Indis agresing to increage the
amount from Rs. 6 crores to Rs. 9 crores? o i

The Honourabls Shri R. K. Shanmukham Chetty: (a), (b), (c) and (d). The
answer to all the partsa of the question is in the negative. The Honourable
Member is presumably referring to the release of sterling as a result of the
recent Juterim Agreement with His Majesty's Goverument and the distribution
of the £. 65 million placed in the No. 1 Account. The sterling balances are
the property of the Reserve Bunk and any releases now obtained are shared be-
tween the two Dominions for the financing of their import trade. The two
Dominions huve agreed to follow the same import policy as was in existance
before the partition. Under this procedure each Dominion issues ite own import
licences imported articles being devided for the -of allocating foreign- ex-
change into three categories—(a) those for whic ere is no exchange restric-
tion, otherwise known as ‘'no-limit’* items; (b? those for which a definite allaca-
tion of foreign exchange has been made, called ‘‘Limit" items; and (c) those

: ‘(I);d :‘lixioh no foreign exohange is available, the imports of which are totally ex-
c .

For (s) both Pakistan and Indis issue import licenaes fmelg. For (c) no
licences are issued by either Dominion. As regards (b), it was decided by the
Partition Council thut India and Pakistan should issue licences after partition
to the extent of Rs. 16 crores and Rs. 4 crores respectively. On a review of the
puowition it wax subsequently decided to increase India‘s allocation in this res-
peat to Ra. 36 orores and Pakistan’'s allocation to Rs. 84 crores for the period
ending 8lst December, 1047.

Usz or PLaxzs ror OrzRaTiONSs N KASHMIR.

487. *Pandit Lakshmi Kanta Maitra: (a) Will the Honoursble Minister of
Diefence be pleased to state how many of the Indian Air Foroe and
Hoyal Air Force and transport planes g to the Ministry of Defence
were requisiioned and put into use by the Ministry of Defence for repelling
the invasion of Keshmir by the raiders?

L) How many hnuolthelndinnAirFauminmecbmmﬂ" 3 perfect
condition for imm«riah use ?

(c) Is it a fact that many of the fighters, bombers and transport planes
were not in order? -

(d) How many planes belong to the Civil avistion companies were
tioned and put into use in Kasbmir? tequm

(¢) What is the loss, if any, caused to the planes, Civil and Militery, in
the whole operation?

() What is the number of casualties of the sir persconel, if any?

The Honourable Sardar Baldev Bingh: (a) to (f). It is not in the -giblic
interest to disclone the information asked for, but I would make it clear that no
Royal Air Force aircraft have heen used in the Kashmir operations.

Praxaxgxt Coumisaions 1o I. E. C. 0.
438. *Pandit Hirday Wath Kunzru: (a) Will the Honourable Minister of
Defence be ploased t0 state what was the number of Indian Emergency Com-
missionad who atiended the camp which was beld at Yols lsst summer?
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(b) How many of them have been deslared fit to be granted Permanent
Commissions?

(c) How many of them will receive Permanent Commissions .in the Ipdian
Artillery, Signals, Engineers and Corps of Electrical and Mechanical Engineers
respectively?

(d) Is it a fact that many technical officers have left the Army during the
last two years?

((e) Have Government taken any steps to persuade them to re-euter the
Army?

(f) 1f so, how many of them have agreed to do so?

The Honourable Sardar Baldev Singh: (a) 1783.

(b) The number selected for the Indian Army is 563.

(¢) Royal Indian Artillery. 58.

Indian Signal Corps. 383.
Roysl Indian Engineers. 24.
Indian Electrical & Mechanical Engineers 10.

(d) No. not many.

(e) and (f). Government have announced that officers who took their release
may again upply for re-commissioning in the Army.

DEMOBILIZATION OF COMMISSIONED OFFICES.
439. *Shri 8. Nagappa: Will the Honourable Minister of Defence be pleased
to state:

(a) the total number of King's Commissions, Emergency Commisgions and
Vieeroy's Commissions that were granted during the last war; .

{b) how many of those Commissioned officers liave been demobilised;

(c) how many of such demobilised Commissioned officers have been provided
with jobs; and

(d) what Government propose fo do with regard to those who are not pro-
vided with jobs? '

The Honourable Sardar Baldev 8ingh: (a) King’s Commissions to

Indians Nil.

Emergency Commissions to Indians 15,460

Viceroy's Commissions 84,500
(b) Relessed up to 1st October 1947 :

Commissioned Officers: 6,070

V. C. 0s. 19,750

(c) The information is not readily available. There are many ways in which
employment has been found for demobilised officers and it will not be possible
to answer this question fully without considerable labour and delay.

. (d) Government have created an employment organisation to help demobi-
lised officers in obtaining re-employment.

RECRUITMENT FOR ALL INDIA SERVICES.

) 440. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Home
Affairs be pleased to state whether Government are aware of the system of
recruitmenat in (Government services in the Bombay Presidency?

tb) If so, do Government propose to evolve a similar scheme of recruitmens
for the All India Servines? '
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The Honourable Sardar Vallsbhbhai Patel: (a) Yes.
(b) No.

-

NamEes A¥p CasrEs or SouoLARSHIP HOLDERS S8EXT ABROAD.

#41. *Dr, P, 8. Deshmukh: Will the Honourable Minister of Education be

pleased to state the names and castes of all persons who have received scholar-

ships for studies abroad from the Government of India and the Provincial
Governments for each year beginning from 1940 up to the present day?

The Honoursble Maulans Abul Kalam Asad: {The statements showing the
required information are placed on the table of the House.

STATEMENT re SCHOLARSHIPS AWARDED FOR STUDIES ABROAD.

443. *Shri Mohan Lal Saksensa: Will the Honourable Minister of Education
pleasc Iny o statement on the table of the House giving the names of those >
to whomn over-seas scholarships have been awarded. the respective amounts of
money, the duration of scholarship, and the place of study?

The Honourable Maulana Abul Kslam Asad: !Stateinents slowing the r.-
quired iuforination are placed on the table of the House.

ALLRGATIONS AGAINST COMMANDER OF BouNpary FoRcE.

448, *Bhrimati Dakshayani Velayudhan: (a) Will the Honourable Minister
of Defence be pleased to state who was in charge of the Boundary Force for the
Indian Union when the partition was eflected in the Punjab?

jb) Is the allegation that the European Chief of $he Boundsry Force for
1

Union did not care to protect the people of the Union living in the
area of the Boundary correct? '

(o) Is the allegation that the same Commander sided with the Pakistan
troope to create disturbance in the Punjab oorrect?

(d) Is the allegation that the Dogrs troops of the Union Boundary Foroe

were removed from the Hindu localities in order to aid the Pakistan Boundary
Foroe ocorrect?

(¢) Is it & fact that the Indian Forces left in Pakistan were disarmed in many
plaee by orders of the Military Commander?

(f) Will Government be pleased to reveal the strength of the Military used’
by the Union for the Boundary Force? :

(g) How was the Boundary line ascertained?
(h) What action Government have taken to demarcate the Boundary?

The Honourable Bardar BalMev Singh: (a) The Punjab Bombay Foroe was.
under the control of the Supreme Commander and the Joint Defence Council
representing both India and Pakistan. I¢ was commanded by Major General

T. W. Rees. Brig. Digambar Singh Brar was attached to in an advi-
sory capacity on behalf of India.

(b) to (e). No, Government are aware that there have been allegations of
partiality againat this Force, which had a very difficult task to perform. Go-
vernment do not however consider that any investigation of these is now poasi-:

ble or of any real use.
(H Approximately 16.000.

(g) and (h). 1 amn atreid. the Honourable Member is under s misa ben-
sion. There was ro question of demarcating any Boundary in regard to this
Force. The Punjab Boundary Force was formed as a special joint military com- -

- ——

tNot printed in theee Debates. A copy placed in the Library of the House.—Ed. of D.
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mand to help the civil authorities in East and West Punjab in maintaining law
and order in the disputed border districts of Sialkot, Gu]ranw:ala, Sheikhupura,
Lyallpur, Montgomery, Lahore, Amritsar, Gurdaspur, Hoshiarpur, Jullundur,

-Ferozepore and Ludhiana.

STA;I‘ES WITH AND WITHOUT RESPONSIBLE GOVERNMENTS.
444. *Shri 8. Nagappa: Will the Honourable Minister of States be pleased’
to state:

(a) the number of States where there is full responsible Government; and:
(b) the number of States where there is no such responsible Government?’

The Honourable Sardar Vallabhbhai Patel: (a) and (b). The information is
not readily available. It is being collected and will be placed on the table of
the House in due course.

PuroHASE OF BRrTIsH WAR MATERIALS BY PAKISTAN GOVERNMENT.

445. *sShri Phool Singh: (s) Will the Honourable Minister of Defence be
pleased to state whether it is o fact that the Pakistan Government are buying
50,000 Mark V Rifles from the Supreme Commander out of the surplus stocks
of British War materials lying in India?

(b) Does any agreement exist hetween the Indian Union and the British
Government regarding the disposal of such materials?

(¢) If the answer to part (b) above be in the affirmative, do Governmen$
propose to lay on the table of the Fouse a copy of the same?

(d) Are Government satisfied that the British Government are not violating
the terms of the agreement?

(e) Are the Indian Government in need of Arms? ;

(f) What steps have Government so far taken to make good the deficieno

(8) What steps Government propose to take to meet the menace from t
Pakistan Government?

The Honourable Sardar Baldev 8ingh: (a) No.

(b) There is no formal agreement but the British Government’s stocks or
stores in India which were not acquired by the old Government of India are
intended to meet H.M.G.’s requirements outside India and Pakistan. They
are therefore being shipped out under H.M.G.’s instructions. '

(o) and (d). Do not arise.

ge) No.

f) Does not arise.

(g) Government are alive to the dangers from inside or outside the borders
of India. It will not be in the public interest to disclose further details.

Puronass or BRITIsH WAR MATERIAL BY HYDRRABAD STATE.
o ::te :‘Shﬂ Phool 8ingh: Will the Honourable Minister of Defence be pleased

(a) whether it is a fact that the Hyderabad State is purchasing 300 armoured
ear Bherman tanks as scrap from the British war material stocks lying in India;

(b) have Government satisfied themselves that the machines represented
as scrap in the Supreme Command are really so;

(c) are Government aware that the Hyderahad Government
. h . \ ! are fust
increasing their Armed Forces and are arming the League National Guards; and

(d) what steps do Government propose to take to
the Hydemod ‘atatar 1 meet, the menace from

\
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‘The Honoursble Sardar Baldev Singh: (a) No.

{b) Yes. All such machines are of ohsolete type and have been care-

fully inspected by technical experts. Before an annoured vehicle is disposed
of, it is rendered useless under Military supervision.

[29TR Nov. 1647.

(0) Government have seen many reports to this effect-
(1) Government are fully nlive to the situation in Hyderabad.

FOBMATION OF PAKISTAK NATIONAL GUARD UNDER ARMY CONTROL.
447. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Defence be pleased to state whether it is a fact that the Partition Council
bad that during the reconstruction period none of the Dominions of
India snd Pakintan will increase its armed forces?
«(b) I so, are Government aware of the recent Ordinace jromulgated by the
.- Governor-Qeneral of Pakistan, announcing the formation of th~ National Guard
in Pokistan under the control of the Commander-in-Chief of tke Pakistan
Army?

{e) 1 the answer to part (b) above be 1.1 the affirmative, whut s tion do the -
Qovernment of India intend to tuke in th's connection ?

The Honourable Sardar Baldev Singh: (a) and (b). Yes.

’ @) I would refer the Honourable Member to my npswer to Starred Ques-
tion No. 431 asked by Shri Deshbandhu Gupta a short while ago.

ELECTION TO CENTRAL BOARD OF EDUCATION,
— & G A S W e Ua - O (0] Ul Leupl
M ot e skaen o] it o ik o S Saly S ] 0
hd @ o MRS ¥ S e £ el @Mt & o olows
w LY J3 yeee & (Contral Advisory Board of Education India)

e hyp ayyd i I e S o - B i 5 20 e

The Honourable Maulana Abul Kalam Azad (Minister for Fducation) : 8ir |
neve ! .

ssemb ceed to elect, in h manner as may be appro-

::Ih.t:; h‘o”nwﬁn:;;’ﬂazh‘:. Spug:o iv"o, poru:m from u-:om their own numbers to be

members of the Central Advisory Board of Rducstion in India with effect from the date
of alocion”

Mr. Speaker: The question is:

, be ap
“NMM“MMN’&M“M.&MWU%
proved Honourable Bpeaker, fi g-uurmm among their own num 0
m:’d%o.ml M‘:nry Boud:f. ucstion in India, with effect from the date

of election.”

The motion was adopted. :

—————————

Speaker ; i : hat for the pu;poce ofi
WKr. : 1 have to inforin Honourable Members t

alection by meaus of the single transferable vote of members to thﬂ Cenhd
Advisors Board of Fducation the programme of dates will be as follows: —

(1) Nominations to he filled in the Notice Office nptn 12 noon on Wednes-
duy. the 3rd December N
(2) Election, il necessary. will be held on Saturday. the 6th December

the Assistant Secrelary’s room (No. 21) in the Council House
between the hours of 10.90 a.m. and 1 P.%.




ELECTION TO STANDING COMMITTEE FOR MINISTRY OF LAW

Mr. Speaker: I have to inform the Assembly that upto 12 noon on Thursday,
the 27th November, 1947, the time fixed for receiving nominations for the
Standing Committee for the M'nistry of Law, five nominations were received.
As the number of candidates is equal to the number of vacancies, I declare the
following members to be duly elected: —(1) Shri Alladi Krishnuswami Ayyar,

(2) Dr. Bakshi Tek Chand, (3) Dr. P. K. Sen, (4) Shrimati G. Durgabai, and
(3) Mr. B. Pocker Sahib Bahadur.

INCOME-TAX AND BUSINESS PROFITS TAX (AMENDMENT) BILL

The Honourable Shri R. K. Shanmukham Ohetty (Minister for Finance):
Sir, 1 move for leave to introduce a Bill further to amend the Indian Income-
tux Act, 1922, and the Business Profits Tax Act, 1947.

Mr. Speaker: The guestion is:

‘‘ That leave be granted to introduce a Bill further to amend the Indian Income-vax Act
1922, an | the Busineas Profits Tax Act, 1947.”

The motion was adopted.
The Honourable 8hri R. K. Shanmukham Ohetty: Sir, I introduce the Bill.

INDIAN ARMY AND THE INDIAN AIR FORCE (AMENDMENT) BILL.
The Honourable Sardar Baldev Singh (Minister for Defence): Sir, I beg to

mnove:

*‘ That the time appointed for the presentation of the Report of the Select Committee on the
Bill further to amend the Indian Army Act, 1911 and the Indian Air Force Act, 1832, for certain
purposes and to make certain congequential amendments to the Administrator General'r Act
1913, be extended upto the opening day of the nexu session of the Assembly .

Mr. 8peaker: The question is: .
“That the time appointed for the presentation of the Report of the Select Committee on she
Bill further to amend the Indian Army Act, 1911 and the Indisn Air Force Act, 1982, fc

~artian purposes aad to make certain consequential amendments to the Administrator General
. Act 1913, be extended upto the opening day of the next session of the Assembly”’.

The motion was adopted.

MOTION RE RELIEF AND REHABILITATION O REFUGEES

The Honourable Shri K. . Neogy (Minister for Relief and Lehabilitation):
Sir, I beg to move:

*That the problem of the relief and rehabilitation of refugees be taken into consideration °’.

I am grateful for this opportunity to place before the housc n pictusc of the
refugee problemn in so far us 1 am able to envisage it. The Hcuse, 1 am sure,
will understand that the magnitude of the problemn has been such that there
has been no historicul parallel to it. Nowhere in history has a transfer of
population of such dimensions taken place in such a short time and under such
conditions. The House will also realise that the Government was faced with
this problem at a time when the administrative machinery was partly out of
joint as a result of the Partition, and we had hardly settlsd down to the task
of the governance of Free India. The problem that faced us in so far as
refugees are concerned was not really one problem, but literally scores of pro-
blems each one having an importance and urgency of ie own. I would like
s to tell the House of our shortcqmings, of our frustrations and of our failures for
which the blame is not entirely ours but must be shared in a large degree by

(855)
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Pakistan suthoritics, and, against the background of a bleak picture, of our
modest achievements.

Today we have recovered over 4 million non-Muslims from West Pakistan
The M. E. O. started active operations on the 4th September and has evacuated
so far by rail, by road transport and by foot convoy 25,88,000 persons. Some
5 lakhs had come out before 15th August and it is estimated that another 8
lukhs came out between 15th August and 4th September. It may be said
thas about five lakhs still remain to be evacusted, but no scourate figures are
yet available, und this is a matter which is still the subject of investigation.
Amongst those that remain to be evicuated about 50,000 are in N. W. F. P.

From 8ind out of a total non-Muslim population of 18 to 14 lakhs, 24 lakhs
mve already come out. We provided nll available shipping to promote evacua-
ion from hi. With the assistance of the Jodhpur Government we had
rranged for Refuge:: Specials to be run from Hyderabad-S'nd in addition to
he soheduled traina. _

In regard to the non-Muslim population still left behind in Pakistan, I
would like to emphasise that there are three classes of persons, who have boen

engeging our serious attention. These are abdutced women. persons foroibly
converted to Islem and the Harijans.

In regard to nbduoted women, we have to depend on the nctive nssistance
of Military authorities, District authorities, women nocial workers and promi.
nent persons of the lncality concerned. Ruch activity must be organized om
hoth wides of the border and must he complementary. A machinery for this

urpose is already in operation and further proposals have been made to the
g-klmn Govermment for the enlarging of such machinery, and in the light of
the reports we are receiving T am hopeful of same co-operation.

The problem of the Harijanx gtill remaining in Pakistan is engaging the
earnost atlantion of the Govermiment. The Government recognise that the
ecunomie pox‘tion of this clars of people is such that they could not themselves
move in the matter of losving Pakistan and getting over to India without speeial
assistance. [t nlawo seems likely that the services that thev have been render-
ing to the peaple m the area in which they are living would make the Pakistan
authoritiea unwilling to asaist in their evacuation. 1 can assure the Hogu
that everything that ia possible for thie Government to do in this connect'on
will he dane.

Broadly speaking, the question of Relief and Rehabilitation of refugees can
' olassified under the following heads: Reception to Refugees at the time
their arrival from Pakistan: Provision of adequate shelter: Provision of food:
wvision of clothing: Medioal Relief: Diepersal of Refugees: Resetilement of
fugees in rural srear and finding employment for them : Seuleme_nt of urban
tugees, not to apeak of other ancillary problems that baffle classification.

T now turn to the question of aflording relief to the Refugees and would at
once admit that the magnitnde of the task with which we were faced was such
that it was imrosaible to achieve any high degree of perfecton. T do not c!;imA
that the presont srrangements are anywhere near being u‘good as | mld like
them ta be. Al T claim ia that we and the Fast Punjab Government ba_ve put
out mir masimum coffart After making allowancer for the disorganisation
and disruption of governmental wachiners in the aflected areas and the uu:-‘
normality of conditions under which the Government were working ‘l feel
the Faal Puniab Government have done their heat. '!'he House will remem-
ber that the tate c'pe and the conwanent flnods in the rivers considerably added
to cur difficuMties.  The wefugoes that were in trane't and in some of the camps
wore badly exposed ta the wenther. The Liwakdnwn of communications over
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the greater part of East Punjab hamnpered our work. We were and are still
badly off in the matter of providing suitable arrangements for the reception of
gefugees at the time of their arrival from Pakistan. This defeot is partly due
to the fact that the ultimate destination of railway trains from PaKistan
in East Punjab are determined by the Dakisian M. E. O.
who are responsible for drawing up the programme for evacuation of .uuslimns
from East Punjab into Pakistan. With the ussistance of my esteemed
colleague Shri Gopalaswami Ayyangar and the collaboration of the East Punjab
Government we are endeavouring to remedy our shortcomings in this matter.
The provision of adequate shelter for the incoming refugees is prov.ng one
of the most baffling of our problemns. All available educational religious and
charitable institutions were impressed into service for the accommodation of
refugees. Surplus military barracks, wherever available, were utilised for
this purpose. It is needless for me to add that a large proportion of refugees
have found accommodution with friends and relatives. Tents that were avail-
able were, or are being, put out for this purpose to provide accommodation by
some amount of squeczing to about 7 lakhs of persons. ‘I'he present position
is that there have been und now still are concentrat'ons of refugees in East
Punjab towns on the main railway line from Amritsar to Karnal, Accommo-
dation is, however, still available in tehsil headquarter towns and other small
towns in the interior of the districts. Attempts have been made to house
refugees in such tehsil towns. but they have not alwayvs met with success as the
refugees prefer not to move out of headquarter towns. Some of the refugees
prefer to remain at the platforms of railway stations in the hope of being abla

to travel and reach the houses of thair friends und relations living in other
towns.

As soon as it became apparent that exchange of populution between FEast
and West Punjab had become inevitable and that many of the refugees entering
Indis were coming in with nothing except the clothes that they had on, Gov-
ernment took immediate steps for securing blankets, quilts and such other
warm clothing as were available in the market.” Orders were placed for the
supply of nearly 10 lacs of quilts and over 8 lacs blankets for free distribution
amongst. indigent refugees. Orders were also placed for the supply of 2§ lacs
cotton-filled coats and 8} lacs jersevs. About 1,25,000 lbs. of knitting wool
has been issued to the Provinc'al Governments Yor distribution to the various
voluntary committees and societies in their areas for knitt'ng jerseys. "This,
it is expected, will enable Government to secure 6 lacs jerseys and bandis ready
by the end of this month. Arrangements have also been made for the supply
of about forty laca vards of various kinds of cloth for the use of refugees.
Ready-made garments such ar shirts. shorts, trousers numbering ahout 20 lacs
pieces have heen obtained from the Director-General of Disposals and are being
rushed to East Punjab for the use of refugees. A few thousand of blankets
have been despatched to the Chief Lisison Officet, Lahore, for the relief of
non-Muslim refugees in Bargodha and some other areas in West Punjab. Apart
from the efforts of Government in the matter of obta‘ning clothing, large quan-
tities of old and new ready-made garments. blankets. etc., are being received
from all over India and abroad. In Delhi the Cloth Collecting Committee
of the United Council of Relief and Welfare is collecting clothing and organ‘zing
knitting parties. Government have also waived the levy of customs duty on
gift parcels received from abroad and also exempted such parcels from the pay-
ment of railway freight and postal charges.

overnment in consultaton with the Fast Pun.jgb Government has pre-
.u‘ri(b;:-d a standard ration seale for refugees who are in camps. Foritheh:is‘e g{:
refugees in the Kurukshetra Camp Government is s’endfng appn;’x,r?a d 3 el
tons of atta per dav. On aceonnt of the damage to Kharif crgp, tme ogiqtpthe
tion of Fast Punjab has deteriorated considerably.  In order AR
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Punjab Government in the matter of food the Centrsl Government allotted
10,000 tons of food-grains in October, and 16,000 tons in November. These
sliotments are exclusive of the despatches to the refugee cemp in Kurukshetra.
On receipt of information that our refugees in some places in West Punjab were
starving, government had on seversl occasions to rush food supplies to them
bmir or 10ad. Splendid efforts on the part of Delhi public made it possible on
t such occasions to fly several seroplanes. loaded with cooked food for the
starving Hindus and Sikhs in different refugee camps in Pakistan.

Up to the 16th November, medical stores to the extent of over 76,000 Ibs.
bave been supplied not only to Fast Punjab, Kurukshetra and Delhi but also
to non-Muslimn camps in Wenst Punjab and Kashmir. Over 70 lacs dozes of
vaccines have been supplied to East Punjab. Thanks to the energetic steps
taken by the Health Ministry, and the personal attention given to the matter
by my ecolleague Rajkumnnri Amrit Kaur, there was no serious outbreak of any
epidemic. A« in other fields, here nlso voluntary organisations have been of
immense help to Clovernment. A large number of doctors and nurses have
been provided by such organisations and they are doing splendid work in many
parts of the country.

Immediate dispersal of refugees if not on the busis of resettlement, at least
on the hasis of temperary shelter and care, is our first object. On the 24th
November, a Conference of Prme Ministors of » number of Provinces and
representatives of a number of Indian States was convened and measures for
the immediate provision of shelter in different parts of the country were dis-
oussnd. 1 would be failing in an elementary duty if 1 do not acknowledge in
this connection the aplendid response of peaple all over Tndia to our call for help
to aecommodate refugees which hax been the most heartening feature in an
otherwice tragie situation. We have decided on implnmenting_almnst imme-
dintely # programme of dispersal to various places such as Gwalior, Bharatpur,
Kotah, Ratlam, Alwar, Tndove, Bombay. Central Provinces. Bihar, Orissa a_nd
Madran.  The pace of dispersal is, however. limited by the r.m.mber of trains
that are nvailable for the purpose. T have requeated the Ministry of States
to mveatigete immediately the possibility of Anding aecmnmodathn in Indian
Rtates in Fast Punjab. 1 am not antisfied that the accommodation available
there hna heon fully taken advantage of. A confercnce of the Rulers of these
States s likely to he held shartly to discuss this matter.

The natural desire of Punjabis not to move too far away trom Fast Punjab,
congestion in Fast Punjab. and the influx of a very large
in Dalhi and in V. P The stage has now been reached
re to he saved during the next two or
made with the tasks of resettlement

partly axplaing the
number of persons )
whoen disperaal must tuke place. if lives a
three monthe and any progress is to be
and rehabilitation.

There are several States which are prepured to absorb agriculturist refugees
in their economs. While Faat Punjab is expected primarilv to undertake the
rehabilitation of refugees from West Punjah, men from N. W. F. P., 8ind,
Baluchiatan and Bahawnlpur State have no special place to 2o to. Tt has,
lhmlm.dhoe&n decided that accommodation in some of the States and Provin-
oea outaide t Punjab should, as far as ible, be reserv refugees
from N. W. F. P, Sind. Baluchirtan and mnlpur. It ise:ctgltod that
over one lnkh persong will be ahsorbed by Provinces and States outside Past
Punjab, in addition to thase that have already found refuge in those areas—
and their number runs into several lakhs., |

‘Tt is eatimated that out of the 42 lakbs refugees srriving in Indis, about 80
%o 32 lakhs will be from vural areas. They must be settled in villages 80 as to
enshle them to purne the nectipition they are accustomed to as agrieulturists
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a8 agricultural labourers or as artisans. It has been decided that lands vacated
‘by Muslims in East Punjab should be allotted to non-Muslim refugees for the
period upto Rabi 1948. The allotment is to be made on a group basis. The
Deputy Commissioners are, however, authorised to make a departure from this
general rule in the case of gardens and well-irrigated lands. It has also been
decided by the East Punjab Government that refugees arriving from oertain
districts in the West Punjub are to be allotted lands situated in particular dis-
Frict-il in East Punjab, though it has not been possible to adhere to this scheme
in all cases.

So far 20 lakh acres have been allotted to over two lakhs of families. It is
obvious that agriculturists and village art'sans who have been deprived (of all
that they possessed. will need assistance from Government in the matter of
purchase of cattle, implements and seed. They will also require help for the
repair of houses which have been left by the previous Muslitn occupants in a
dilapidated condition. For these purposes, Government would desire Pro-
vinces und States to advance loans to such people: and if the Provinces and
States are unable to bear the financial burden, the Central Government will give
them financial help. It is obvious that refugees who will settle down on land
will stand in need of food for themselves and fodder for their bullocks till the
next crop is harvested. Tt is our intention in sch cases, to give free grants
to refugres, and the Centre and the Provinces and States will share the financial
burden. The East Punjab Government have already sanctioned the distribu-
tion of taccavi loans amounting to 1,57,50,000 rupees. Of these, Rs. 82} lakhs
is for the purchase of bullocks, Rs. 25 lakhs for the repair of houses and Rs. 50
lakhs for the purchase of fodder.

One of the prineipul problems in the settlement of evacuees, particularly in-
rural arens, is that the occupational structure of the groups of evacuees is largely
dissimilar between the non-Muslim evacuees who have come in and the Mus].lm
evacuees who have left the area. I would like to observe in this connection
that it might be necessary to make skilled artisans give up their heredlta'ry
craft and take to something new hecause of the fact that there are already in
the areas in which they are to be settled quite a large number of skilled artisans
plying the craft with which the refugee is familiar. As an example, T would like
to tell the House that in the East Punjab while the carpenters are generally non-
Muslims, the blacksmiths were by and large Muslims. The position in Fast
Punjab is that there are a large number of carpenters available and more have
come in from West Punjab, while the blacksmiths who were Muslims have
migrated, and there are few non-Muslim refugee blacksmiths to take their place.
Tt is really a question of either training non-Muslims in the hlacksmith’s craft
or making some non-Muslim carpenters take to blacksmithy.

On account of inadequacy of staff, rehabilitution ‘n rural areas has not pro-
ceeded according to plan. Tnstances have come to our notice where the perma-
nent inhabitants of East Punjab took possession of more land than thev were
entitled to. Tnstances are not also lacking where refugees have taken posses-
sion of land in more than one District. These are some of the difficulties which
are but inevitable. in dealing with a problem of this magnitude.

Qovernment are faced with the problem of rehsbiiitation of about 12 to 15
lakhs of people from urban areas belonging to all sections of the community.
It is obvious that existing towns in Fast Punjah are incapable of absorbing this
large number of urban population from West Punjah. With a view to accom-
modating refugees, steps have been taken to carry out repairs to houses and
Bungalows which were damaged. Tt has also been decided that allotment of
residential accommodation will be made only to those who have come from
urban areas in West Punjab. Tt is estimated that there will he about 5% lakhs



800 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
[8bri K. C. Neogy]

of non-Muslim urban refugees for whom no accommodation is immediately
available. These refugees will have to remasin under canvas and in refugee
camps for a Jonger period than others, until arrangements are made to absorb
them in urban aress. In this context, schemes such as urban dedvelopment
of large cities, building of new capital for the East Punjab are being examined.
We have adressed all Provincial Govermnents aund Indian States to consider
immediately and report on the possibilities of suburban development in the
vicinity of large towns and cit'es ull over India. We have also requested ocer-
tain States to give priorities to refugees in the matter of exploitation of busi-
ness opportunities created from the evacuation of Muslims from those States.

[20rs Nov. 1847.

According to nn Ordinauce promulgated in Delhi, a refugee must register
hisaself within i specified period from the date of his arrival in Delhi. 8o far
2.64.000 refugees huve thux been registered. The registration work in the
Fast Punjnb will commence shortly. While registration and tabulation results

will take time to complete, plans for rehabilitation have not heen bheld up on
that account.

The rogistration of refugees at Delhi hus revealed that there are a large num-
ber of highly educated, qualified and experienced refugees, suitable for being
placed in employment all over the country. The task of bring'ng the talented
relugees together und providing Central and Provincial Boards to find them
employment thronghout the country, is now engaging the attention of the

Ministry, and we propose to accept the offer of help that has come from the
Tuta organisation in this connection.

Friployment Fxchanges have hoen upened in Delhi und 8imla. Exchanges
have nlso been opened in East Punjah and West U1, P. st places where large con-
contration of rfugess har ocourred Alarge number of refugees have already
heen regintered by the Fxchanges and many of them have secured employ-
ment. A Transfer Burenu has heen opened by the Ministry of Home Affairs
and instruction issned to all Ministries that vacancies should not be filled
until it has been arcertained that suitable candidates cannot be supplied by the
Transfer Bureau 1'p to the middle of November. over 8 thousand refugees
secured emploviment under the Government of India and in certain Provinces.

I would like to draw the attention of the House to one feature running
through all the schemes that 1 have dealt with above. That is, the plans that
have been devised are largely in the nature of ad hoc plans and some of them
have a short-term validity. The question of the refugee rehabilitation must
be dove-tailed into n higger all-India plan of reconstructon. For the time
heing my Ministry has to concentrate on the immediate needs of the situation,
but we have not lost sight of the fact that a permanent settlement of this
fsmue will anly he poasible as n part of an all-Ind’a plan of Reconstruct'on and
development.

Training of semi-skilled and skilled persons is of the utmost importance in
auy programme of rehabilitation. The programme of industral development
requiras that supply of trained man-power should be substantial. With this
object in view it has been arranged that over 4 thousand men will be imme-
diately teained in Labour Ministry centre for ex-Servicemen in 8 number of
teehnical and voeational trades. Large stocks of goods available in the Dis-
sorale Directorate have heen frozen with the idea of utilising thein for rehabi-
{ihﬁon of wlhipees. The stockr cover equpment required for 27 different
trader

Qoverntent has sanctionel an advance of a sum upto Rs 300/- to an indi-
vidual in onder to Iacilitate resettlement. These loans are meant for traders,
tusinessmen, artinans, nersons wishing to set up their own workshops or
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ocottage industry. This scheme will be brought into operation almost imme-
diately in the Centrally administered areas. The Central Government will be
prepared to render financial assistance to any Province or administration whioh
decides to adopt a similar scheme with such modifications as it may consider
neoessary.

A scheme for granting loans to students and trainees abroad whose guardians
are no longer in a position to finance them, has been sanctioned. An extension
of the scheme to students in India is also under consderation. ‘or help.ng
big industry and businese, proposals to have a Rehabilitation and Financial
?o';?oration are under considernt'on in consultation with the Reserve Bank of

ndia. .

In order to provide fucilities for refugees coming from Pakistan who have
been unable to transfer their savings bank accounts to Post Offices in  India,
it has been dec'ded to allow withdrawals from postal savings Banks in respect
of investments made prior to 14th August, under certain conditions.

The payvment of advances to Central Government (ivil pensioners who have
come as refugees from Pakistan has been uuthorised. Indian military pen-
s‘oners have also been permitted to draw pensions subject to certain conditions.

All the various schemes of rehabilitation may help in mitigating the hard-
ships to which refugees have been subjected, but there is no denying the fact
that these are merely palliatives. Many of these refugees who were in affluent
circumstances have been reduced to a state of penury. It is inconceivable
‘that they will contentedly settle down to a standard of I'fe which is far helow
that to which they have heen accustomed in the past. The Goverument will
undoubtedly try to do their hest to salvage g8 much as poss’ble of the assets
left behind by such people in Pakistan. But there is a limiting factor to Gov-
ernment’s efforts in th's direction; and that is that full and hearty co-operation
on the part of Pakistan (Government cannot be taken for granted.

Now, let me turn to some of the ancillary activities of the Ministry. We have
an Information Bureay, whch despite difficulties, defects and short-comings
is now organised to render good service. We have a Fact Finding Organiz-
ation which is eollecting authentic details of d‘fficulties and hardships which
non-Muslims in Pakistan had to endure. A large nmmber of cases have heen
investigated and a number of witnesses have heen examined. We have an
organ‘zation for registration of property claims. An Enquir‘es and Search
Service working under the Indian Red (‘ross Societv nnd S8t. John's Ambulance
Unit. is beginning to produce useful results.

We have a Custodian of Evacuee’s Property in Delhi. There have been
many complaints about the functoning of this organisation. I am aware of
these complaints. The personnel running this orgahization might not be
all as it ought to be. The fact has. however, to be borne in mind that the task
of this Organization is of some magnitude and the very nature of its work is
bound to give cause for complaints. Applicants for residertial and other accom-
modation number several times the units available. A large residue of discontent
cannot thus be avoided under the most perfectly conceived management.
While T recognize the genuineness of some of the complaints, T would like to
emphasize that complaints as such cannot be elim'nated when we are faced with
a simple but none the less inexorable economic factor of a state of short supply
in the face of a large demand.

8ir. no account of the activities of the Ministry will be complete without
spec’al mention of the Women’s Section.  All activities pertaining to women
and children amongst refugees are now the special concern of the Women's
Section. which is in charge of Mrs. Rameshwari Nehru as Honorary Director,
who is not likely to spare e'ther time or cflort to start Homnes for unattended
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women and children, place orphan children in Foster Homes, snd take every
mesasure for securing rehabilitation of these classes of persons. The organiz-
.stion is slready busy working on these problems.
Paodit Hirdsy Nath Kunsru (U. P.: General): Msy I know whether the
rehsbilitation of women und children is going on in Delhi or in East Punjab?

The Honourabls Shri K. 0. Neogy: Primarly in Delbi but the influence of
this organisation is likely to pervade the whole of the East Punjab. As a matter
of fact, certain schemes of the Eust Punjub in this context are already under
the consideration of our Miuistry.

1 cunnot pass on without a reference to the work of the Un'ted (loundil of
Relief ond Welfure und the bodes affilinted to it. The bringing together all
these various voluntury bodies has been mainly the work of Her Excellency
Lady Mounthatten.  Apurt from this, she has personally rendered great service
in the cume of refugees, and assisted the Min‘stry in many ways for which
she desarves the gratitude of the conntry. Some of the prominent bodies
affiliated to this Council deserve wention. They are the Indian Red Cross
Bociety, 8t. John Ambulance Unit, Friends' Service Unit. Marwari Relief
Rociety wnd National Christinn Council. In addition to these bodies, the
- Ramakrishns Mission hax been do'ng ureful work at thé Kurukshetra Camp.

The Congress workers hnve brought into heing another organisation styled
the Centrsl Relief Committs:, which under the inspiring leadership of its
President, Shrimati Suchetn Kripslani has rendered very useful service by
organising certain camps in Doelhi, bhesides looking after the reception arrange-
ments of refugees arriving in Delhi.

Assigtance has cowme from all quarters and in muny shapes. [ s very
thankful for the useful suggestions T have receved from individual mmembers
of this House and frun individual refugees themselves. 1 cannot adequately
expross my geatitude to the Advisory Committee attached to my Ministry for
the valuable holp I min continuously receiving from theg.

Sir, 1 have tried in a small conpass to give the House a glimpse of the
nature of the probless and an account of what has been done. Much has to
be done xtill.  As | have snid hefore, the reaponse of the country has been
magnificent wo fur but the final and satisfanctory solution of the problems created
by this huge transfer of population can only be arrived at by the nation's repre-
nentatives oXercising a dil'gent und continned interest in the matter. 1 am
aware that there have teen ertivisms of the Ministry. T welcome all criti-
cisme. [ do hope that this debate will reveal to the Min'stry the wishes of
the House in the shape of concrete suggestions, so that the Ministry can go
forward tn the higger and more serious task nhead with the assurance that it
has the House behind it and through it. the canfidence of the nat’on.

Mr. Bpeaker: Motion moved:
“‘l\*& the problem of the rellef and rehabilitatior of refugees be taken into consi-

1 have already referred to the time limit for the speeches—10 minutes o::di~
varily, which may be extended to 13, in case the Honourable Member is giving
vaetul -information or suggestions.

De. B. Pottabhi Sitaramayya (Madras: General): May I request vou to
arrange the Mike in such a manner that the speaker standing behind it will
face the whole House. One of the mikes may be placed there (pointing to a
place below the diae) as in the Constituerit Assembly.

Several Honourabls Members: No, no.
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Mr. Speaker: The convention here is, has always been and should be thaé
everv spenker scrupulously addresses the Chair, and of course, the Chamber
is so constructed that wherever he stands he will be facing the House practi-
cally.

Diwan Ohaman Lall (East Punjab: General): The House is grateful to my
Honourable friend and collengue. Mr. Neogy, for the bird’s eye view of the
problem facing the refugees of the Punjab, which he has placed before the
House. He has told the House of the work done by the Ministry; He has
told the House quite rightly of the great efforts made by individuals and or-
ganisations, by the States and the Provinces, as regards the solution of the
problem of rehabilitation and relief of the refugees. I hope he will not misunder-
stand me when I say that he has prepared an inventory of the activities of the
Ministry in regard to the refugee problem, and as he has =aid quite rightly, that
it is a colossal problem. The words he used were: ‘It is unprecedented in
the history of the world”’.  But ‘colossal’ as it is, my Honourable friend will
pardon me if I suggest that there is a great deal vet to be done before we con-
gratulate ourselves on having arrived anywhere near a golution of this problem.
T probably am the only refugee, may T say the only genuine refugee in this
House. and as such I have a claim to the attention of the House in regard to
the problems which have faced us day in and day out.

Let me to begin with, Mr. Speaker, congratulate the Head of this Govern-
ment, the Prime Minister, for the deep attention, care and anxiety that he
has alwavs shown in the matter of the refugee problem. As soon a8 the disnster
was upon us. he toak it upon himself to visit the Punjab, not once, but fre-
quently.  Innediately afier the 15th of August, he visited Ambala, Amritear
and Lahore and thereafter on many un occasion he went to see for himself
what the problem was like and attempted to bring some measure of relief and
comfort and succour to those who have been the vietims of this great disaster.
Not only did he show o tenderness of heart, but with his characteristic leonine
courage he tackled the problem and he asked my friend, Mr. Neogy, to take
.charge of this Ministry, which he created for this special purpose. Not content
with this, when he saw how colossal the problem was, he asked one of the mos$
able administrators that this country knows, one of the finest administrators
that this country has ever known—I refer to Mr. Gopalaswami Ayyangar—to take
charge, of the Ministry without Portfolio. I take it, I do not quite know what
-exactiy the designation means, but I take it that in this terrible disaster facing
the East Punjab Government which had neither files, nor office, nor staff at
any rate to meet thiz great need; it was found by the Prime Minister that it
was necessary that there should be a Minister at the Centre; who might co-
ordinute the activities of the East Punjab Government with the activities of
the Central Government. It is to his credit, Mr. Speaker, that he has soon after
taking charge of this Portfolio set up an organigation for the rapid evacuation
of the refugees who still remained in Western Punjab snd the colossal figures
pointed out by my Honourable friend, Mr. Neogy, in regard to the evacuation
and the methodical manner in which that evacuation was taken charge of with
the assistance of my Honourable friend in charge of the Defence Department,
bears testimony to the ability, the experience and the courage with which he
undertook this problem. Today it is stated that there may be possibly 5 lakh
refugees still left in Western Punjab.

Now, Sir, I will nof proceed with my speech withouf making a referencs
also to tha Great Man, who is now rifzhtl?y known as ‘the Father of’the Nation’
—.Mahat.m!; Gandhi—for the great and keen interest that he has ronsistently
displayed in the refugee problem and the guidance and advice that he has al-
ways given us for the good of this nation.

Having said all this, we must realize that the problem is not so eas; it
’ y as M
seems after hearing the speech of my Honourable friend. I do nod wank

-
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Honourable niciiliers to go away with the impression that everything possible
that can be done has been done for the refugees. My Honourable friend said
su, vul wbe diticuitics that face the refugees—I only wish my Honourable friend
bad referred in detsil to those difficulties—are colossal and whether they can
be tackled in this manner without proper co-ordination between the two Govern-
ments, whether it can be tackled without & plan is a matter not for me to
decide; but it is quite patent that unless and until we can take full powers in
our hauds at the Centre to deal with this problem, this problem will never be
satisfactorily settled to the refugees who came away from West Punjab. Take
the question, Mr. Speaker, of the figures alone. We have been given different
sots of figures, in regard to the numbers of refugees who have come away. I ask
how is it possible for any Government to rchabilitate these refugees unless you
wre uware at leas: of the approximate numbers of these refugees? It is for
shis reason that we asked the Prime Minister, and he very rightly consented,
that he should appoint an Advisory Commiittee atiached to the Office of my
Honourable friend, Mr. Noogy, und 1 am very grateful to Mr. Neogy for the
referunces thut he has made to the work of this Advisory Committee. We also
suggested to the Prime Minister that he should introduce, as far as this area
is cuncerned, an ordinance for the purpose of compulsory registration of every
refugee.  Unless and until you compulsorily register every refugee, you will
notite in a position to know what type of refugee has come away, and if you
ure not in a position to know what type of refugee he is, you will certainly not
be in a position to rehabilitate him. We have been begging the East Punjab
Government for the last 2} months asking them to do what has been done very
eficiently in Delhi. Within a period between the 14th of October and the
3lst of OoMWbor this little org-nd igation fut going by.b llny Honourable frie:iih for
the com registration of every refugee, was able to register one | ten
tbmnunf refugees, within o period of & few days and that organization, Mr.
Speaker, you will be amased to know, consisting of 19 experts from Bombay
and 13 experts lent by the Governmens of is—81 experts—have today

tically completed the registration of all the refugees, numbering practically

,000, I all this could be done in Delhi within a few days at the Centre,
why could it not be done equally eficiently by the East Punjab Government. so
that we ocould know exzacily what is the type of refuges who has come away,
instend of merely guessing that urhan refugees are more than rural rafugees,
and \hudonb stating that we shall not be able to rehabilitate them in East
Punjab. .

Now 1 submit, Sir, that if we look at the figures we find, for instance, that
in the Lahore Division the Hindus und 8ikhs who have came away are about
944 lakhs, from the Rawalpindi Division about 6} lakhs and from the Multan
Division about 10§ lakhs. Taking out the figures of Gurdaspur and Amritsar
this givea us a total of about 87 lakhs. This is the figure according to the
cansus vreports. We have not got the figures according to the sctual facts as
evidenced by this exodus; We would have had the gguru if the registration
bad been compulsory. To this day we are being told that the registration to
be done in East Punjab will not be compulsory but on a voluntary basis.
I do not know what that means. If you are going voluntarily to register
these refugees you have'still got to have some sort of organisation for that pur-
pose: and if yon are going to have an orgmnisation why not have that organis-
stion for compulsory registration? Tt may not cost anything much maore,

Now out of these 87 lakh refu d in thi s i
b of thone gees—and in this figure is inrluded the refugees

" Province and Baluchistan—what have we got on the other
side? How many neople have gone out of East Punjab as compsred with the
numbers who have come into’ Fast Punjab?  The figure totalled up accord-
ng to the census reports ie not less than 58 lakhs; 58 lakbs have gone, accord-
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g to the census figures, out of East Punjab and the Delhi area into West
Pakistan.

The Honourable Shri N. Gopalaswami Ayyangar (Minister without Port-
folio): Including the States.

Diwan Chaman Lall: Yes, including the Punjab States.

The Honourable Shri N. Gopalaswami Ayyangar: Sir, may [ correct my
Honourable friend? He does not suggest that all the 53 lakhs have actually

gouve out yet? That is the figure which had to go out if the evacuation was
complete.

Diwan OChaman Lall: I speak subject to correction.
are the figures that had to go out. Can my Honourable friend say how many
have still not gone out? Have Government got any figures to that effect?
Let me inform my Honourable friend that out of seven lakhs in Kapurthala
State and Patiala State there is not a single Muslim who remains there; they
have all gone out of these States. It mnay be that there are certain pockets
in East Punjab and a certain number of Muslims who have not gone out. I
hope they will not go out; I am one of those who do not believe in this com-
pulsory and forcible exodus of our own nationals. But let me see how many
remain. It may be possible—of course it is just guess work—that out of

53 lakhs there will be 8 lakhs. That is a figure which I hope my Honourable
triend will accept.

Tho Honourable Shri N. Gopalaswami Ayyangar: I hope to be able to give
some figures when I speak.

I quite see that these

Diwan Chaman Lall: My Honourable friend will accept this argument that
many more Muslims have gone out of East Punjab than Hindus and 8ikhs who
have come in from West Punjab into East Punjab. My figure is this, that
even if you take it at 50 lakhs there is a very large difference between
the two. Mian Iftikharuddin, speaking at Lahore a few days ago, put it ab
20 lakhs; I put it at 15 lakhs. Let us take it that it is 15 lakhs, Then
why, 1 ask, has this policy been adopted by the East Punjab Government of asking
the Punjabis to get out of East Punjab? The Punjabis have no doubt been
ruined; the Hindus and Sikhs of West Punjab have been ruined. But why
try to ruin them further by scattering them dll over the country, instead of
letting them settle down in this land of the Punjab? What is the idea of soat-
tering them all over and saying to the world, ‘“We have not got room in East
Punjab for these people’’, when actually 15 lakh more Muslims have gone out
of East Punjab and in whose place the Hindus and 8ikhs can be accommo-
dated? Why is it that Government are 8o eager and so keen that there should
be this second exodus after the first exodus that has taken place and that
there should be a dispersal of the Punjabi race to the four winds of the world?
I submit that this is the problem that my Honourable friend will have to face
and face it with the East Punjab Government. It is said that a large number
of refugees have come in who are of the urban type. Actually the figure as
given by my Honourable friend is 5} lakhs. It is quite possible that the figure
is much higher according to the statistics that have been given to us. 'There
are at least three lakh urban families that have to be provided for, which means
nearly 15 lakh people if you take a family unit at five which it is as far as the
Punjab is concerned. Now where are you going to provide them? My
l:-lonoqrable friend would like to turn a carpenter into a blacksmith. I should
like him to give us an idea as to what this Government’s plans are for the
reha!nhtahon of these urban refugees from West -Punjab. Why is it not
possible for Government to try thinking in terms of building s new series of
towns and townships where these people will he housed and where they can
lead a cornorate life? Take the case of Rawalpindi; if the Rawalpindi people
can be settled in one new town built for this particular purpose, their own social
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and homogeneous life will continue. The same is true of every city. 1 see
no reason, then, why Government should not think in these terms rather than
the easier term which is to disperse them wherever anybody is willing to have
them, whether in the Indian States or whether from here right down to Madras.
1t must be realised, Sir, that the Punjabi is used to s particular type of life and
@ particular type of climate; snd it will not be possible for the Punjabi to go and
settie down in any large numbers in a place where his language is not known,
where his food is not the same and where the climate is not the climate to which
he is used. Therefore it is u problemn which has to be faced not in terms of ten
crores, not in terms of 25 crores but in terms of hundreds of crores. If really
(Jovernment are anxious to rehabilitute and build the life of the Punjab refugee
therc are maony things that ean be done.  For instance, we must realise that
there is great need ny the present moment of thinking in terms of a big plan;
my Honoursble friend referred to it.  Yes, that is the only manner in which
we can do the right thing to the Punjab refugees. We¢ see today hundreds
and thousunds of them lying on railway platforms not because they are anxious
to catch trains hut because there is no arrangement made for them. And 1
sm glad that my Honourable friend paid this tribute to Lady Mountbatten. I
think it wus her interest which brought about the necessity of turning Kuruk-
shetra into u camp run by government. T suggest that every relief camp and
refugee camp and transit camp should be taken aver by the Central Government.
You have in the Punjab today an administration which has broken down, not
through the fault of our administrators but hecause of the exigencies of the circnm-
stances. You have got one Minister running the portfolios of nearly three Ministers
and running all sorts of departments. It is impossible for these Ministers running
all these imporrant departments to.pay any attention to the problem of rehabi-
litating theso refugees. 1t is necessarv that the Central Government should
take over all this task and not only be responsible financially ns they eventually
will be—but to take over the execution of the administration of this particular
problem in order that they may be able to build a new country for thosc of us
who have lost the country which belonged to our ancestors. 1 suggest that
there are  few things that they can do. Take the osse of properties.

Huge properties have boen left, the other side and practically lost. May I

1 Moon SUERest to the Government that they may take this matter up with
the Pakistan Government and settle it on a Government to Govern-

ment basis, meanwhile allowing exchanges and sales of —hundreds of
crores warth of property. This matier can be settled by the Government
taking it in band snd making an assessment of the value of the property left
in Pakistan and an assessment of the value of the property left this side.
This is an urgent and important problem. )

Take the case of the problem of relief of refugees. Tt is no use dumpi
these refugees an if they were bags of ordure to be oarted from one dump hu:l:g
another. It muat be done on a proper scientifically systematised basis, and
it can only he done, because of the dificulties in East Punjab, by the Central
Qovernment. 1 give

credit to my Honourable friend's dep:
They are doing a grand job of work. But i N ecosmay 1o e o

t is necessary Xpan ¥
depnrtmgm. and T suggest that my Honourable friend msy set ut:aeBowddwlthicl:
may be in charge not only of the finance for reliet and rehabilitation but have
the power to exeoute whatever decisions are arrived at, consisting of a Minis-
ter from East Punjab, my Honournble friend. Mr. Gopalsswami Ayvangar and
a few others here may be aignink-d on this Board s0 that from dav to dav this
pmbh':’n :ufd t'l;: h:l\gwo(; their reliet u::Id rehabilitation remains ~before the
ocoun » ¢ Governmen pllns purpose
of giving them adequate relief. - proper evolved for the
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Dr. B. Pattabhi Siteramayya: Mr. Speaker, today we are to discuss the
refugees and the refugee problem. At the outset 1 take objection to that
word ‘refugee’. It is an abominable word. The people that come to us in
India in a helpless state from West Punjub are not refugees. They are natives
of this country, born of the soil, brought up in the midst of sun'oqndmgs in
whih we grew. They have title and a right to live in these portions of the
country. It is not as if they are strangers, coming to seek refuge and shelter
at your hands. I would therefore like to warn the Government to avoid ‘the
word ‘refugee’ and not hurt the sense of self-respect of those vyho .have come
here and I may say rhany of them have objected to that denomination.

Shri Mihir Lal Ohattopadhyaya (West Bengal: General): What do you
suggest ?

Dr. B. Pattabhj Sitaramayya: I would cull them pravasis or evacuees. A
pravasi is one who is exiled, and they have been either voluntarily or involun-
tarily exiled and if my phraseology is not adequate, I would like you to consull
a dictionary!

But the word used carries with it a tinge of inferiority and humilintion and °
that must be removed. The other day in the course of the answers to a
question on ‘Refugees’ I put a supplementary question and asked whether the
Government had any scheme of building a town st Kurukshetra. T believe the
answer wag in the negative.

The Honourable S8hri K. 0. Neogy: 1 said the matter was under consideration.
But personally I was not very hopeful of the practical possibility.

Dr. B. Paltabhi Sitaramayya: Yes, there was u tinge of pessimism about
it.  That is what lingered in my mind.

[ have gone to Kurukshetra. There were 150,000 people when T went and
1 was informed that another 350,000 were expected. There were tents to
accommodate only 20,000 people. They were not tents but apologies for
tents—two sheets of cloth on either side, with the front and back open, fur-
nishing hardly any shelter agninst the growing cold. I do not blame the
Government.  The Government has to readjust itself to the requirements of
an emergeney for which it was not prepared, although it should have been able
to forexce these things, having once assented to the partition of the country. '

On close cxmuination 1 found that what was ailing the people was not the.,
absence of protection against the cold—and certainly not food, because there was
o complaint agninst food.  And when one person complained against food,
ten persons pounced upon him and said, ‘You should not ray that, There is
adequate food'.  That was indeed gratifying to hear. But it is the note of
despuir and despondency, the feeling of helplessness, and of irritation, and the -
fecling of revengefulness that was visible in the people there that drew my
uttention.  1f yon mentioned unything about work, they got wild and ruse like
a cobra on its tail. ‘What do you mean? We are not going to work.  You
have destroyed us.  You have divided the country against our will.- Who
asked vou to divide the country?’ And then they began to make wild gestures
as if they would, if only they could see the persons respongible for the partition,
assail them physically.  This feeling of irritation, this feelirg of wild revenge-
fulness, was their only animating feature.  Of conrse, there was good excuse
for that kind of feeling in their state of helplessness, exposure to cold. want of
blinkets and of other conveniences. '

T was told that there were 2,700 blankets there and they were to be assigned
to the inhabitante on a medical certificate. There were nineteen doctors, and
each of them had to be approached by the people there. It was a very’ good
trungement. I do not object to it although it was somewhat departmental.
But in the end there were not enough blankets and when T enquired here I was
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wid that samples of blsnkets sent to the Supply Department were under
examination on the sixteenth day of desputch.

The Honourable Shri K. 0. Weogy: \Who gave this information to the
Honourable Member?

Dr. B. Pattabhi Sitaramayys: If you want the name of the person | will
fiud out and write to you. But I shall be glad to be assured that there was no -
deluy in the Supply Department in the purchase of blankets. I shall be more
than gratified if you can assure me of that. These things have to be done as
nl' in war time-—quickly, and without regard to the economies of peace time.
Time is the essence of relief und people exposed to cold are apt to catch pneu-
inonia and die.  That is the real difficulty. But what struck me in Kuruk-
shetra was that » beautiful city could be erected, and you know the urban popu-
lation, as my Honourable friend, the earlier speaker bhas stated, is finding it
difficult to be provided with suitable means of sccommodation and settlement.
The urban population can only be accommodated and easily accommodated in
an urban area, and to bring them to Delhi or to Lucknow or any other place
would be to congest pluces already crowded and to introduce an element of com-
petition which is most undesirable. The best thing is to build a town. They
will feed themselves. What do we all do in the city? We feed upon one an-
other. That may look extravagant, when so stated, that may be even comic
looking, but that ix a fact. | am a doctor, I trent n patient. I have a legal
cave | go to the lawyer nnd give him u fee. The lawyer goes to the teacher:
the teacher goes to the printer: the printer goes to the publishers: the pub-
lishers puy the mnufncturers of machines: the manufacturers pay the sellar<
vl gnlvanised sheets: and so on

Thus it is an economy which circulatex and which rotates and it would be
the best econotuy if the money is conserved within the area.  That is the kind
of economy which we are trying to establish in the village economy scheme,
and therefore 1 sany that the best thing is that once you start the construction
of n town each man will get some occupation.  All that the Government has
to do is to provide the neceasary money and the material.

1 think we are spending some thing like a couple of lakhs or 8 lakhs a day.
You are spending n crore a month and in a year twelve crores. With this
money you can build four towns easily and there nearly two million peop'e can
be accommodated. Of course I amn not an expert. [ am not an engincer. I
am not an architeet. Perhaps [ am only a little bit of a mason. a carpenter,
a amith, a weaver and perhaps a good spinner. But the fact is that the sug-
gestions that are made by Iaymen should be examined by Government with
some care. There are three tubewells in Kurukshetra which give abundant
water supply. There in a8 beautiful tank whi~h is traceable to the time of the
Pandavan and it would provide a lovely scenery to the new town. I do not
awear by Kurakshetra.  Anyway. as my Honourable [riend Diwan Chaman
Lall has said, bring into existence some towns.

1 do not want to emphasise other paints, ag T have not the time. bat 1 want
ta invite pomted attention to this one suggestion.

Mr. Speaker: Mr. Sucheta Kripalani,
ghrimati Sucheta Kripalani (U. P. : General): Sir, T would prefer to speak in”
the afternoon.

Mr. Speaker: Prufercnces are not given to speakers.  Whosoever is called
upon to apeak must address the House at the time. otherwise the Honourable
Member would lose the opportunity to speak.
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Shrimati Sucheta Kripalani: Sir, I have heard very carefully the case placed
before the House by the Honourable Mr. Neogy and I do appreciate the work
that has been done by the Government in bringing out people from the i’unjeb
and the N.-W.F.P. Though much has been done, a great deal remains to he
done, particularly with regard to the rescue of abducted women. 1 myself huve
not mucn persona. knowledge about the rescue of these women but 1 have
heard from people who have been doing rescue work in the Punjab and other
placzs that that all is being done is not enough. For instance about 300
women were rescued from Sheikpura and taken to a place called Sheriipura
but no trace of these women can be found. We have brought them out from
West Punjub but bave not succeeded in restoring them to ther homes.

Another instance that was given to me was that in Sheikpura there used to
be a women'’s section in the Camp. Under the orders of the Deputy Commis-
sinner it was decided that this section should be shifted to the women's camp

Jan Amritsar proper. When these women were brought over to the womren’s

camp in Amritsar only old women and children were found but young women
could not be traced. What I want to emphasise is that not only our wowen
are having a bad time in the West Punjab but when they are brought over here
no ‘proper arrnngements exist to give them the protection they need.

1 have heard of other cases also. In the Gujranwala camp an old Sikh
leader who was running the camp had to organise special guards to protect the
women there. Not only are there difficulties in rescuing women but there are
difficulties of protecting them after rescue. Government should take care to
se: that after women are rescued they do not full into bad hands. 1 am told
on very reliable authority that there is a very heavy traffic in women goiug on
irr the Punjab.  Therefore 1 suggest that after women are brought over here
they.should be registered and should only be handed over to reliable organisa-
tions or reliable persons who would look after them. Tn this connection T arn
glad to learn that a women's department has been opened in the Secretarint. [
hope the department will work quicklv. T know that there are considarable
difficulties in the way but camps should be started ns early as poasible, so that
the women rescued are not ruined for ever and lost to society.

There iz another difficulty. Many of thése abducted women, even whet,
our parties go to rescue them. do not wish to come, because they feel that they
have no place in Hindu society. They feel that their lives have been almost
runed and that they would rather continue where they are than return back. I
believe these women ean be brought back provided the Government can give
them un ngsurance that they would be the charge of the Governnient and thut
the Government would give them all the necessary protection and inok after
them. if their families are not prepared to take them back. Tn Bengai too we
had like difficulties but as the number was very small, and we were able to
manage the thing privately and induced the original families to take back the
women. Here however the number is very large and some more appropriate
mensures will be necesary.. I do not know if Mr. Neogy can give us an idea of
the number of abducted women. I do not know if this aspect of the rescue work
hag been realised. As a matter of fact I myself had not realised that women
were being harassed like this after they came to our own country. I can give
more instances but T do not like to take more time of the House cn this one

item.

A« regards evacuation in general T congratulate the Government for the work
that they have done but at the same time T think there is lack of co-ordination
and o great deal of confusion. Trains are sent to all kinds of places without any
previous arrangement for the reception of the evacuees. As a matter of fact
somet mes trains start without knowing where theyv are going. For instance,
I got a telephone message yesterday from Ambala to the effect that the refugees
boarded the train under the imvnression that they were being taken to Rohtak
ond Karnal while actually they were taken only to Ambala and were asked to
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Fet out there. 5,000 people who were to go to Rohtak-‘and Karhal' tiad then to
ie on the platforms without food or shelter. The relief workers had a very bad
time of it: they were able to look after them with very great difficulty. An-
other train which was supposed to go to Gurdaspur also came to Ambala. 1 do
not know if Ambala is on the route to Gurdaspur from West Punjab. There
ure othef similar instances. Not only does this create confusion but it adds to
the very great misery already existing.

Agnin people from the West Punjah as also refugees from Delhi have been
sent to other places without knowing what sort of reception they would get at
the other emr. We are told that the U.P. could take no more refugees. 1
know for a fact that s refugec train had to go to the U.P. withoit any previous
intimation to the U.P. Government. 1 have heard of one instance in which a
train started from Abdullapur. Tt was a goods triin and the doors were clused.
When it eame to Kalanaur station and the doors of the train were opened it was
found that the wagons oontained refugees and not goods! What miserics nnd
sifferings the poor refygees would have undergone in the goods wagons could
easily be imagined. A fow of them had died in the wagons. Such things are
happening, not because the Government does not wish to help them but there is
8 lack of eo-ordination between the departments. T had to suffer myself in
Dethi during the days of the riote. Government passed orders that no more
refuges s were to come to Delhi. In the Emergency Council our President told
ma that my troublen were at an end and thatr%e'l‘md not ‘to bother about recep-
tim. nt Dethi,  For a dav or two I thought that T had got some relief hut soon
refugees were pouring in at the rate of three to four thousands per day. Daily
refugee traing were coming into Delhi. 8o you can very well realise that there
in onough seope for better co-ordination in this work. The Government must
sco that proper reception arrangements are made for the refugees.

Ax regards rocept on too T would ‘ike to point out the magnitude of the work
that is before us,  For instance in Ambala there are 40,000 refugees in the
camp—thera are about 20.000 outside the eamp, 10.000 at the station and an-
other 10.000 hero and there.  The refugees in the camp are given their rations
ond clothes, whereas the refugees outaide the camp do not get cither their focd
rations or alothes,.  How are these people to g0 on? We have similar cases in
Delbi also.  Wa di1 not have adequate reception arrangements and we did not
pet any food for the people whom we had to feed outside the camp and the
nmnount of confusion and human misery that was caused to the refugees as a
consequence can oasily be imagined.

About relicf itself 1 want to point out one or two things. I know much is
being done but something more can be done. Accommodation is the biggast
problem in any refugee work. I understand that there are a verv lsree number
of military barracks, moat of which are not in use. There are lots of barrnaka
in Bast Punjab, round about Delhi area, in the U.P. and also in Bombav and
severn]l other places, where the refugee vroblem is very great. But these
barracks are not available for the acoommodation of the refugees and T do nat
know for what reason.  For instance. in Bombay, where I was recently, I saw
the Warli Rarracks. which can easily accommodate 20.000. whereas the refugeecs
were Iving on the voads and at the docks living in the most inhuman and wmiser-
able condition.  Here in Delhi too we had verv great difficulty with regard to
accommodation, though I was fortunate enouch to secure military barracks
through the kind help of the Honourable Sardar Baldev Singh. But I would
like 40 point out one or two small things here.  Sardar Baldev Singh very hind-
Iy gave me an onder that T could get 1.000 military tents and slthough three
montha have passed up to this dav T have got only 50 tents. Then I saw I
ocould not get any mave. T therefore hired whatever tents T could from the
Delhi shops for which I had to pav 1 “-w thousand rupees. 1t was a waste of

E4l)
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money, but there was no other - course. T feel that the Defence Department
should be very willing to give these barrucks. They are available. But for
some reason or another we are not getting them, and the consequence is that
people have to suffer. Many of them are being dismantled when there is terri-
ble housing shortage. 1 do not know for what reason they are being dismantl-
ed. If all the Departments put their heads together we can still create greater
facilities to do the work.

There is another point about relief and that is food. We usually zive faod
only in the camps. T can only quote from my own expericnce of the arrange-
ments in Delhi.  In Delhi we have about 20 thousand refugees in ecamps.  The
rests are in houses. All of them are not rich and more than 50 per cent of them
require help in sotue forin or another. We are not giving them any help with
regard to rations. It is a tremendous tusk, I know, and - thero cun be lot of
corruption, but we must set up some machinery by which we can give help to
these people also. As it is the refugees in the houses, are not getting any help.

The same thing can be said with regard to the distribution of clothing and
quilts.  In Delhi, whatever we get from the Government we distribute in the
camps and whatever we get from private organisations we distribute to refugees
who are not living in the camps. It is a tremendous task and we cannot get
through it merely through private help. I would like the Ministry to consider
this point of the need for helping refugees who are not living inside the camps.

Regarding rehabilitation I am very glad to learn from the Honourable Minis-
ter that they have decided to give loans to the refugees. I remember more
than a month back I went to the Honourable Minister in this connection. We
were trying to settle some refugees in the rural areas of Delhi and give them
some lands. But the condition that the Custodian of Evacuee Property im-
posed was that if the refugees had enough money and resources to get ploughs
and the other necessary implements, then alone the lands could be given to
them. But as they were destitutes they eoyld not do so. We did not anlso
have any resources and so I approached the Honourable Minister, Mr. Neogy,"
for loans. At that time he said that he could not take up the matter. Now I
am glad to find that they are~in a position to give loans, though I do not know
whether they have actually started giving loans or not. Hundreds of people
flock to me everyday asking for loans. The people who have come from the
Punjab are not people who like to go and beg; they are very self-respecting and
self-reliant and anxious to do something by themselves. But hecause our re-
habilitation measures are taking such a long time they are not getting the appor-
tunity to establish themselves. -

In this connection I would like to suggest that for the rural people to whom
we wish to give loans we ecan start new settlements and co-operative societies,
and through the help of these societies they can get land and start working. We
have got an opportimity for reconstruction. Mr. Neogy just now said that our
rehabilitation plan should be dove-tailed with the all-India reconstruction plan.
If we are planning to start a new society for these people why not do it on a new
basis? If you eliminate exploitation and the middleman in this matter it will
be n very great work done. It will be a very great experiment for which we have
a golden opportunity today, and I would ask the Ministry to think over it and
institute measures by which we can start new societies on this basis.

. For cottage industries also we can proceed by establishing small co-opera-
tives. I have myself started a very small experiment in one of the villages of
Delhi where we are taking up 10 cottage crafts. We shall see how we succeed.
The result of our experiment will of course be before the Ministry.

. Bomebody mentioned that a new town should be brought into existence. 1
quite agree with him because if this large urban population that is coming in cur
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hand is not settled soon there will be too much discontent and the entire prob-
lem will be so complicated that we won’t be able to meet the problem. 1 took
s census of the refugees coming to Delhi. 'IOpcoantofthomm-mdlorﬁ
traders. It is very difficul$ to settle them because all these traders will not fi

enough work in East Punjeb or in Delhi. Therefore, if we want to give them an
opportunity to live, new towns have got to come into existence. Ewven this can
be done on a co-operative basis. We could have finance corporations and ‘hese
finance corporations can produce enough funds to give them an opportunity to

slso is & very big problem. Bomething was said about the work of
the Delhi Custodian of ee Property. As I am s member of the Advisory
Committee of the Custodian I know how difficul$ is his task. The best of men
would get lot of blame even if he tried $0 do the work as fairly as ible. But
1 would say that the work is not being done as it should be. I do not wish to
go into the details of the difficulties thas face the work, but the difficullies
that thoy have had to face in connection with this work can be minimised.
Other Members of the Advisory Committee may be able to tell you—some of
them are Members of this House—that some of us have stopped going to the
Advisory Committes meetings because we feel it is useless to go there. Our
advice is accepted only on paper; ib is never given effect to. I feel that the
greater the time we take in doing this work greater will be the corruption
and other evils that will creep in. If we had finished allocation of the houses
within a month the work could have been done easily. But unfortunately tiere
is too much red-tapism and too much of the official method of working with
the result that nothing is quickly done. What is happening is that ns we are
taking more and more time, houses are being forcibly occupied. When a house
ia already foroibly occupied it is very dificult to oust the man. You can oust
him only if you can give him alternative accommodation. As we have not go$
so much accommodation, the houses are now more or less occupied by people as
they want. Bometimes people who have strength are able to occupy two
houses: the man occupies one house and the other is occupied in the name of his
brother. Houses are being occupied in this chaotic fashion and not kept
vacant. In the meantime we are doing all the work on paper. By the time
our paper work is completed I am quite confident that occupation of houses in
Delhi would have been over.

8ir, as I have reached my time limit I do not wish to say more. I hope the
Ministry will consider the several points made by me.

Shri K. M. Munshi (Bombay: General): Mr. Speaker. Sir, I also join in
the chorus of congratulations offered to the Honournble the Minister in charge
of the refugee problem for having done the best that could possibly he done
under the circumstances. But [ onlv want to make n point which is perhaps
to my mind the most important and without which [ am sure his best efforts
are not going to succeed to the extent to which they should. The Honourable
Minister himsell has said the refugee problem is a matter of all-India impor-
tance. It has bome ns a great calamity It is an emergency almost as great
as the war. Why, may I ask. has not the refugee problem been taken over as
a Central subject for ull purposes? I am not quite familiar from personal
knowledge about the East Punjab situation and I would not like to rely upon
hear-say evidence that has been coming to me from time to time. but I would
like him to give an answer to the questions which I propose to put to him.
Ts the East Punjab Government in such s position as to handle locally the
refugee problem in Fast Punjab? Has its mach’nery been set up in such an
efficient manner that it can tackle all the very vital problems whioh deal with
cefugees and rehabilitation? TIs it not a fact that complaints after complaints
are being heard even in Delhi with regard to the complete lack of effyiency
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so far as the East Punjab Government is concerned? I am saying this sub-
ject to correction. Is it not a fact that in the Kurukshetra, Camp, which is
intended for 2 lakhs of refugees, the East Punjab Government has sent more
than 3 lakhs of refugees, making it impossible for the camp tc function in an
efficient manner? 1 further ask him to enquire and let the House know whe-
ther refugees are not being dumped in East Punjab in villages and left to
shift for themselves. I do not blume the East Punjab Government. 1t is a
new government. It has not got yet in its stride. It has not yet set up a com-
plete machinery of government, and to leave such an important and vital
problem as of the refugees to such a muchinery is, if, Sir, you will excuse me,
almost a sin. This can only be tackled at the high level of the Government
of India and with all the resources of men and materials at its disposal. Is
it not possible, Sir, may 1 ask, for this government to make the refugee prob-
lem a Central subject both for legislation and admnistration. not merely in
East Punjab but in the whole country? 1 think it is a very vital question. [t is
all very well for the moment, with all the resources at the command of the
Government of India to have brought buck so many lakhs of people: but their
rehabilation will create problems of a very wile character which no provin-
cial government can every hope to settle. For instance we are now only con-
cerned with their housng problem, with their food problem: very soon their
cconomic problem will stare the country in the face: the socinl and moral
problem of their being absorbed in new surroundings will be a problem which
simply cannot be tackled by any provincial government. Therefore, 1 wonld
aguin request the government to consider seriously whether the whole prob-
lem, including rehabilitation, should not be taken over by the Centre. |
may give an instunce of my own personal knowledge so far as Bombay is con-
cerned.  Sir, 1 do not want to criticize any provincial government; they ore
all doing their best. But the consciouseness which exists in Delhi that the
refugee problem is an all-India problemn of the most vital importance gene-
rally has not penctrated into the provincinl cupitals, and the result very often
18 that the refugees are left to shift for.themselves and to make their own
arrangements. Sir, I may give a few instances. n Bombay about 5 or 6
months ago a camp was opened for Sindhi refugees at a place called Chimur.
Curiously enough for 5 davs there were no ration cards issued to them. They
kad upplied but some local machinery somewhere was creaking and the result
was that there were no ration cards and they had to do with whatever little
neighbours could supply. Ultimately Ministers were approached, a Minister
visited it and then things were straightened out. But had there been a Go-
vernment of India officer sitting there in Bombay to look after the Sindhi
refugees’ needs, he could have immediately walked up to the Prime Minister
and these difficulties would not have arisen. A small officer of the Bombay
Government who is looking after refugees naturally finds it very difficult
to have that weight and that influence which would enable the offizial machi-
nery to move faster or at least move fast enough to save a lot of inconvenience.
Another thing of which I know is that the refugees who have come to
Bombay are not needy refugees. They are what we call upper middle class
people, business men in a large way, men with money, landed proprietors
who have got means. They for the last six months are going from place to
place trying to acquire a few hundred acres in the suburb of Bombay where
they can put up a large suburb in order to house themselves in a comfor-
table manner. 8ir, they just go about like an ordinary purchaser. 1f they
want to approach a Government department, they have got to approach at the
lowest posesible level and the result has been that purchases take a long time.
Here is money, here are men prepared tfo put up a large amount of money
and there is any amount of space outside Bandra even in Greater Bombay
which the Bombay Government could easily acquire and make available for
them. I do not say there is no will to do it. The only question is Govern-
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ment machinery moves just in the saume red-tapistic manner as if an ordi-
oary purchaser trying to acquire land for himself. This_is_a very uufortunate
state of affairs and therefore uunless the Government of India takes it up as &
Central subject, this difficulty will continue. 8ir, during the days when the
war begun 1 remember that s very large property belonging to a school was
soquired by the Goverument of India. I happened to be a trustee. In about
half an hour’s time the Government of India bad a deal with me and within
48 hours we vacated and gave possession of it. 1 wish something of this kind
might be done by the Government of Indin. The Government of India alone
esn do it. The provincial government, as | said, cannot possibly do it and
therefore the only appeal that I make to the Honourable Minister is though
be has dono his best. the best requires to be bettered still and that better can
enly be achieved if through out the whole of India the refugee problem is made
a Coutral subject at any rate if the (Jovernment of India representatives are
in each province to look after the nceds of these refugees. That is all T have
to submit. Sir

Shrt Khurshed Lal (U.P.: Generasl): Mr. Speaker, Sir, there is no doubt that
the problein which is before the House today is one of immense importance and
great complexity, and the only reason why 1 have ventured to take part in this
debate is that I come from a district namely Dehra Dun, which outside Eastern
Punjub hus one of the biggest concentrntions of our refugee friends from West
Punjab and the North-West Froutier Province. My dixtrict, along with the
veighbouring distriet of Suhuranpur which includes the town of Hardwar, has
gl s refugee population of about o lakh. 8ir. my honouruble friend Dr.

ttabhi Sitaramayya objected to the use of the word ‘refugee’ 1 can assure him
that thin word is as much disliked by those to whom it is applied as it is by
my honournble friend here. The reason, Bir. is that the word ‘refugee’ im-
plies as if they were some foreigners, some aliens who have come to our land
to take shelter, and they resent this word for this reason. 1 think, Sir, the
eorrect attitude to look at this problem is that they are people who till vester-
day belonged to our own country, sharing in the fight for frecdom with us,
mﬁ who have bheen driven from their hearth and home simply because they
belenged to a part of the countey which had to be torn asunder so that Indis
may bo froe. They have paid the real price for freedom and they have suf.
fered for it. and it in time that we teied to share this burden with them and
did not leave it to them alone to pay the price of freedom.

Sir, it was about the mouth of March or April that bands of refugees hegan
to arrive in wy Distriet. That was after the happenings in the Disricts of
Rawalpindi und Huzara. 8o even before the 15th of August, their number
had swelled: they had come in great numbers and actually the towns of
Dehra Dun, Mussorie and Hardwar had a far larger number of refugees than
wo should possibly accommodate. My District is the smallest in the Province:
we have no trade and no industry;. Hardwar is important only as a centre of
pilgrimage. These refugees could not find any occupation there and through.
oul the long summer months nothing was done for them. They simply
drifted with the reault that thoy grew more and more desperate every day. |

8ir. the complexion of the whole problem changed after the 15th of August,
Because after that date it did not remain a question of a portion of the Hindu
or 8ikh “mulaﬁon of this or that District shifting here or there, but of the
entire Hindu and 8ikh population of the Western Punjab moving over to the
Best Punjab or the weatern distriots of U.P. Sir. all oredit is due to the Go-
verament of India for the great organisation and the remarkable’ manner in
which this large exodus of ‘.unpmedentod%;hpinhmnhh—
tory. was accomplished. In three months time, Bir, over four million
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people have been brought from the Western Punjab to the Eastein Punjab
and the great amount of organisation and all the details that had to be
worked out can only be imagined. The very fact that this vast migration was
accomplished at a time when there was civil strife, floods and other disorders,
i3 iteelf a great tribute to the Government of India; that was done without
leaving behind it any trail of large epidemics like cholera, malaria or typhoid,
speaks volumes for the organisation which was set up.

Having said that, Sir, I must say that in the matter of evacuation ihere
was not that amount of co-ordination between the various Provincial Govern-
ments, and the Central Government and the Provincial Governments, which
should have been there. Mrs. Sucheta Kripalani referred to one incident ab
Kalanour railway station. Sir, that incident was not the only one of its kind.
The United Provinces Government passed an order prohibiting the incoming
of refugees from Eastern Punjab to the United Provinces; for I all know, there
was ample justifilication for that order. But after that order,
one would have expected that no more refugees would arrive in
the U. P. and that some control or check would be initiated to pre
vent their coming in. But, Sir, the fact is that one day there were as many
as seven trains arriving at Kalanour station containing thousands and thous-
ands of refugees. They were left there on the station platform with only the
sky over their heads; they could not go forward, they could not go backward;
und thev did not know what to do. Sir, after all the sufferings, horrors and
trials which these people from the Western Punjab had experienced, an inoi:
dent like this should definitelv have been avoided. Even now, Sir, T under
stund that refugees are still coming to Kalanour; there is a sort of check ab
Jagndhri. the last station in the Eastern Punjab on the U.P. border. And
what happens at that station. Some official is supposed to check all the
passengers who arrive by trains. Day before yesterday a train arrived at Delhi
18 hours late: one of the factors which contributed to its late arrival was
that it had to wait 12 hours at Jagadhri for the pleasure of that officer to come
and check. And that chetking. Sir. is such a farce: after the checking is
done practically nobody is excluded and they all come to the United Provinces

In a way, Sir, the problem of evacuation is now practicallv over and there
is not mueh use discussing its shortcomings. As I have already said, in-
spite of shortcomings a great task has been trully achieved. Now the ques
tion is, what next? The 1nore important question is rehabilitation. Up tilh
now, quite rightly, the energies of the Government were devoted to bringing
out our brothers and sisters whosc very lives were in danger in the Western
Punjab: but now we have to settle them down. The winter is now upon us.
In the Eastern Punjab even now there are thousands and thousands of men
and women lying on the rilway stations—men and women who have no
shelter or accommodation. 1 submit, Sir, that we have got to see that in
this cold weather—during the next two or three days—evervbody is put un-
der some sort of roof. The Eastern Punjab Government have done well in
closing down all schools and colleges and accommodating in them refugves.
T submit we have to go bevond that; there should be a rationing of accom
modation and people should be billetted in houses. During the last war m
European countries soldiers were billetted in houses with families. Where
is the reason that people now having big houses and having more accommoda-
tion than they need, should not part with it and share it with the refugees?
I submit this is a problem which brooks of no delay; immediate steps should
b: taken to provide at least shelter and food to all those who are now left under
the sky. ;

Thereafter, Sir. comes the question of permanent rehabilitation. We are
told that there would be about three lakbs of agriculturist refugees who can-
not find a place in the Eastern Punjab and that they have to be accommo-
dated somewhere else. If we look et the problem it is not s problem which
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ought to be difficult of solution. My own Province, the United Provinces, bas
got over a lakh of villages. B8ir, India before partition had about seven lakhs
of villages snd even now 1 think we have got sbout five lakhs. If we could
orgunise with the help of the vast Congress organisation, all the District Con-
gress Committees, the Mandal Congress Committees and the Village Congress
Committees, snd persuade them to arrange to take at least one family in each
villuge, und to adopt that family und provide it with the land needed by it, the
whole problem could be swlved quite satisfactorily. Instead of one village even
groups of five villages could tune one family. The question requires tackling
on an all-India basis and putting drive and energy into it.

The more dificult problem is that of the urban refugees. They have been
entirely uprooted.  Among them are businessmen, professional men, lawyers,
doctors, teachers und others. They have lost all they had. They cennot find
another occupation and are gning about from pillar to pust getting more and:
more desperate every day. Sir, they have lost huge properties in the Western
Punjab. I do not know, 8ir, as to how matters stand with the Pakistan Go-
vernment 80 far as uny compensation to these people is concerned: I believe
tt may be possible to get some compensation for them. Why is it that they
alone should pay the price of liberty? After all they have been turned out
from there because India had to be free. Therefore. why is it that we should
sll not share the privations und hardships together? 1 would suggest that if
it were possible, there should be a per capita levy on the whole of the country,
wo that these people could be compensated to the extent to which they have
Jost. | suggest that an estimate should be mmade of the money and property
that they have lost there and some part of itk one-fourth, one-fifth or one-sixth,
with an upper limit should be advanced to them for the present againet the

compenaation they get some day. so that they may at least make a start in life.
Bomeathing has got to do done.

1 understand that in the U.P. our Prime Minister hus got a scheme to set

up a new industrial city some where between Lucknmow and Kanpur, and let
o refugees develop it. 1 suggest, Sir, that not one city but any number of
cities wh.ch can be set up in this manner should be set up and more impor-
sant thun that. somothing which can be done easier and carlier is the develop-

ment of our small towns und of their suburbs where these people can be acoom-
modated.

Sir. 1 know that the Governineut would do ull that it can for our friends
from the Western Punjab who have come here, but there is another aspect of
this problem to whikh I wish to draw the attention of the Government. Du-
fng the last three months, my district and the district of Saharanpur have
been the scenes of violent disturbunces. The reactions of happenings in the
Punjsb have been there and the result has been that some thousands of our
Munlim oitizens have been displaced from their homes. Their houses have
¢ither been burnt or looted. They are our citizens and speaking for my dis-
trict and the distriet of Saharanpur, 1 say they have a particular claim on our
sympathies because they were the people who voted for the Congress during
the last elections and we won our seats against the Muslim League.
we are thinking of rehabflitation, when we are thinking of affording relief, let

not forget these people who have suffered, may be as a reaction for the

the Weatern Punjab but for no fault of theirs. They have

a of&'ooewhopmehodthehynmofhm:md

when the Honourable Minister thinks of rehabilitation
and rellef, he will also bear in mind people who have been displaced in this
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sfo S AT : I HIX, HT THQ TgS FT A% qHAA H agd
MEGT | q@ AN & 6 5@ aF 58 79 7 qonaa &7 @ J|rw
AT AT RIS I A TF I JTAF SR A T § 9@ MM
LT & 5 I =TS § Ig WEST 971 AT § 5§ 99 § TaHe § 9E
T §IS TAAHE IF TG T A g | & S QU 91g #7 T & 3
AT gV {1 AWM | gHwa 48 & % ag w91 5a & &, ST AnE
AH T g TGN FT HAT | TS AT T 17 71 7Y § 5 17 qaray raeide
& JTY TN FI] G& TATHE & 1T | 33 A TF 74T AT §Z& TATHE
T GITT TAAHE F AT G F AT I | TEQ 9 AT F g R e
FeT AR wifqw # g M-snfeqw (Co-ordination) Y 1 HIX 31T GTe
TaHe Y N |rfaEt §, AT (resources) F T FHY §, A[@ FT AT FHI
g TR QI FHE RN RTART NG| AT AEFIA G & oG Taqwe &
AT AreTaEF § 99™ AFANE FAAO FogIT I OGP &
qNF TaHe FT S P Fn Nfg@ ar Af fFar AR awasd fv g
FA TR A AATAANE fF g7 7 F99 9ma T@a9A7e 5 919
TR FOT Afqg W AES FI S FE A KIS FEIAAT AGY AW AQ
A 7 T 4FT H FREfasT (criticism) F3F FT 9T ISTAGT| (T I@A7
g aman s Tfgq @I F foq A AT avaw de
fro fAawit 7 fgo Mure @l aETT AT AEA AN 9 ATFR
§ Fraea g fear § SeH ards T § Ffea s Al & @r wrg Ay
T AZ 1T F qFd ¢ A HE ANT ¥ %1 & fF q=o qEmaz J
feedt & 9@t & fou ag A (directly) friare @t fom s &
wH fFar § ag | a1 f foed g o=w A A aY

% awwan g 5 39 a@ &1 ag ST F & 5 g7 Fragsiter (refugees):
F I Fror AgT § IF T@AT T AT | I FIY (AT AVE H TS A7 A g2 w1
T § T ATAT E, A 19 & 6 O K A9 § IR qiHqiw FAR
oY gYt § gt Fergeir B B gF I s 3 § | ag S qAg W<
TX AT A TH T B TF TF B H THE GTHLT i § I ATH OF
T ST FATHT AT 99 § | TETAH Y 9 grea § i o
# o AT QRN AT A HATATH AR FN F AT @A § 1 adY gred
FAREHY Y § |

¥ qea g e @@ 19 A % o § deo TeAHc A W O W TS
g, A W W & yEafes qgest A fear 1 N gond § @R

N
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vy T 1 F Ay fi57 A wiw w7 7Y @ Al R a9 g &
FUTHT AT ATEA & FAT ITHY AT FTH fAST ) AT A A I ¢ T
erenfdd} Y faad any forzs 1 g § st & aver Ngs 7A@
# fiferr N w1 s FEET R it aw T aTET FT A gO A X
a6 37 Arw §7 ¥ F9zfF7 (Constructive) AFANT AEY F qa &t
tet Jute ® fAroTH *Y HurewT S A9 oA & afuw v ofaa
{Rural areas) ¥ T2fugY Y T A FETA &, T FT AT | WA A
Ao 7Y fF dzo ez Y Sfaaid s §) arr o maaa g
fie gTT A G7EBT awF (Selfless workers) #Y UF ITHY (army) &Y | IT
1% O ok STt Y A AW o WS T TAA qF FTH Y o A
gaw M i mA A Emr g e daT s N Av g dwr g § g A
arare & foedt F oz ¥, qag & o A% fF fg 5dT 197 § I T
R £ fE a7 g & for &) oF ww fae oy, SR fRR e
®13fw® (Advisory Council) ® #47 & a8 a0 §, i sefeay amw
¥a9ATY 519t (Custodian of Evacuees’ Property) # 918 989 &, 31X
W X8 WA ) g F7 q%A AT EF ANTH SR F A9 K7 AT AN

QATAT (cnergios) ¥ TFraTA(employ) 7 AFT AV TgT TLT FH F
awa s gerea ag & fF g w8 A7 wqr A fram

7 oge O A w7 & fe gd g ot & wwe e i FTAT
sfe & qun g fe frest & oY Q sre oA g ar A wE F FAT
grndi AT A% & T T AT TG F awi ¥ § Wy ) gEa A
g fae @ § 21 g7 AT i § TS T HE g IT% fou frad reserve)
¥7% A7 ¥ 7@ & fow oY (elomentry) Wimfaar & i | ag
awrw e wWE A e 7 3 ggRr ATy AT oF F sqrar qIAd AR
ATHA GF WHOT NTAT SFET AT T Z0F TH A7F F1E 37 F20 T8 3047 |
T g faeelt & A 917 e & e g7 FeE § fFar ot wli| o8 § I
§ FATT T TIW &Y vwg ¥ KX = (plot) frad (reserve) ¥ € N7 agt
RETA QS Y q4 | FErgar s % swi o gl arfx w1 gaomr
wT qT oY T T sret ST Y | S Tar A gav  srr g ag e
sRfege wTh gRwiw STedt A1 S gegw s & faaed A
frdx {4 Fee A gEE © qaoag frend @ & W g o dae g
e gy wwway § e 3% wTw § AN aw war FgO §O Jrav FAT Wi I
o xfe & feelt § agy o aT T, du, Heamifee (Radio-
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logists) X grraide M gu §, <1 2T FEM & Tg} AR & 16T T TF
FT Y 3nfY = 71T 7Y fear | R (X-Ray) # TF 19 Jg7 AT & S
9 TF? 7 T (Plant) § 589 fod sTqia 9@ ATH T 7 Tl
foam ars wges Tt F) fomt 6 S@ SHFW S AvT SR & I19 )
JEAFRAFICE AR a8 wie IFR I=TE ST faedit Fonit aF owF
WE TG & T GF | qF AR TG WA gifees & IRy iR
AT T FT @A A STHHT CRATS FT AT FT ag AR AR 5 B &)
T A ITHI WP AR 3 TP | O1FF § OT4F 49 §, fwEng § IR0
WIE TG X TFd | AT HF TISH (riots) ¥ IS BT FT 1 &
JAH! TOHG FUFL @A ST IAT T § | S il Ta87< 1 aH
qOET F1% WA F3I9 TG ST AT | §F FEAQT § v oaw ofaw
(Ueban areag) 1 &N AT § IA% o0 FAR ST F 4T H TF
HTHE (arcade) AT TFA &, TGT FHI T FHTA AT FT I8 AT @7 foFaT
T GFAT § AW THC T2 19 247 9T T%aT § | S 79 a6
FIE qJIOIE TG gL | g TG &, SR fF smrr Y gae fawAw
SfA&S (business premises) f&Tet ¥ @ g& & A & §<o0 THT
Sfdw 07 S § @z we &< four ) w09 @ & Sfwgw o6 §
for gaawa 4 ST s aw 0|T WY A a0

¥ annaT g & Gw Tadwe #1FW 9g € fGEw aw 9T A
T I & AT AR § | G AR FTFTH Jg & ITHeT Tanqe
§ W GES FIP g Ig AN IFC FL| AW FEEATH AT (Safe
doposits Vaults) FT #8eT 38 g oeF W@ & | aga foegshiw 09 §
A T TIT H AYA AT ATATE FIAT ATEA §, A AU FT AT AGN
FT aTH q€ (West) I 7 I7 € VT I & o< 747 &, 4T Qo0 Y Tt
AT @A N N a9 I I & fou Fig st
FHFL | FRA groa ag & o 1% fagw a1 feg 78k ov &%, gfew &
YE#AT (protection) ® #T MFT ATAT ATHIA AEI & T&al | HE
ferifoca & ot @ 981 § ag W it aF AE @TAT o1 @WT AW
qE WGST S AG) AT | AL FIH § 6 TaAAE & & &1 | g &1 o
a1t figgsiiss Y wggA @ 5 A qewTe woea € | AR 9y
RS g1 9 freer § ogw uE Aagar dw F A I} FE A
T % AT I AT A Y Ffery T A F awmar g v Sw(East)
qaTa # fou oF foare a9 17 | Q9T 7 F& $IS TATH qqaHE 9L A9
Wt dFW G wem) geaagd Faggrad s gdag e W
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JAHTOF TFA7 Freon & & oR NEaT A ¢ oF g ARE IqE W W

TawYE 7 a%4 § | 9% fE agi g 59 B AT @ AT W IS A

9T %5 TE 7 §% |
g:irt & wqray Ty AdY A1 "rgAT) AN Al agE fFama wrdw

fafrzr (Prime Minister) ATE® fl® T X ¥ 89 & #wd &
v gat gat #F gaseR # e & & 5 v afad@w (Services)
roiraT (Nolunteer) #%1| aX g S A N 77 * fou oF oF §2%
(Centre) ¥ &2 a1 w7 awwy amt ;M X @R & T 1 FH
&= mahie Y a1 mifafarge aaAdz ) At amdo dto Ho (1. C. S.) AR
fo #o q@o (P.C.8.) ® If@ ®7 w7l ¢, I8 a¥ye & four

o R |
o atre oy § e ©w gram & S Ak gad gal & S ow At S ey

a1 qtw &Y fae off andt . Aoy afdo g w3 AT fdt @ felt wr WY
fastart § a9t gro 7 3F ) gat ofenw adS A qwETH F a9 g
w AT AT A g T F FTH A9 @Y F O | A H2 WY ¥ AG w7
ard T It w1 & wifgd mfe gat & F S oo fagma 2 a8

aTX A7 TR & W Y 1 fe gaw sRMTe gAY wRE ®
afcd maAdz s oy ¥Y qg foar a1 fe AN AN 97 FreaA 5 faoAg
BTET qIfee w8 13 § IR AR § qfew maie § aEa w1
uwrx aw fear arw afe g 376 feet A% (dispose of) ¥7 &%
qQT HTHETA (auction) ¥7 ¥ ATfe IA SR FY & faar amw N ggr A=
T & W@ gU &) @ AE AT FAET aTE ATHRTT W AT qREr
v vt wifgy AT arAeY Y qifee @ a1 s ag s
wifgd | qpt 97 fA¥ GATH ATETT I AFANT FR & wEST A GY
¥ g7 9% AW (postmortem) ¥R & ¥ wWET T qgWAT)
DN s e s sT T W A aw A E) § 3@
wgar g fE T st @ g aw qwan fer v fe @ 9 afes o
FPIEI LA | Fow A foz iz & ag wgm fe ofeans & 39
T & A # ofes arr A A g Afe aga aw Qg g @A
I frmdw & sgm N e g7 #wg aEEwz B Pefeag (criticise)
"R W IAE IF A K wfay s wf7@m 5 oag @
A ¥ TR ® gl W AAFA did HT g% ofafae @
(administration) ¥ felt e Y ro1ae 7 19 1 &7 afY 3= s A
(Western) SN ® 9y Wiy gyt fe=lt & § & =it fodlt s/
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# o § vai wAndl § W& g1 feEw TE v jor A aw §
| g AT A A IS A R IAATE N AT g R 7w A
) | AT SATE ATSAT &7 FT €T ¢ gafed Seda aond v 1w v # fo
F1 7 AHTAFAA FTAGEAT & FHA WA (cooperation) 2T

Wmmmammm T AR | T JATHA S qq &
ATAT AR AH FQAT § .

(English translation of the above speech).

Shri Deshbandhu Gupta (Delbi): Mr. Speaker, I have very attentively
Listened to the speech made by the lust speaker. 1 regret to say that the deli-
cacy of the subject has not so fur been estimated properly. From the sug-
geston put forth by one or two of my able friends it appears that they take
this subject to be such an eusy matter that it could be solved in no time—as if
by a magic—if it was entrusted to the Central Government instead of the (iov-
emment of the Fast Punjub. In fact. it is such a difficult problem that no
Goverminent whether Central or Provincinl can solve it in a really satisfactory
way. It is not necessary today that the work should be handed over to the
Central Government in place of the Punjab Government; this might set up a
quarrel between the two Governments. Our present day need is to establish
perfect co-ordination between the Centre and the Province. We must really
try to make up for the present shortcomings of the Punjab Government, for
their inadequacy of resources, and for their lack of experience. It would not
sutfice for us to say todug that the Ministers of the Punjab Government are in-
competent, that the Govermment is giving a proof of its weakness, that the
Government has not discharged its duties; and should we, thereby, think that
we have done our duty, then, in my opinion, we are not only doing an injustice
to the Punjab Govermuent, bhut are also not giving any help to that Government
in solving the present problem. 1. think, the time for such crit'c’sms has
now parsed.  We must think what wre the steps we have to take nov. T quite
appreciate the work done by iy uble friends the Honourable Mr. Neogy and
the Honourable Mr. Gopalaswaimn’ Ayengar and those attached with that
departmment.  But if the matter is looked into carefully, can they say, or can
anvbody else say, that the work done bv the Central Government in Delh’, the
plice for which it is directly responsible, is to the entire satisfuction of all?

I think (o bave an exact idea of this, we shall have to look into the very con-
dition of the refugees herc. If you go to Chandni Chowk—the most important
street of Delhi—you will sce many refugees sitting in rows right in the middle
of the bazar with their smnll shops before them: and there are at least 4 or 5
siech rows.  They reach there in the very early hours of the morning and
hive to quarrel over small pieces of space. They sit there and sell their arti-
eles 1 Inte in the evening. Mis-management is vigible to that extent to-
day that we will hear a hawker selling his eggs in Chandni Chowk at 2 annas
ench. Tt is the sue way in Connaught Place,

1 muy agk the questiop, ““Did the Government during the period of the
Y.<t three months, think out s plan to solve this problem? Did they examine
the d'fferent aspects of this problem? Have the Government secured an em-
rloviment for those refugees. who inspite of being in a very distressed cond’tion
still prefer to earn their bread themselves rather than resorting to begging?
Have the Giovernment also attemnpted to solve the auestion of employment of
those 2 lnkhs 83 thousand refugees whoce names have been registered?'” Tf
the Government of India have not so far been able to solve their nroblem and
have not suggested any constructive measures to overcome the difficultv then

‘
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1'am’ afraid # cannot fair better in handling the problem of the East Punjab

whero-ut is & question of settling dowri more than thitty lakhs of people of the
rural ureas. [ do not mesn to say that the Central Government is not taking
enough paink, what we need today is an army of selfless workers. And unless
these nen np¢ coming forth no’Government can accomplish such -a heavy: task.
There are tindgsands of people in Delhi today, who have come from the Punjab,
enmpletely ruined. They have to go over. place o place at least 20 times a
duy, in order to sceure n house or some place of shelter for them. They go and
soc u member of the Advisory Council. then they go to see the Custodian of
Evacuees’ Property, und so on and so forth. We had indeed done a bt of
solid work if we could have suved all their time and had employed their energies

in & better way. We must admit that we paid no attention to it.

My able {friend hus waid that we have to consider the problem of the urban
populaton. But may 1 usk. *‘What is being done about those refugees who
ore alrendy here for the last three months? They number about three lakhs
now.  Did we ever consider to reserve any plot for them say at about two to
four miles from Delhi. and ever thought to give them the elementary facilities
to live there? This was actuallv the proposal of a Committee. of which I was.
also n member, and the question came before ub several times, but so far no
practical step has been taken m that direct'on. Tt would have been a piece -
of our practieal work if we had reserved a plot of land for refugees at a distance
of nbout three to four miles fromn Delhi. measuring about 300--1000 acres
in longth, out of the lind extending on the sides of the rond: and had given
thern the fucilities to build houses and bungulows etc.-there. and had jrovided
them with transport facilities. But that is not the ease todav. T must sav
that moast of the t e spent on the Advicory Commifee of the (ustodian of
Fivnouees' Property has been wasted, the committee of wh'eh I am also a
member,  the committee to which Mrs. Sucheta Kriplani drew the attention
of the House: as we soe today, that there are muny doctors, vaidvas. radio-
logists and homeonaths who arrived from Lashore. und are here for the last 2
months but thev have not sa far been provided with a house.  Another doctor
who e nn expert in X-Ray treatinent and har an X-Ray plant w'th him, has
also nat vet got n suitable house.  The Dircetor General of Health wrote to the
Cuntadian of Fxacures® Property, that a suitable house be allotted to him
This lins taken two months now, the plant is kent idle and the man is withont
n hausa,  Even that famous doctor of the Sir Gangn Ram Hospital, who help-
ad refucees at the riak of his own life has to wander about todav from nlace to
biner in senrch of a houske. We have not provided a house for him e'ther.
There are many more eminent doctors. vaidvas and homeopaths who are still
without a house. We could at least, after necessary repairs make those houses
inhabitable for them that were vacated by Mohammadans during the riot
verind. But the Government has not taken nny practcal steps towards that
end too. For thoae coming from the urhan areas we could have arcades erected
on the plot in Connanght Place. and had provided them with shops there made
af wood. This too did not receive the attention of the Government. The vre-
sent position is that about two thousand business prem’ses were vacated ‘n
Delhi. about one thousand eight hundred of them have actually been occuvied
he men at their own will. So there were only about two hundred left now that
were to let, but this has also not been done.

It ia perhaps not the task of the Central Government towards which some
of mv frionds have heen draw'ng it. The task of the Central Government i<
to bear ita preesure on the Pakistan Government to come to decisions on the
matters that have to be settled now. The matter relat'ng to Safe Devosit vaulis
i wtil pending. Many refugees have the desire to establish themselves nguin
on the strength of their money and they do not want any oute’de help. But

’
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our Central’ Government has not proved itself equal to the task of bringing
the whole or even. the part of the belongings ot the people from the Wess
Punjab. There 1s such a bad state of affairs going on in Lahore now that &
Hindu or Sikh caunot go there to collect his belongings even under a police
escort. The entire contents of the Safe Deposit Vaults are therefore there
and could not be brought here so far. Thus the problem of the Safe Deposit
Vaults remains unsolved. This is of course one of the fasks of the Government,
1f she can do it, the refugees will feel that their Government is strong and they
will have much satisfuction. Therefore let us set an example in Delhi, let us
give comforts to our refugees; let us provide them with suitable work. We will
thus set an example before the- Punjab Government.  While if we cannot do
this, our mere depending on the Punjab Government will not help us a long
way. The position is such that that Government is also not yet fully estab-
lished. It has its offices, one at Simla. another at Jullundher and yet another
at a third place. We cannot therefore expect much from that Governmeng
either as we who have all the resources at our disposal here have not been
able do anything practical so far.

Sir, 1 do not propose to take much time. but I suggest that the Honourable
Prime Minister may appeal to the Honourable Members of this House, as well -
as to those of the Provincinl Legislatures that they should volunteer their
services for this task. We should sit together for 2 months at a time at each
centre. thus our work will be speeded up and will be done more systematically.
Todav the Central as well as the Provincial Governments are functioning through
the P. C. 8. and the I. C. S. They can get work out of them in a better way.
And this is bhow we can do it. Members of this House
and those of the* Provincial Legislatures should come forward
in numbers say one hundred, two hundred or five hundred, and
volunteer their services. Let them take charge of one Camp each. Then the
other public workers also will join them and give them their help. The Cen-
tral Government should issue the orders that men from the provinces mus§
volunteer their services.

It is more than 8 months now when we wrote to the Government of India,
through the Custodian Advisory Committee, that the former should negotiate
with the Government of Pakistan and settle the question of those factories and
concerns etc., that were abandoned by the people going to Pakistan, so tha#
we could either dispose of those concerns or demand their eviction, and thus
provide employment for those who come from the West Punjab. These are
the matters which deserve the very first attention of the Government and should
be solved immediately in consultation with the Pakistan Government. There
is no use criticising the Punjab Government or having a ‘‘postmortem” of
these matters. There is no doubt that the two Governments are doing their
hest. T therefore wish that their hands are further strengthened so that they
can do much better. T shall appeal to the Government onece more" that only
the essential matter should be taken up first with Pakistan Government. Next,
T speak to those refugees who have been always criticsing the Government.
Thev should trv ta heln the Government in every way riossible, and should not
impede the work of the Administration. I have never seen the leaders of
the West Punjab who are in Delhi ever going perscnally to the place of
refugees that are near at hand; it is of no help if they have flown over these

areas once or twice before.

We have today to pay more attention fo the Refugee Problem. Respon’sibﬂe
workers should therefore go to Refugee Camps and help the officers there in

%ask of giving aid to the refugees. They should thus help the Government$
now.
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) 3T N A . I qrer, A g9 oF fAerad qarfae W
WIPAFLIEE | A7 TF ORI GASI g AV wTET AN # qfwew &
ATEEE TAAT § | IR AT F ITR A9 & AR IR a=fEE g e
7T & TAW § ACE TAAT A | W@ 39 A %7 @ & oo 7w dam
¥ ¥R 768 97 QF AWET A7 § 959 g% A1 g6 U JHST A § IgH 70
§ frdY = A 7 g oAwE g

# Ty ¥ yArfenw a1 aga R o Y FET AfF g AT #
mreat fe=t & wferw o e gwTe ggt d7s fedlem 7 5709 2
o gy Mg T & SAF A agiaqgug |l ok e
qETTTgT & WFI W & oY g 9% qATa Y AIEE T AT g AR e & Y
WY AW AT TR K IO AU NET H TR AW AT | AN AIG &
§ qUTH ® AT W L AK ETAT MEWE | NA g7 = 97 FOT
waTT Y7 qxg g7 Fogeitr q g 1 A T g A AT IS & AN
ot g7 7ER & | ol Wk o v & o % ot el e a T 9 @
A a7 8w AR T g Frapiior 9 § AT qe ® @9 SrEwe
® 77 A% g A7 3w oo e g AT Al @ domad wvd fromw
o s Al @ gora & felt feagelt wy Arew A
for st sy Fasalt a7 wgi gy TgAT @I .

# yoA forss AgrTAge w1 el Aot ww & ® AT FETET ATEA
= s & Agrerge § A% WA | awar Y @ an fgg qEenm
W 7 qEEwe fig ® W s 9T ST Agt T s S g
¥ or gromd Garw & ant | e AT § Wik ag dt fE
e AT AT AT, Sfew 3w qre TR § I gyoo Fegd dune
& W@ ax fiF go Mo Atz 3 farer qefire ar O fear w1 g @t
fawen dw gt fr are wg Forpltr smorge & and g, @Y dwe O
It Wt afr Rl ETOAYR & SN s ow oo a 2uw g, w|h
T FHR IN W E ¢ W2 a% % T | g, A, TR, o, W d aA w
WA AR @} R € ol gy arfes do fear
e gaTt W o ey Qe 7 o f ag gt s iy it e amardr
& fedt whiverc ot 26 fear fe Sy s arr or ot oY wive
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Fo1 i f s folt a8t o gl § @) fe<dt Sfaz svaren
3 T FF a7 ST ST T a9 §, SFFT SeR oo § a1 3 fou
IT® 979 OfoF a7 AR A g T TG ¢ Fwd ag aw nd fFEge
AFW I AF AR G IS FATH | A IAG F7 ¥ G0 qqq_E
AT go o TaHE ¥ a7 T1a7 7 § fF 7 faon vz & oot &
AT AT 4% Tg §Y AGT 9 AN | SR FWAT F qH @H T
A &1 W3 % oifowm O add & W 7@ € 99 §, T Fg qGH
AR | TE A g R A A r A Y & § s e
ad mipistration # 7F § | TES AT W gAN JEn W fF ol AT AT
UF STGF A A aaeTar a7 fF miegi @ dEi S == ghg, % o 3
MATTF AT A AT R @ AT TR g T ATE AV JivE R &
ard, T A § IFT G 27 T .
W g R N M A A 9K g JeE 9w Ay & foegse
* ATHS A GO NIHE QEAMGU R 39| ¥ a9\ § 5 @9
Mgz aer g gl sweAwagd Fraads daa s
FEAT A § IR Feagag@ AR &g Tamie 7 A S g 9% §
wfer g3 mgade W@ AEsS &) (99 g § A, a1 F19 I=r
Frefaal & saaeR I agi gifew a1 qorfom 7t gfeas & a1 @ A
IV MG T AR & | §TS AL HY I fedr wfagAr s
& FH AT F0W

(English translation of the above speech.)

8hri Ajit Prasad Jain (U.P.: General): 8ir, here we are today discussing a
very proper subject. It is related with the difficulties of lakhs of peopie toduy.
It is a matter connected with the question of their food, the question of their
clothing, and the question of their settlement in different places. I am glad
.. pu |1osee that the subject bag been discussed in a very practical manner
: " in the House today; as only by discussing n matter in n practical
way we can arrive at a certain conclusions.

I have not to say much about the Punjab, but I would like to suy soruething
sbout the Western parts of the United Provinces. In the Meerut Division
alone, there arc ubout half the number of refugees settled in the whole of the pro-
vinee. The district of Sabaranpur where I belong to, is situated on the boarder
of the Punjab province and has been directly affected by the influx of refugees
from that side. For this reason, I might here say something about the Punjab
:f:ell. gn every r:;lewai station :.lhere, ttl;lero ‘::d about ten to fifteen thousand

gees staying on platforms living there eooking their food (on the
Platforms). If any one dies there the body is not immediately removo(d and
contiues to Lie there for days together. On the Jagadbri Railway station
alone, there ars sbout three to four thousand refugees lying without any cover
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or shelter over their heads. That is the state of the Punjab now, there is no man-

agement, thero is no systein prevailing there. The refugees there do not even
know where they will have to stay and where they will get a place to stay.

I wish to place betore the House my own experience of the Saharanpur dis-
trict.  Saharanpur was in the grip of serious riote on the 8rd of September,
1947. Muslims end Hindus were killing one another recklessly. The city was
under curfew order. Just then it was learnt that a goods train had arrived
from the Punjab. Naturally it was thought that it must have brought some
gouds, but it brought 1,500 refugees instead; though the U. P. Government had
stopped the entry of refugees without a permit. We were, therefore, imme-
diately faced with the question of their safety if they were allowed to enter the
city. We had the train halted at the nearby station next to Saharanpur on
the Punjab side, and kept it there for 24 hours. There were men, women, and
children, of all ages among the passengers. As the conditions in our city were
not satisfactory and their bringing into the city was not free from danger we
wauted the goods-train to be sent back 1o the Punjab. We, therefore, commu-
nicated to the Deputy Commissioner, Ambala, on' telephone and requested
bim that those men should be called back as their lives were not safe there.
The Deputy Commissioner, Andbala, replied that while he could issue the orders
he had neither the police nor any other force to see that the orders were carried
in the right agirit. We ref to him and asked him that though it had been
sgreed upon by the Government of the United Provinces and the Government
of the Punjab that the latter would not send refugees without. obtaining a per-
mit, how then the present number of 1,500 was sent over? And he replied
that he had no knowledge of it; and said that the railway people were doing
all that as they liked to do, and did not listen to them. This is the state of
aflairs in a provinece of our Dominion; there is no administration there. Aad
this is not the only one example. Even after this we heard, as pointed out
m one of my learned friends, that the mothers gave births to the babies while

oy were on the traina. In other instances, people die of hunger for not
recoiving anything to eat, for days together. Therefore our brothers and fellow

countrymen who came from the Westaern Punjab have been thrown open in
this part of the country.

My lonmed friend, the Honourable Mr. Munshi, has suggested before the
Houne that the matter of refugees should be taken up by the Central Govern-
ment itsell. I do not think this will help wpry much. In fact, it is the spirit
with which we do a work and the way how we can establish co-ordination bet-
ween the Centre and the Province. Even if the Central Government takes
over the matter into her hands the work will have to be done by the same team

of officors and men who are serving there or li th
Oommisaioner will be required to gm " ‘°' ving there and the same Deputy

PANEL OF CHAIRMEN

Mr. Speaker: Before we adjourn for lunch T ha
announsements. One of them refers to the nqum':n:zomt‘: ° u:gco:;)lea:
Honourable Home Minister for permission to make s statément oo the H.
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he feels inclined to resign his Chairmanship in the Panel’’. I have accepted
this resignation and I appoint Shri Ananthasayanam Ayyangar in his place.
That leaves one vacancy still to be filled up because I have only nominated
three and not four; in the fourth vacancy 1 nominate Shrimati Durga Bai.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair

STAND-STILL AGREEMENT WITH H. E. H. THE NIZAM OF
HYDERABAD

The Honourabie Sardar Vallabhai Patel (Minister for Home, Information and
Broadcasting and States): With your permission, Sir, I should like to make a
statement on the result of the negotiations with the Hyderabad Government
on the future relationship between that State and the Government of India.
The House will recall that I stated on the floor of this House that this was the
last phase of these negotiations. I am happy to say that an agreement has
been reached and I lay on the table of the House & copy of the Agreement
signed this morning, as well as a copy of the Collateral letters exchanged bet-
ween H. E. H. and H. E. the Governor-General.

As the House is aware, it was in July last that we initiated negotiations with
the States for their accession to the Dominion of India, which due to the spirif§
of co-operation evinced by the Rulers resulted in the accession before the 15th
August of all States except Hyderabad, Kashmir and Junagadh. We had
negotiations with representatives of His Exalted Highness the Nizam also
at the same time. 1 do not wish to take the House through the many phases
of the negotiations. I need only say that when 15th August came no agree-
ment could be reached. At the same time,: His Exalted Highness the Nizam
was anxious not to break off negotiations and accordingly at his request we
decided to give him an extension of two months within which to finalise his
attitude. When the negotiations were resumed, His Excellency the Governor-
QGeneral, with the concurrence of the Cabinet, undertook to continue them on
our behalf. He had seversl meetings with the Delegations sent by His
Exalted Highness and about a month ago a complete agreement had resulted
but owing to developments of which the House is aware the old Delegation
resigned and a new one was sent by His Exalted Highness the Nizam in its
place. During the negotiations with the new Delegation we adhered to the
stand we had already t.ai[:m up and finally the agreement which we have now
succeeded in obtaining from the present Delegation is exactly the same as
we had negotiated with the old one.

Under this settlement, all agreements and administrative arrangements on
matters of common concern which formerly existed between the Crown Repre-
sentative and the Hyderabad State, except the Paramountcy functions are
%0 be continued as between the Government of India and the Hyderabad State
for a period of one year. These agreements and arrangements cover a wide
variety of matters including the three subjects on which accession of all the
Blates has been accepted, vis., Defence, External Affairs and Communications.

I know that Honourable Members would have been much mora gratified
it as a result of these talks His Exalted Highness had found 1t possible for the
Btate of Hyderabad to accede to the Indian Dominion. Such an accession
would have been in accord not only with our cherished desire but also with the
foterests of hoth the Indian Dominion and the Hyderabad State. We, how-
ever, fully appreciated the internal difficulties in the State and consistent with
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our policy to sccure agreement, not by coercion, but s far as possible with the
mnxilx)xuuf degree of g?)'rodwill on bothysides and with due regard to the qvgrdl
position in Indis, we felt that an agreement of this nature, even for a limited
period, would have considerable sdvantages over the sbsence of any agree-
ment whateoever.  The period of one year would enable both of us to forge
cluser relations and would, it is hoped, pave the way for a permanent accession.

The settlement makes it clear that Hyderabad does not propose to accede
w Pukistan. This, il 1 may say so, is only right, for, placed as Hyderabad
w, its destiny is inexiricubly bound up with that of India.

1 fully realise that Honourable Members of this House as well as the public
outside have been considersbly concerned over the happenings in the State
m recent months. Now that accord has been reached, 1 am sure it will have
s wholesome effect on the existing situation and will exercise a beneficial in-
fluence on the rolations between the two communities, both in the State and
outside. We can thus put these happenings back in the past and look forward
to n relationship in which amity and ocordiality will prevail.  An atmosphere
will thus be created which will enable people who have left the State to retwrn
to their homes, 1 am also certain that as this settlement is intended to serve
as the basia of friendly and cordial relations it will be worked in that spirit.
We on our part will do our best to secure this end.

« T would alxo like to refer briefly to the fact that proposals for constitutional
refarms ure now engaging the attention of His Exalted Highness. On this,
sa well an on the question of final acteasion, T hope he will readily agree thas
in the uitimnate unalysis it in the will of the people that should guide his judg-
ment. There are unmistakable signs in severa] other States of the triumph
of thix principle and I feel certain that His Exalted Highness will, as betomes
& Ruler of his pre-eminent position, set an example which others can follow.
Finally, I am sure the House would like me to place on record our sense of

apprecintion: of all that Higy Excellency the Governor-General hag done in bring-
ing about sush a happy conclusion to the prolonged negotiations.

AGREEMENT.

Agroement made this Twenty-ninth day of November Nineteen Hundred and Forty-sevea
between the Dominion of India and the Nizam of Hyderabad and Berar.

Whereas it is the aim and policy of the Dominion of India and the Nizam of Hyderabad
and Berar to work together in close association and amity for the mutual benefit of both,
Mi;":‘ul 88 0 the form and nature of the relationship between them has met
ot H

And whereas it is to the advantage of both parties that existing agresments and admini-

sirative arrangements in matters of common concern should, pending such final agreement as
aforesnid, be continued : iog

were
before the 15th August 1047 shall, in 50 for sa may
TNominion of India (or auy part \hereof) and the Nizam. ; *

Nothing herein contained shall any obligation or counfer any right on the Dominien

(1) to wend troops to amist the Nizam in the maintenance of internal order,

{ii) to station troope in Hydersbed terrilory except in time of war and with the conseat
of the Nisam which will not be enreasonably withheld, any troops so stationed to be with-
drawn from Hydersbed territory within 6 months of the termination of hostilities.

Ardols 2.—~The Government of India and the Nizam for the better execution of the
purpoess of this Agreement Aﬂhhﬂy«lﬂm i
give every facility to them for discharge of their femctions.

1
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4rtrcle 3.—(i)- Nothing berein contained shall include’or introduce paramountcy functions
«r creale au) paramountcy relationship.

(1) Nothing herein contained and nothing done in pursuauce hereof shall be deemed to
create in favour of either party any right continuing after the date of termination of this
agreement, and nothing herein contained and nothing doue in pursuance hereof shall be
deemed to derogate from any right which, but for this agreement, would have been exercis-
able by ecither party to it after the date of termination hereof.

Article 4.—A.n)j dispute arising out of this agreement or out of agreements or arrange-
ments hereby coutinued shall be referred to the arbitration of two arbitrators, one appointed
by each of the parties, and an umpire appointed by those arbitrafors. :

Article 5,—This Agreement shall come into force at ouce and shall remain in force for @
period of one year.
In confirmation whereof the Governor-General of India and the Nizam of Hyderabad and

Berar have appended their signatures.
Mir Osman Ali Khan,

Nizam of Hyderabad and Borar.
Mountbatten of Burma,
Governor-General of lndia.

Copy uf u letter from H. E_ H. the Nizam to H. E. the Governor General, dated the 29th
November 1947.

I regret that we have not been able tu reach a final agreement as to the eventual nature
of wie association between Hyderabud and the Dominion of India. As Your Excellcnoy
knows, I have not been prepared to contemplate accession to cither Dominion, but short of
this, 1 bave been ready to negotiate with your Government upon any other basis. 1 am now
enclosing a Standstill Agreement which { am prepared to execute if Your KExcellency’s
Government are also prepared to sign it. It is a disappointment to me that ufter such pro-
tracted negotliations we are unable to do more for the present than carry on existing arrange-
menta subject to such changes as the departure of paramountcy imposes. On the other hand
it is essential to put an end 1o the present state of uncertainty and the fact tha$
the Agreement now to be executed is to endure for a year means that both Governments will
be able to turn their attention more fully to the problems of administration without constans
preoccupation with the question of our constitutional relationship. To that question we
shall aventually have to return, but I am confident that, if during the next year our associa
tion in accordance with the terms of the Btandstill Agreement is marked by goodwill on both
sides, we shall be more likely at the end of that period to reach a satisfactory agreement as
to the nature of our longterm association. I regard this Standstill Agreement accordingly
as founded upon the principle of good neighbourlinces and I am sure that Your Excellencs
and Your Government will approach it in the same spirit. By executing this Standsti
Agreement I am in no way permanently prejudicing my rights as an independent sovereign,
but I am of course conscious that T am in some important respects snspending the exercise
of certain of these rights during the currency of the agreement.

2 It is plain that an Agreement in this general form will necessitate a good deal of ad-
justment in regard to particular arrangements. In this connection I learn that Your Govern~
ment is prepared as soon as possible to negotiate with mine arrangements for the posts,
telegraphs and telephones within Hyderabad to be worked as a Hyderahad syatem in barmony
with the Dominion system. There are. in addition, problems about the Hyderabad Forces,
both in regard to the troops and their equipment, which our Government will need to discuse
in the light of the fact that on the 15th August 1947, the Hyderabad Forces and Polioe
svailable for the maintenance of internal order could no longer rely upon the backing of the
troops stationed in and near the State by the Paramount Power. This question has already
been discussed with the late Military Adviser-in-Chief and with his successor and T have no
doubt that Your Excellency’s Government will have no objection to making any necessary
adjostments in these respects and indeed in other cases of the same character, (having their
origin in the exercise of paramountcy functions) which are slready apparemt or which msy
come to light in giving effect to the general provision contained in Article T of the Stand-
ent. 8o far as arms and equipment are concernzd, T understand Your Excel-
lency’s Government are ready and willing to provide Hyderabad with the necessary require-
ments of its Forces and Police. It is only if for any reason the Dominion Government
cannot supply such requirements within a reasonable time that I shall approach other sources
of supply, snd then only after previous intimation to your Government. —a
. There is also the question which has been much discussed between my Delegation
snmi:ﬁvu of your Government about diplomatic snd trade representatives for
dersbad abroad. T am prepared to execute the Agreement on the understanding thaf
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the Governmen! of the Dominion will take no objection to the maintenance of the Hyderabad
unmmmv.x.aumspmmmaﬁmnuwmm.ﬂym
country. 1 shall be prepared to arrange for the complete co-ordination of the work of these
Fepresentatives with the di aud commercial representatives of the Dominion of
lnd.u in such countries to inform you in advance of representatives whom I may
decide to sppoint. 1 am confident that Your Excellency’s Government will be equally
ready to co-operste with mine in regard to the import and export trade of Hyderabad.

4. There are several matters which have been outstanding between us for some time and
which 1 should like to soe cleared out of the way ss soon as Agreement comes into force :

(I) No Parsmountcy functions remain to be exercised nor was the Hyderabad Residency
setained except ss a for the British Resident when there was one in the past. In
thess circumstances I should be glad if your Government would pow hand it over to Hyders-
Sad. Buitable arrangements can be immediately made about the Treasury and your Tres-

suary
(I1) It is urgeotly necessary that armg, equipment and, in particular, ammunition shoald
be immedistely made available to Hy | We have had no supplies since July and

the shortage is interfering with the training of the Hyderabad Army.

(111) In the same way, there has besn difficulty in securing the importation of ‘soft’
!ﬁkluloruunuo!t{oAm and, in the special circumstances of Hyderabad you will
eppreciate the importance of mobility having regard to the aress to be covered.

(IV) 1 understand that the last of the Dominion troops stationed in Hyderabad will
be removed in the course of the paxt month and I shall be gled of confirmation of this
matter

(V) The transfer to Hydersbad of all jurisdiction within the State was agreed in
principle before the 15th August 1947 and was largely effected before that date and has
continued nince. There are however some pointa still outstanding in this regard in relation
to0 Police jurisdiction on pert of the Rauways which run through the State. I assume that
such jurisdiction will be immediately restored to Hyderabad.

8. It is of course manifest that my rights in regard to such matlers as currency, coinage
and postal rights are in no way im nd'hy the Standstill Agresment, but 1 should be glad
#f Your Excellency wnuld give me an express assurance that the rights to which I bhave
just velerred t diminished

6. 1 should like o take this opportunity of suggesting that, in relation to the
Dominion of India should agren, as a matier of convenience in s question which is
wrgent, tn the Chief Secrelary of my Government or same other appropriate officer issuing
pusaporta to Hydersled subjects which would be countersigned by the Dominion.

7 1 am sure Lhal in entering into this Agreement both our Governments intend to do all
Shey can to ‘prevent subversive movementa and propagsnda in the territory of the other.

8. 1 know well Your Excelency's 'nteresta in all steps taken to abate communal anta-

mm‘ It may therofore, be of interest to ;on to know that, in conformity with earlier

rattons ou my part, 1 to issue a Firman in the immediato futare expressing my

frm resolve to protect the mnh and interesta af all my subjects alike. irrespective of
oMte or creed

Copy of a letier from His Racellency the Governor-General to Hia Kxolied Highness the Nizam,
dated the SNA November 1947,

1 scknowledge with thanks the w of Your Exalted Highness's letter dated the 30th
Novemver and the Agreement, While my Government and I note that Your Exalted
Righness has an inlention of acceding to Pakistan, we very much regret that you should
bave beva unable to execute an Instrument of Accession with India. Both my Minister
for Staten in hia Statemens of the 5th July and [ myself in my speech of the 25th July to
the reprwsentatives of the States have made it clear that i i

e85
¥

ment cordially reci your hope that, given goodwill on both si the working of the
standntill agreement will provide a basis for & sstisfactory loag term solulion. Placed as
Hyderabad ia ita interwats sre inextricably bosnd up those is ;
ment hope that defore the presstt agreement axpires
awoede Vo the Domisioa of Indis.
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As regards the supply of arms and equipment, the Dominion Government will be able to-
sspply your legitimate requirements,

3. My Government have no objection to your maintaining an Agent-General in London
and apponling simiiar represcutative elsewhere, if necessary. In this conection they are

glad-to have vour assurance. to which you will appreciate that the Government of

m- attath great importance, that the activities of such representatives will be fully co-
ordinated with those of the representatives of the Dominion of India and will be confined
to matters properly relating to trade and commerce.

The Government of India are certainly prepared to co-operate with Hyderabad fully in
regard to ite import and export trade.

4, As regards the points raised in para 4 of your letter, my Government have authorised:
me to say as follows :—

(1) My Government gladly agree that the Residency buildings at Hyderabad will be-
returned to your (govemmem, as soon as alternative accommodation promised

by you is made available for our Treasury and officials employed there.

(@) My Government will take the necessary action in regard to the early supply of
arms and ammunition for which an indent has been received from your Govern-
ment.

(3) My Government will help your Government in securing. the vehicles that they
require.

(4) It is the definite intention of my Government that the troops at present stationed:
inside Hyderabad territory should be progressively withdrawn according to am.
agreed programme and that the withdrawal should be completed by the end of
February 1948 at the latest.

(5) On the points remaining to be settled regarding the retrocession of jurisdiction,
these can be discussed with my Government by your representative as soon as
he is appointed.

6. I am authorised to assure Your Exalted Highneas that your 'righbu in regard to cur-
emecy, coinage and postal matters will in no way be impaired by the standstill agreement,

6. My Government will take np the question of pussports mentioned in paragraph 6 of
your letter.  They are fully prepared to assist you in this respect.

7. With reference to paras 7 and 8 of your letter, the Government of India desire to-
amsure Your Exalted Highness that it is their earncst desire to promote communal harmony
w{ mimnnnuln peace and security, and they will’ co-operate wholeheartedly with you to

en

8 I enclose the agreement duly signed by me.

8hri Deshbandhu Gupta (Delhi): May T seeck your permission for & motion
of appreciation to be recorded on behalf of this House for the able manner in
which Ministry of States has conducted these negotiations?

Mr. Speaker: I am afraid the motion is not permissible. But the Honour-
sble Member has expressed the same and the House accepts it.

MOTION RE RELIEF AND REHABILITATI(;)N OF REFUGEES—cont.

1 AT AT I A 7 @ a7 a7 Ferqaitor (refugees) & 7wy
W 7T grwa & ad grad 3 four A anfat 9@ g s & afcd
Q& w1, A AT AR B g wAT AHAT A AHE T @Y
JuF w T€ IgAN G217 2 Ay

o QY NF 3T § N 7 Frenfadum(Co-ordination) # faofird F arot
STAT AFATE | T7TATX $ FT TF H¥7 VT 747 Igi & A a=af 7 &rraw
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9T a1, 3T o aF AT TE TG g A A AL A T q=
AT &S @ E, I a1 HIO F1 AW ) fFwr | wanE @
AT AL AP Az ifaz 9 3 oF Fars frwar fr wer wiw A
FENT T g AONTEAt F137 & fod Aare § 3T ot ag wx A @
aaw A 77 § e qai a7 naar # 4 39 feem #7 d7 Ae g Tifgd
f frm@ amw gonfaa) A a9y =2 A | 29 21 99 A ade
| T HW FTRATEY E1fEe 7 A% F

fafrezs argm & Al A7 R 3z7 37 amw W Y q@EoTEr N
qmdT #RTY & G (recoption) ¥ faafas f sl § 1 % TS
T {THE & &1 qFT WN(F FOT 07 FY oo’ qfr=sdt gora g 3nd 3
4 A AT Y | FA AT ITH B 7RSO § A I fow T WY wwT B,
A A7 FIE § gg AR foX § o) S qgady =0 g

v & fawfas § fafrer age & s f foeeT qwm@) v
=i § mplveifeg ais At wodf f g F 2 0w IwH AW
&0 ft wre g e wEd A SgT QY Sfew avE F qamn fy e
grome g Y awere gt § 1wt g A v fF o AR A @
Aww wefea wiE gdvgt Wt R A A E T I I qonfaEy
Fo1 % fora § 1 91 ¥@ o § AwT @R Lr ey AT A OF AN 98w
w i faeelt & aizx fomr qroomdt St wwrAl ® sapesan w3 foa § e
ATHATAY GT, TT I& TGN TAT g7 wqife g srorar g [ 18 91 agh
& e wr wwar i g1 faar war agi =T r fe e | ot ot @
TaiX, feare ar &% wr AT o AT v Wi s feae aiw gl
we fod Yo T w7 awd € wied aw w1 aw e SuTe w8,
WA ae g R g1 F ok w wEgr g R oF aw
frrt ff T Aol o gu d FE0 aTE aeondt wd AT =¥ S qfenht
QAT § WX § AE AHTH WYHT T ATAAT § A § 0F O 1 T AT
wofra) rw § 1 ol ot odfYo Yo (A, L. C. C.) 3 O TvdergerT e s
fir gt oY oot o wifert ¢ B Y e AT R A E R v o
IR WIHAT @ AR W61 Aot 7 fordt g g oot &t o) 7 e i
R sex & ok wear wigen g fe ag oiferit & gfaa @ fe w1t 3o awre
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ot 1Y 7 frs ) waearT 3 e § @rer T A g A
Tg & 39+ % oF aTE qTT |y 0% § gad A6 A AR FIF HK
Tl HETF F THE T 0T & ) gT A Sl TG ATSH Ly g |
T AT AE T AL AV SAAT A T WK I (27 04 T A qAAAT
£ 99 A F AW ES AT AFAIE | A 5 Aonaay wv g &Y o
afss 398 a7 fgwraT 1 afeft 1 AT oF e A wfweTra 1w IFE
AR FAATE WA 5 A7 qF0T w7 F47 F, A A7 537 5 o o Igav
g f sra T foReY arzomrat 1 @ i | AR s st Arfae sod v Q|
LA | AW 9 a8 AMA 199 &7 | §HF AMNFT AFT TZES Q@ |

FgT IAT g f oF F16 aEE § AR @ aF WA WS § fF aa
FT-ATIHT UG § A HTAN A AVCE | GATT F HTTF I H FERATH AT H,
7 g1 fr 771 0T wda faar sag O 399 TN e W9T §
A gl 97 feama vF AE A F HNE @ A AES SAAH qGE )
qg T AR Jodlo &Y AF § 1 agd A BN A& gH R
Wz &1 97 fedmm fufeer & tq a @ o fom a1 fr g
{em ofslt fool 4, aamg am 7 o < AN d R
NG, I g AR AR ARA G | b A AH ag ATH A BT
0§ STy T T ITH Ao F9vy w3 | § fafred aga A qEasag ™
a6 fE=ran angan g fF ag 37 3741 & 999 7T A= 7 § N GAG |

fafaees arga & a9t 7507 # sia< a8 aa wATE fF 2AT F AT
oot gafe @ & fe 39 T e wma | F wgar g § fagra
¥xq & Fn 39971 =re woq €1 AT 2w 7T A A13 A AT ATy 99
g A qgi @A 4§, G 9 §, ol a9 39 9 | 49 0% ST ar w9
o1 R 99 AT F7 o0 AT oF w2TE $ /S § qurw oy agi
W Bl 97 § gafeu @A § gfe 3 fod w8 T 4 §

aA R EAT AN I a@ § 1 F5 oot g, fad qra daT a1
WAGAAAARGYI FHIRUGARATMZZY N F8 FQICH AR ZY
MmN ToMian R TS T S 792 @A
TS ZW AT Y I7* T FE AT A8 | WA A gmagis=ad 5
o fo ® HIL qZA FTH! AR A ST #1 grav fegqr ww@r-&1 &
frfre A d st s agAT 5 a8 @ WS ax MR FE 5w
wIz F Sl wY_arn fansmag
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[+t anfte g & )

1 §a8 ¥€ GHET § ¥ BN B qeafhe I § anaig F9 ;)
srfat & @ aer A aoff s 912 fowr & fog ) fed o a0
| et ® sgxgmdt SWi &1 T TET) TEET AT aga AwHT
g Bferag o § fF quw qff du @ iR AR gE]
fgem # feedl & ot oo Al § IR g & 9= T
fear oarg waife vod T sigTon H AR § R w19 it frm sy
wigar 1 few gk § au N erfafena waar § R wgi I ST A )
it faedmm *# N N9 o) ) akaw & A TW
gy At Zue g fin feas ot oyt A% O 1 FET WER TWHET I )
l'ltﬁmmﬁs’hﬁﬁmmnmw{oﬁoﬁm W T\ -
o wifdhy @Y oY & fir o aeT smare fsar o S gaTa ST ag €
fiF oY TR O AT B2 B2 MR AT § ST O 9T A e SR g
o qrevTiaE #Y STaTE wT aA § | & WEH @ § Ak HAT A § |

. (English tranalation of the above speech.)

Shri Ajit Prasad Jain: I was suying that even if the Central Government
takes over the task of ruhabilitation of Refugees, the work ultimately would
have to be done by the local officers. Even if we appoint an officer under the
Central Government, we cannot make much improvement.

Besides this, thore are one or two more things which I like to say in connexion
with the work of co-ordination. A camp was opened at Dhanbad where special
armangemoents had  been made for ladies and children.  But inspite of this,
women and children in thousunds are wandering from door to door n different
places. No arrangements have been made to transport them to this camp. My
friend, Seth (Qovinddas, said before this House that the Central Provinces Gov-
ernment were propared to absorb ten thousand refugees. But even these have
not been sent there. As a matter of fact what is required is such as close co-
ordination of the Central and the Provincial Governments as would enable them

%0 solve adequately the problemn of all these refugeea. That is the only way
which can bring us success. )

The Honourable Miniater for Relief and Rehabilitation has told us what
things are necessary for the refugees and for their reception. The question of
evacuating them is over.  Almost all of them who wanted to come out of the
Weat Punjah have been cvacuated. Now we must attend to their immediate
requirements. The problems of accommodating them in the houses; of providing
them with food rations: and of giving them clothes are the most pressing at this
Bme, and ay T say that they need improvement.

With regard to the problem of housing the Honourable Minister has told us
that a Custodian of Evacuees’ Property hss been appointed to do this work.
There was a time when 1 also thought that this would improve matters. But
experience has shown us otherwise. Instead of improving, the conditions have
worsened. I have seen at many places that nearly one thousand to twelve
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bundred houses are lying either in the possession of the Custodian of E_vacuees'-
Property or the refugees have forcibly occupied them. One day my friend Mr.
Deshbandhu Gupta said in this Assembly that the occupation of the evacuees
bouses in Delhi by the refugees from Pakistan was illegal. He added that this
occupation, though illegal, was recognised by the Government as autllorlsqd, for
there was no other alternative. Where such occupation was not allowed, it was
found that all the wooden and iron fixtures in the houses were removed. Because
the Custodian of Evacuees’ Property could not manage it properly, the public
dismantled these fittings and made off with them. The result was: the houses
became dilapidated. I want to point out that on the one hand we have so 'nany
bouses unoccupied while, on the other, the refugees, men, women and children,
who have come from the West Punjab, are lying on the roadside along with their
belongings. Both these things are quite queer. In a resolution recently pass-
ed by the A.I.C.C. it was said that the policies of the provincial Governments
were not to allot the Muslim evacuees’ houses until and unless it was ascertained
that these premiscs had been abandoned by the Muslims voluntarily. I beg to
submit, sir, that it is an improper policy not to allow a refugee to occupy a house
which a Muslim thinks he has not vacated willingly. The result is evident. On
the 2ne side we find many houses which are unoccupied whereas, on the other,
the refugees, women and children, are lying in the open, shivering in the cold.
This looks strange. If not permanently, these houses should be allotted provi-
sionally. And this, I think, will also help in solving the problem of looking after
these houses. Not omly will the refugees get shelter, but these houses will also
redeive a better care than they do at present. A friend of mine, who has gone
to Pakistan, asked mne what he should do with his house. I advised hita that i§
would be better for him to give it to a refugee. And if he returned, the house
would be given back to him. That would ensure the safety of his house.

Tt is said that people in big numbers, and as far as I think, not less than
seven lakhs of men, are such as are living in the camps. About the camp in
the Punjab, the one at Kurukshetra, I have heard that one and a half times the

ple for whom the camp was intended have been squeezed into this place.

xcept for an ordinary routine there are no other proper arrangements for meals.
Conditions are different in the U.P. Many military barracks are avaiiable with
us. I brought this thing to the notice of the Honourable Minister for Defence;
I told him that in our Western district of Badshah Bagh there are as many
vacant barracks as can accommodate thirty to forty thousands of people. But
upto this time neither have they been used by the military authorities nor have
they been given to the refugees. I want to draw the attention of the Honour-

sble Minister to it so that he mny be able to carefully exainine this position
regsrding the barracks.

The Honourable Minister told us in the course of his speech that the refugees
put up on the railway stations because they hope to catch trains. With respect
to this I want to tell him that he is wrong there. About three thousand to
three thousand and a half of men were putting up at the railway station of my
city. These people lived there, cooked their meals, and tried to live what may
be called a domestic life. I made a small camp. All these men, who were
living at the station, rushed to it and passed their days in a hutment made of

straw. These men have to live af the railway stations because they have no
other place ta go to.

The same applies to meals. Some of the refugees had some money with
them. They settled at Mussoorie, some tried to accommodate themselves in
Dehra Dun while others took shelter at Hardwar. But those who are coming
now have nothing but the clothes they are wearing. Eight to ten such families
came who had nothing with them. Even at this time the United Provinces are
feeding a big number of refugees. T have to request the Honourable Minister

30‘ he should carefully consider the question of giving meals to a8 good number
men, i B

)
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But the greatest of all these is the problemn of settling these persons perma-
montly. After all, meals, clothing and temporary accommodation can be given
only for u few days. The refugees have been ‘stationed’ at Delhi.  This will
have very good result.  But it is essential to register, as soon as possible, all
these refugees who are living in the Fast Punjab and other parts of India. We
ean, in this way, have an idea as to what sort of work suits them. What pro-
vince would suit bim, and whue he should be sent.  Without registration it is
difficult to proceed. Along with this we must also see how many men should be
Pransporicd and to what places, what kind of a city should be built and how the
people should be settled !

Wae, in the U.P., have been endesvouring to build a new city. But what
we think ut present is that we can settle these refugees on lands that lie in the
vicinity of amall towns. T have only to say this much.

fear srgvR wrhy : mady oftw area, 49 ol aw N ARl
gt & T T o & Ay g | ¥E g9 § §309 200 & Saver ArA
qN7T I o HTE @ONfeal 1 N &% ufar (rural ares ) §
ard ¥ wnt fEARfer ( Ropresentative ) W A9 ¢  amat
& ag ot yrren § fie Y agt W @ 9 & fedY A e F srwe A dan B
o N sptrmmr A gma e g T TR
? 3% art ¥ war worw fegr &1 & I § wE AT 9 agi A €
ag wrroTfagY & o 2get § oo gu € nfew § 9 qwd s arfefeaa
o ¢ 3few & o 3ok wR @ avpe T v fe o @ A stee godt
®ww ofat (rurslarea) I® ¥ a@ fow gem & § I
T T XETY § ITH AT $AT WO AT & AT JA® AT AT HGE A
wifed yowr w@ A At &

& TN farrwe & ag s we fe 49 a9 fored F awdae o fer
o FIATRUY ® 9T ATET JANT TEEE g8, AT g A gwy v o
iz ® aF fer g im T @) WA aEw g fw
qfemw qut & gl wwege X &=4 TIW ( Western Punjab ) ®
agt | W AQ § I & FIT W wqr g art §

wuw arer qg § fe W S aga TN SR Ay W @ aifew
W FarR W & § s gt Rfadz  (Cabinet) ¥ fite
Pt § wg 1 v @ fod et et ot § o e sl Tt Rre
o @ wgwre won § s G Snfahidar (Punjeb Coordinance)
@ flog srereT et arrc @ dga arlt Tt fre gvar wn § R frerg
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A I ST § PR A< 3 AISt A1 A1 oI aNEd § | A4 gE 3| g
firfee< fraBit aTea & 9 @1 @ & R IR 9HFTd § AR T7wEH &
a7 o & W T Y I AT X T AL AT 1 § AT q@raa’ w qrav
1 3fF & sga & @ ot F7AT T1RAT § 9 2 A arga) 77 g
qx QY AT R F7 @ 17 a1 77 °1 77 T (refugeos) FT qATS
% g® T ﬂwéa’rwrmngs—xaéa

mi‘ﬂmwagagwﬂwz=, g qqr § e I garar
qur fagara & A S I=E A7E A A AT 97 ATSA A § | qumz
Re # g qag F a5 fFAT srvonfeEt F gEad 7 S w79 q@r ) |
qz fFad ©F  EEEAT (deputations ) ® AT Fo  SERETT®
Age N F agim@T | TN 7 379 A7 A g A F gAET F ATH
Gl

1% W qEEHe ;W 7 2 3w AT Agfafee T T (Rehabilitation)
ﬁmm"taa"ra@artﬂﬁu aqifs 37 F9 § aga wfoarsai §
fag atg & guTY TEaue 7 s 71 #7190 fFar 399 dgav 0% 7 %
@ Q1% 0T | AEY T FAT | TTF qgaT W g AHAT £ I 39 Avg
8 e d o Tofaat 1 E ITHT T gETATIG | H 0F 397 FAT IIEAT
g! 3 e fwaede 1 J Aorags F7A1 Tl A, AT agsmawT
T HY, AT IGH! AT Tz § Aoz 777 #9471 I0fgq | fame § @ 9%
YA & HFL AT q% & faamg dorre AuAS F, F IF, T 3@ AH, ACHAT,
wofeas % | ugeﬂﬂwqma?wmwmﬂqu
I7% feeal Y Fvg 7€ 7= - I N A fwg (reserve) g
HTH f ST ITH 77 FAT F THLH (assots) TIFETT F AT WNE
) W AR § $09 co g @A # UFSTH  (accounts) & !
qg % TIFT G AIA THIA (assets) THHFETT AT T7 wo KT FIT FoA(l
Ad § | I A Tl 7 FRAr A o7 d6 Y FH AHATE ISET T
™ 351 # 9% fenfaz a=za  (Safe deposit vaults) # T afcarl
3 ferdt & daaa § ot fivgfeAT(Securities) & S I et
A vk § | & AR IEE § A FONET Y g Sy 92T §, (R faa
AR IV I I AT AN E) FRIgIFsTT I § a1 &
gonfagt #Y 3 sEftaa wv arwe w3 S faasr Wi fswrn a4

1y I ¥ AT Fw e gfe JaTgT O Age N JomE T 9 I§
g gL SRR A ag w51 97 fr cx2 @Y Ao e ® s oY
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[4fex arg7are wpia)
FiT S, TATEITICEFAFLA TG, 3@ F950 @ | o aogd
sl # agi & wrr #,976S & wr E 72 e stk 7w e 7 e
T | A AT AT 99 FI qY I IS A9 I ST § 2 B AT |
% 413 agh I 1% 19 77 73 Formwr adran ag gan v dF st 1 frard
mwﬁwwﬂ‘nﬁvittmqara &% feqifae areew ( Safe deposit
vaults) ¥ 971 § g seonfudt & 4t fow ava1 ol 7 o figmma fis
PN 1 TW AU 9T LY A FN qFA §  HR qfeTT qTS oK
wiit 37 A W B SE

¥ axx & quAT Tgm g ww QY AT A ® 97 F 7w AT At
Ttz & wai At e AR o1 fE o A% g eva ags T A
Mgw A T HFEA - ( Share holders ) ®Y aw a% dur T ]
fork &% ®) g fgama & & g qwiT #T fea s | e T A
AT R o A N TR IT AN W A R agoaw T
(Red-Tapism) W o S Y W & | w1 Fearddz ( Finanoe
Department) & qut At § &t agit & wa1a famar & fs ford ¥
& wrwre war g § 1 9w amit nd § A wgr onav § fF e AT ( East
Punjab ) M R qA gt 7 ¢ 1 & waar § 5 s
fafrz ¢ (Finance Minister) T7edT wod & at st wrwor oz & g

|

.mwﬂmm fedrs x fgfafede (Relief and Rehabilitation #
v nt &)1 FfaeRe (Rehabilitation)® MR & srenfagt s
w9 T feqr oAy | I 3% SR & JraRre Y fasfega st
der ff fear o @Y €/ ¥ DA W T AR & groonfeat B foar
w1 ww &, AW o srefaat W fad 8 7R ® fow it At we e
arer § o gEwy Ffedila 7 wex 1 Fw (Relief) # w1t 7%
{ e Iv ol WY W oag W O oy fed ww aw g aw A O
& T aweltE A Y YT W O ¥ Y ga |

faedun (Registration) & ark F Y o aar ook w7 wrgan § Ak xg
i wgfaar Tt 1 W @ ST wEr % | w0 FOT = Gy
(West Punjab) @ == v (East Punjab) § amd alk gw@r wrg
w® 73 | R arxfat w1 e W (Registration #3 §Y gwar w11 aw
wiw ¥ ﬁn&qﬁ(ufu’u) »1 ardur qzard gfear @ scasd ¢
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¥ IATT F JASHAT UF Q@ FT G foman argar §, S aontaat §
feol a7 g7 @ AW FA § | {9 agT W@ fawad @ § R A
gara (West Puonjab) & smu g aﬁvﬁ;‘rm, i{(ﬁ}ﬁ ¥ IW¥
7T | TEY ag & e & S oo & o @& areonfeal & Aret § 1 9y
forrit qrg@r (population) 3% 49T (West Punjab) & 3T & a7 aw-
% 3% 3fear (Government of India) #Y TxqTiifafwdy ( Responsibility).:
¢, fredt snfam ( Provinoe ) #Y ag g% 7Y & f+ 72 a8 #2 % fir gw aroonfaat
w1 Ao ST F A A F | QR A g $ee o (East Punjab) &
¥ & sgidagTA avawd | & faoge yea § o I1g § fF fow w1m
¥t =7 § 98 ¥ 994 & fF 3= qora (West Punjab) & s@ gy
t% 917 (East Punjab) & sfgx Y =1 (Squoeze) T & wid |
N Fars qorfaat # FHEFE (Solidarity) Fred &1 §Ir & €T
TESfT AT qRHYT F FR AIARTEIE FAT [EAET H FEET qI< G
R 9 (strangers) Y A7g & | IAFT G-I 7EA qgA J4 VR,
femme aret & 7 frmar 49 €1 AFRT @ SEAS. ATST § A fawar | Sf
EHET qaeq a8 78! ¢ fr gw (East Punjab) a1 ga §o%% (w clcome)
T FT & | ZW I AT WTE GHAS & afrtgwﬁaﬁg"rmha’r,
T I T FrdA

7 21 st € fF oF et 1 gt ol & foed gwmifas
gfad) (economic uaity) g T gaA aTh wa@ FHIA 7 fgara aa=Ta
war ¢, a1 fae i sre oxe ww S § odr § W fF agewEl
7 g ¢ geify feg-fem wo @@ vere oeax A § gafed soim
qana qE g |

99TT TaARz ¥ a8 Qefafedwa s (rebabilitation officor) fgare &
e IR o Faet fawr (9 ot 7 ogwmifas afafe
(economic unxt))*Wﬁ*@@W%mﬁﬁmél@%m
fe sswt 7@ g7 SWT 34T 91fed, I8F 97 0F gEe &1 [ qAfET
T & 1 3fFA =7 AEAT AR T qgA FTH I & fowg FET e @y ;4w
ST g7 § 97 QI AT AT AEY AT 1 qg A 9@ FEAT € fr ag ohr
T 77 8% fag 0% 7 97 S qfea & §3C QN F97 9 | w1ifE agh
F=rar agA At agt A% fr 31 ool Y dema ey T fremmd Ay
U g § Avg o8 FY 9TETT & SURT Y | 4 TES OF A8 A
ToETe o 1 fail § GFRTE (accustomed) 7
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Y A7g & Gora & ard g€ < qigdaT (Urban population) #
AT & | g7 AR AHI & A% & 97 Mag § SFpa az TRAEAT
(accommodation) & frrm v aeB AR AFH § T 7@ T B
WA A % S1aw § ) 9% warar fAd wwe 39 F_Qéfafeima
(rehabilitation) &Y #¥ar | ST 7% IAH TRINFrFeo (economically)

%8 wifen T &rar 1a fF 3 a9 qAT 7T A%, TAET fraty v
wfsr 8

T A% IW qZ AL ¥, I I AF T9 A4S K[ 37 AL g1 AHAT
# qu WEAT g 5 w7 Ara YT & @A A #) fgAare A fedy a9t §
faz1 X oY I agi 9 wEs 3%, AY A gefivsr ST AT g g ahan
wZT ¥ 73A A w7 WA § @R qAT FA qafer & & ug
vz wara § & g AR Z03q (towns) aav fza wig | feeeh &
wTAT ® &% 0% 797 13T (town) FA frqr WA 1 TF IAAS
wgT % v w7 fear arm ) SfeT arew (town) aT ST e
#f ¢ fyar @ S0 WIS AT AT AR ¥ A HHF @A
amt & o aUkY XATTE 1 @ ) frear A |t gree § g s oaT arEe
Y & f& A7 wgd & TA T (town) HHTINT ® T AN @G TAFL
e @1 o xEw fomr Fag s A g fr ow St s
(Planing Committeo) fym® aixr durq (v madde e gfear
(Governmeont of India) % ¥IEHT &, UF FTH %7 0F THIX &
(agreed plan) &aTT ¥ fis w1 arefagl &) wgtaa § S fE @I 19
gfiry gfers adt gr e I arefaal w are Sog &7 & aare dor I
8 ard uw afaa w5 (Planning Committee) o g@ a5%< agf
Yool & vw ot A (plan) Aare w7 F A difafowm (Rehabilita-
tio) w7 WTH WTHTA EY WA |

English tranalation of the above Speech

Pandit Thakur Das Bhargava (East Punjab: General): Mr. Speaker, Sir, 1
have carcfully listened to all the speeches that have 80 far been made.  Nearly
two hundred members are therv in this House. but 1 bave not so far come across
ahy one who may have said that he represents those thirty lakhs of refugees
who have come from the rural areas. | wonder how many of us present here
bave gone for ourselves to the villages to sce where these refugees
have beon settled; what is their condition; and what arrangements the Punjab
Qovernment have made for them! I know many of us, who are present here,
have uainted themselves with the refugees who have come to Delhi. They
may mﬂng more about them than I do myself. But I do not hesitate to
say thatfex know what is the condition of these 30 lakhs of rural refugees, what
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are their requirements, what treatment has been meted out to them and what
treatment they deserve.

‘

I would like to submit, Sir, that for eight days I have been visiting the
Refugee Centres in my district. I saw with my own eyes what their difficulties
were, and how the officials of the Punjab Government were treating them. I
am not ununcquainted with the troubles that those Muslim refugees had to face
who have miprated to the Muslim majority provinces i.c., Bahawalpur and the
Western Punjab.  The fact is that they know very little who criticise much.
1 am prepared to accept that our Cabinet includes the Honourable Mr. Neogy:

» that he has been deputed specially for this work and that it would be difficult to
find a better man than him. I realise that it was difficult to find a better man
than Mr. Gopalaswami Ayvengar who looks after the Punjab Co-ordinance. I
have met him and I know him personally. I know also how well he compre-
hends the various problems and how he considers them. T have seen for my-
self how people rush to the Honourable Mr. Neogy, how they threaten him. how
badly thev behave towards him, and how, in spite of all that, he never betrays
even a sign of irritation; he rather tackles these men with a cheerful disposition.
1 know what difficulties he has to surmount. With respect, Sir, T beg to state
that even if these two gentlemen had been replaced by two gods, the problem of
refugees could not have been solved better. It is so colossal and so difficult.

This Government of ours includes mauny very big public leaders, leaders in
whom we have the fullest confidence and who give their best attention to all
things. T saw with my own eyes how the refugees narrated their tales of woe
and misery to Sardar Patel when they used to meet him in the morninug hours.
1 have accompanied many deputations to Pandit Jawahar Tal Nehru and I
know with what svmpathy he listened to the sorrowful tales of these refugees.

No Government. whatever its composition could do such a big work of reha-
bilitation in so short a time for it is full of difficulties and complications. No
other Government could have done better and so quickly this relief work which
our Government have succeeded in doing. 'We can, nevertheless improve
upan it. and that can be by avoiding a repetition of the mistakes our Government
have alreadv made. I would like to say, 8ir, that the Government should do,
and do as quickly as possible, all such things which it should ‘have done carlier
but which it has failed to do. For example there are three banks in the Punjab
besides the Punjab National Bank. They are: the New Bank, the Traders Bank
and the T.axmi Commercial Bank: They were all functioning very well in that
province.  Their shares were quoted at very high prices. Their subscribed
capitals nnd the reserve funds were sufficiently big.  Their assets worth five
crores are still lying in Pakistan. They have on their ledgers accounts of ahout
sixtv thonsands of families. These banks have asked for a loan from the India
Government upto a maximum of 70 per cent. of their total assets lying in Pakis-
tan.  And if the Government do not come forward with the necessary advance,
theze banks are bound to suffer a tremendous loss. In the safe deposit vaults
of these banks are lying Jewellery, Ornaments and QGovernment Securitics be-
longing to their clients. They are the life time savings of these families. The
refugees have already been deprived of their homes and of their property. They
have nothing else left except these things which are lying in the lockers of these
banks. If the latter go into liguidation these refugees will have to bear untold
miseries.

After the 15th of August, when Pandit Jwahar Lal Nehru visited the Puniab
our leaders had been advising the people not to leave their homes. Depenéiné
upon them, these banksz continued functioning even thongh thev were left with
nigt a few men on their staff. It was on the assurances'given'bv these leaders
G_sst.. in spite of the fact that people were running away, these bank employees
did not leave their places, nor did they remove their books. Panic would have
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taken hold of the people if the bankers had come out first.  Upto the last mo-
ment the bank employces were working there. The resylt was that at the
eleventh hour they could bring nothing out of Pakistan, not even their records.
The refugees can neither get their money lying in the safe deposit vaults in
Pakistan, nor can they know anything sbout their accounts. We cannot even
souch our money, and Pakistan will have it whenever it likes.

With t, Sir, I want to say, that for the last two or three months these
three banks have been requesting the Government for a loan. They offered that
they would pay no dividends to their shareholders till the debt owed to the
Government was cleared. They even offered to let the Reserve Bank of India
be empowered to examine their accounts during this period. But no help has
80 far been given to thene banks.  And this is aﬁ due to the ‘red tapism’. When
enquiriea are made at the Finance Department offices it is snid that the case is
with the Reserve Bank of India. en we proceed further, it is said that the
case han been referred to the East Puniab (lovernment. 1 know that the
Honourable Minister for Finanoe is very sympathctic, but in spite of that things
are not expedited,

The second point i concerned with the Relict and  Rebabilivation,  The

Iatter word means that the refugees should be g'ven Inands and houses. 8o loug
as it in not settled with the Pakistan authoritiesr rs 160 who should he the owner of
the evacuves’ property, how can we permanently cive it to the r2fugees. Lands
and houses have been given to them only for six months.  But that is not what
we call Rehabilitation. By relief is meant that rcfurces should be given such
help. till they are settled. as would lessen their difficulties. But proper arrange-
ments have not been made even for this.

About the registration of refugees alro, 1 have to sav one thing, and that is
very important.  Between the months of March and April. about five lakhs of
refugecs migrated from West  Punjab into the Enct Punjab and other parts of
Tndia. Tt was difficult to register them then. Now when many of them have
been settled in the villages, the patwaris can easily register these immigrants.

8ir. T want to draw vous  attention to one thing which is having a very bad
offect on the minda of t»» refugres. Many peo‘)le have complained to me that
the refugees from the West Punjab are responaible for the disturbances in 8aha-
ranpur and Dehradoon.  Rinularly. the Delhi public is fed up with the refugees
who have come from the Panjnh. May T gav, Sir, that it is the Government of
Indla which are responsible for all this influx of the West Punjabis iuto Delhi.
No province has a right to sav that it would not allow Refugees to come in. No
province is entitled to say that tha East Pun‘ah is meant for them and that they
ocould not come out of it.  With due respect T want to ask. 8ir, where is the law
by means of which it is desired to squeeze the refugees from the West Punjab
in the Fast Punjab.  There is no question of dissipating the solidarity of the
Punjabis.  People frormm Rawalpindi and Gurdaspur  will be strangers alike in
Moradabad or Gurgaon.,  Their habita and their manners differ as much from
those of the people of Rohtak and Hisuar as ther do from the residents of Agra
and Tacknow, Rut it docs not mean that peaple of the East Punjab do nnt
weleome the refugees.  We Irok upon them  as our brethren, and we are pre-
pared to embrace thom at all conta,

On the one hand it {« enid that a refupee shonld he given as much land as has
an ‘economio unity’. A=d on the other hand. when we look to the land left by
the Muslim ewvacuess, we find that it ia on!v thirty lakhs of acres whereas
Hindus and Sikbe have % in Pak'stan abwout 57 lakhr of acres. The land with
ue. therefore, is insufficient. .

The Chiet Officer of Rehahilitation of *he Punjab Government visited Hissar.
He convened & mecting of the penple and asked them how much land should be

.
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given to a family according to the ‘economic unity’. We suggested a minimum
measure and told him that with a land less than that it was difficult for a man
to meet the bare expenses of his family. But that oiticer sauctioned a measure
of laud, which could not suffice even for bare dai and chapati, leave aside the
question of the previous standard of the refugees. 1t is not possible for the
refugees to live a life they had been accustomed to in Pakistan. The harvests
on that side were great, so much so thut the produce of ounly two districts of
Lyallpur and Montgomery was more than that of all our thirteen districts put

ther. These refugees, as a matter of fact, are accustomed to a happy and
well to do life.

The same is the case with the urban refugees. We can give them all th~
houses that nre available with us.  But from the point of view of accommodatio
they are neither good. nor sufficient -nor are they fit for the people who have
come fromn the cities. Moreover, the mere allotment of houses does not mean
rehabilitation.  So long as thev are not made economically fit for earning their
livelihoods, it is difficult for them to pull on.

Until and unless we do that this problem will remain unsolved. [ want to
esk, Bir, if we give even a palatial building in a lane of H'ssar to a fellow who
bas come from Lahore, do vou think he will be able to live there?  Tmpossible!
Those who have lived in the cities cannot live in the villages, It is easy to say:
let us build many towns. It is easy to wish to have a town near Kurukshetra
and another between Lucknow and Cawnpore. But it is not a holiday excurs-
sion. It is not o easy to huild a town as people think. Bricks are s¢lling ab
gixty rupees a thousand.  Other building materials are not available. Tn the
fuce of all this, it is not a child’s play to have a new town built, as with Alladin’s
lamp. T, therefore, submit that there should be a Planning C'ommittee which
should ipclude representatives of the Punjab Government and the Government
of India.  Let it sit for a week and bring out an agreed plan to settle these re-
fugees. It would not at all be difficult then. t¢ send these refugees to partienlar
places according to a plan. T.et, therefore, a Planning Committee sit in Delhi
for a week and evolve a plan once for all.  That will make the task nf ehabili-
tation very easy. .

Mr. Naziruddin Ahmad (West Bengal: Muslim): \fr. Speaker, Sir, T con-
gratulate the Honouruble Minister und the Government for the splend.d feat
of organization which they have displayed in tackling the enormous refugee
prablem during these very difficult and anxious times. The statement of the
Honourable Minister i notable for ‘ts sobriety, its temperateness and its d's-
s Py Prssionate note.  Criticisms have been made in this House. It ig

very easy to criticize, but I would like to ask any Honourable Member
to tell the House whether any thing better or more spl'ndid could have been
doue b uny hwman hand. One of the honournble speakers has justly re-
marked that even the Gods would bave failed if they had come and taken
charge of the refugee problemn. ILet .us compare the ;achievement of the
present Govemment with what we saw at the time of the last Burma evacua-
tion—and insignificant problem in comparison to what we have now experienced
On that occasion a population of a few thousands came by pre-arrangement,
there were hute made before-hand for their reception, ample funds were readys,
bonorary and paid organizations were built before-hand. but waves of Burmsa
refugees could not be met adequately and the scheme m’serably failed, and
what is more, lakhs and lakbs of rupees were misappropriated in course of those °
operations. We have yet to learn that the organization that has been set up to
meet the vresent refugee problems, has shown any weakness in action of any
din.honestv in the execution. I think the amount of money involved in giving
tull effect to the refugee schem is insignificant in comparison with the gignatic
problem which the Government have to face. The difficult task has heen so
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far mnansged officiently, honestly and without any avoidable h'tch. If there-
fore I bave to say anything by way of criticism, it is only by way of constructive
suggestions. I do not in these difficult times wish to embarrass the Government
by criticism of a hostile nature. It has been stated in the House that the
Government should have sturted with & plan. I do not know what cut and
dry plan the Government could have before the gigantic nature of the problem
could have been visuslised How could the Government, unless it was a d.vine
government, have anticipeted the actual extent and magnitude of the on-rush
of the refugees. Can evacuees be made to come at regular intervals according
%0 any plan; and can any humsn agency meet that emergency according to 2
plau when any preconceived blue print was out of the question! Evacuees,
it has been complained in the House, eame in an irregular fashion; they came
fr muoh larger numbers than there were urrnngements for.  But the criticism
boge the question, The resl diffieulty of the situation was that refugees came -
without any system or order. What is the business of the Min‘ster withou$
Portfolio? He was to step in where there were none readv and handy. His
duty bafllea any sttempt at the definit'on. and it is for th's reason he has been ™
aptly described un Minister without Portfolio. In fact he had to'do everything
that could not be defined and which was not provided for, and T believe he has
dome his duty efficiently, silently and 1o the sat'sfaction of all. The evacuees
eame tn Tindin just like irregular and repenated gigantic waves of flood or the
intermitent iﬂusﬂm of a voleano snd you could not anticipate how the danger
would come, and therefore could devise measures to check it in time.

Then, Sir. it han been painted out that there are some troubles a'out the
East Punjab tovernment. 1 hear, private comments freely made here and
there. There are delicate matters ahout the working of the Fast Punjab Gov-
armment in this eonnection and 't would not be proper to g've fullest publicity
to the circumstances and considerations prevailing there. 1 hear of Adiscrimi-
patinne. 1 would onlv add my feehle voice in requestng the  Honourable
Ministers to look into the matter very carcfully—perhaps sl is ngt well in the
Rast Punjab. 1 am sure the two able Ministers would do their best to find
out & via media and give satisfaction to the public who are anxionsly awaiting
the salution of the tangle.

There s much foree in the plea that men from the Western Punjab should
be rehshilitated in the Eastern Punjab and should not be scattered throughout
the Diminion. I the Punjabis are taken over to Bihar or Bengnl or Assam,
they will not be happy there: their language is different. their food is different,
Aheir habits are entirely diffcrent. It would not be solving a problem but creat-
ing frosh onee.  Tn these vircumatanees. T hape and believe that the Govern-
ment will lonk carefully into the matter and do the needful.

Rut then the question of mhabilitat'on remaina to be solved urgently. We
cannnt lonk at the situation dispassionately and without comment. In fact,
the large influx of population is already in India and these people have been
soattered in different places. Tt ia difficult to it them in the villages or
towns. A suggestioh has been made that s new town or new towns should be
set up in Kurnkehetra or in some other suitable piace or viaces. The idea may
be terrifving tn an expert. but to us lay people the problem is not really so diffi-
cult. To fact. it we could set part land—sauitable areas—for different famil'es

) hbuﬂd!hﬁrhmllhhk&ntmudnﬁnpmbkmhnhmm
he providing » pevchological comfort which this announcement would at once
rovide. 11 landw are thus allorated then bricks can be surplied or even manu-
ctured by same of the evacuees themselves: some of them are T am sure
experts in this line and others could he trained. With regard to iron, T think
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thore should be ample iron available, but even if there is anv real pauocity of
iron there is enough wood in India to provide the necessary qt;antity of timber.
There are masons. carpenters and other skilled workers among the refugees
themsclves and they can be encournged to build houses in.the d:fferent plota
set anart for them. The refugees will get an uecupation and can make their
own living. The problem is not insoluble and is urgent and imperative. What
the evacuees now feel is that they are forlorn and friendless and are thus dis-
orgnn'sed and demoralised.  An urgent announcement would at once produce
8 psychological consolation and moral strength to susdain them in their troubles.
thex can thus be made to heln the Government in solving the problem and help
theinselves in settling down more or less perinanently in areas allotted to them.
The question deserves to be considered tavourably and very urgently. If we
go to an expert, he will wait for years; so, an expert will not do. If houses are
planned on a rough-and-readv plan now, later on a town improvement scheme
could he set up to improve the layout at leasure. If we give them this start.
the problem would automatically begin to be solved. An unsolved refugee pro-
blem is a menace to society in more wages than one.

Then. Sir. with regard to the nioney that scheme may involve, I “clearly
feel the sense of the House that no amount of money would be grudged by this
House or by the public nt large outside the House. The plight of the refugees
ig sickening, absolutelv heart-rending and evervbhody is anxious that something
should immediate be done to solve it. No Honourable Member has raised the
quertion of expenditure, and the Honourable Minister can take it that the money
would be made available; no amount of money spent on this urgent construe-
tive prozramme would be considered too much for the purpose.

Sir. the large scale problem of the future of these evacuees should be taken
up nt once; if we tackle the problem at once, T th'uk its solut'on would follow
quicklv. We have now n breathing space. and rehabilitation must be taken
up at once.  With these few words, T supfiort the statement made by the
Honourahle Minister. with the hone that the constructive suggestions which }
have made should be summarily gone into and urgently given effect to.

Shrimat{ Renuka Ray (West Bengal: General): Mr. Speaker, Sir. after lis-
taning to the statement made by the Honourable the Minister for Relief, I am
sure the House is convinced, if conviction was yet necessary, that the Cenfral
Uovernment is putting forth a great endeavour to tackle this tremendous pro-
blem that has come upon us. This problem, in spite of the ultimate sacrifice
by the division of the country and the dismemberment of the Provinces, has
not been averted, but has been enhanced a thousand-fold.

Sir. if there are one or two points that T bring up. it is not in any spirit of
carping criticiam, for I an: uware, as the rest of the country is aware, of the
trermendous magnitude of the problam that the Honourable Minister and his
colleagues in the Government are faced with today. Sir, one or two Honourable
speakers said that they did not like the use of the word *‘refugee’’. There is
nothing much in a word in itself, but the word does symbolis« an . 1t'{ude of
mind. and T am inclined to agree with them. The speech of the ¥'nunce Minis-
ter the other dav, in which he has budgeted for Ra. 26-crores for refugees im-
plied that this was an unproductive expenditure. 1 do not see, Sir, why this
expenditure on those who are reallv our nationals, need be unproductive, why
this shonld be a national liability and why it cannot be turned into a national
asset. T feel. Sir. that if the Jews. who went to Palestine and settled ther?,
could have started co-operative schemes and made the land productive, it is
not imnossible for those who are termed ‘‘refugees’” and whom T would prefer
to call “‘evacuees’’. who come to East Punjab; if such schemes are taken in
hand T do not see why that expenditure should not become a produstive one

as well.
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8ir, I am not a politician. 1 am only s social worker and it is only from
my limited experience that [ would like to make one or two suggestions to the
Honourable the Relief Minister. In my own Province in the aftermath of
the fuminr, we had to tackle the problein of rebabilitation. It bad to be done
on u voluniary basis by voluntary workers, becausec the Government of the
time wus unconcerned and at that time many eminent Congress workers were
in jwl. It wes a very difficult problem that had to be tackled and we came
to the realisation that if we went in for relief mcasures and put our emphasis
ouly un the protection and shelter of those who were uuforii:.ate victims and
did nnt lay enual emphasis on the re.absorption of these people igto produo-
tive snd useful channels, then the chances were that as t'me went on they
would doss their wense of self-respect snd becomne degraded.  This did start
happening. As n result of this experience after the Noakhali happenings the
rehabilitation s'de was cqually stressed. It wns of course a very small pro-
blem in numbers us compared to the problem that the Centrsl Government
#s tackling todnv, hut on the other hand, it must be admitted that it was
tackled merely by voluntary effort. We neither had the facilities of the Cen-
trnl CGovernment or the Fast Punjab CGovernment or any other (iovernment.
in fact, there was a great deal of hindrance. 1 askad the Honourable the
Relie! Minister » question in the House as to what was being done at least
in regnrd 1o the trained personnel that had come over from the Western Punjsb
and whether any schemes had been started by Government of a nation-build-
ing nature, schemea such as training centres for schonls, for nurses ete. One
of the greatost impadiments in the path of nation-building in this country is the
ek af tenined personnel.  Burely, Rir, when s number of tra'ned personnal
Bave come to Dolhi they could have been placed straight nway in charge of such
sehiomes and from amongst other refugees some could have heen selected and
trained in such contres. Tator persons trained at such centres could be sent
$0 the provinces to start other teaining centres. 1f this is done cven today,
Sir. xuch persann would be not a liablity but an nsset to the nation.

Turning to the housing dificulty. Sir. 1 realise it oply too well, but I would
like to have wome enlightenment from the Honourable the Relief Min'ster on
one reint Have all the hutmenta and other structures which the military
suthorities had set up during the war between here and Simln and in East
Punjn¥: nnd other parts of this province heen utllised now, and if not, would
they not he very muitahle for training sohemes of the k'nd T have mentioned.
thoug! ther mav not all be big ennugh to form refugee camps as such? 1
hopw the Honanrable the TNelief Alinister will enlighten us on this point.

Hr the Honournble Minister might aav: Tt ‘s casy to sav: ‘Start nntion-
building schemea’ but diffieult to work”. 1 am giad. Rir. that he himself raid
that it wae hin devire to start nation-huild ng schemes and allv them with the
problem af ovmcuees.  But the reneon that T have brought this question up is
beonuse 1 feel that it & necessare to do sn without anv delev. because if time
W hwt the wense of welf-reapect will be loat among large sect'ons of those whe
bave come over and then problem will bacome vere much more difficult than
the problem we are facing now. T know the class of refugees we are now deal-
ng with are of different ecategovies, hut 1 do hope that the Honourable the
Reliet Minater will try to tackle this matter from the aspect T have pointed
out

There s ann ather point which T should like to mention. My Honourable
friend. M. Sucheta Krivalani has pone inte the problem of the abducted
wotnen in great detail. 1 only want to say that this problem is one of great
importance aud immens: dimensinne When the nrohlem of general evacuees
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bas been tackled—und there are not many gengral evacuees left—all the ener-
gies ol t!'.le ‘State should be directed towards the rescue of these unfortunate
women vietims. I feel, Sir, that the most degrading and bestial behaviour
that hos emerged out of recent happenings is the treatment of women. It
005 not matter whether women who are vietims are Hindus or Muslims. T do
feel that u cnpaien of “Hunds off women and children’ irrespective of wha-
ther they are Hindus or Muslims shouid be launched as soon as possible, not
merely us u paper campn'gn but intensively, and that the highest priocivy
should be given to this work. To bring these unfortunute women back to nor-
wmal, and to restore them to society is o problem which too must be shouldered
und the help of experienced women volunteer workers sought in this reapeot:

Lastly. 1 wish to sav that it is quite true that there are many who crit ¢'se
the Governient today becuuse they feed that the Governent has not allowed
itself (o0 be swayed by the passions of the moment. The Governmeni of ladia
has kept its judgioent ciear and its balunce of mind even in spite of the great-
est vrovoention,  Whatever some people may think or say, th's much is true,
that history will pay a tribute to the present Ministry in India for this. If
Undivided India for which we fervently hope is to become a reality, at least at
some future timme when the present biliousness aud strife is forgotten, then, it
would have been impossible for the Government of India to achieve that ideal
it they had allowed themselves to be swayed by passions kindled by the desire
for rehnbilitation. [ am glud, Sir, that they have not fallen into the trap of
those who desire to prove that India is not a democratic secular state and thus
helo to encompass our final ruin.  The underlving nnity of this country must
evericully emerge with the willng concurrenge of all-—neluding those who
have <ouoht to stund uside in suspicion and distrust as the result of subtle

propagenda. .

Shri Mohan Lal Saksena: Two of myv friends who went to work in the
vers outset tell vou that every one of us here i§ conscious of the unprecedented
nature of the catastrophe that has befallen Tndia and that the problems arising
thereform are manifold, intricate and colossal. We gre also aware that any
Government even with greater administrative experience or Inrger resources
would have been baffled by these problems and therefore we feel proud of the
valiant manner in which our ‘Government has faced and tackled these prob-
leme.  We know that the Ministry of Relief and Rehnbilitation is only 9 weeks
old and the Minister without Portfolio was appointed only recentlv. We also
know that most of them have been working day and night and trving their best
to bring succour and relief to the destitute and suffering brethren of ours in
West Punjab and elsewhere. All the same, Sir, we shall be failing in our duty
if we do not bring to their notice how the people feel ahout the work that has
been done by the Ministry. !

8ir, the uppermost feeling among fhe people is that the machinery which
has been set up to work this Ministry is not inspired by the same amount of
svmpathy and idealism as the Honourable Ministers. From my own persenal ex-
pericnce, I can tell you something which will give an idea as to how the work
is carred on. Before the Cusiodian of this Min'stry was appointed, there
used to be a Refugee Officer w'th an Assistant. One Refugee Officer of the
relief workers who was the Secretary of a Relief Committee in Delbi told me
that when he approached the Assistant Refugee Officer for certain advice, he
was ut once directed ‘to go to this office for this work, to go to that office for
that and to go to another office for another. Then this gentleman asked him:
“Kindly tell me for what work should T come to vou'" and he said: ““My only
business now ir to register whatever applications comne to my office. Put since
that work deex not take more than half an hour. T sort then: sut ssbicet wise

and that is.all.”’
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Bo far us iy experience goes 1 think the 1.C.8 and the civilian machinery
cannot tackle these problems which have been unprecedented in hisiory and
this has beeu adinittcd by the Hounourable Minister. They can neither under-
stand them nor handle them with efficiency and despatch. In view of the fact
that the Military have had experience in the Burmna evacuation, I bad sug-
gcuwd to (overnment that they should install machinery on that basis, but

do not know why that suggestion wus not accepted. Even before this Minis-
try came into being the social workers were doing the work. As a matter -of
fact before the Governmenrt of Indin took it up the work mostly fell on the
shoulders of these public workers. 1 know in the Congress circles as well as
outside it, we have got men who have had experience of dealing with such
catastrophes and with such calamities and having had experience of that kind.
1 think their services should have been utilized, but T am sorry 10 say that had not
been utilizedd.  There am: men like Dr. Satish Chundes Dus or J. C. Kuma-
nmm in India who have had experience of dealing with such calamities, bub
st

their sorvices and their experienco have not been utilized. In the month |

of July there wan dificulty about housing the refugegs and then I went to see
one of the Searotaries of the Defence Department and asked him how many

of thess military barrncks could be spmed; nnd he replied that on account of

the Joint Defance Couneil he oould not spare even one of them. Then I told
bim: ‘*What is the meaning of our Prime Minister saying that we are proceeding
on 8 war basis’’. That meant that whichever building is vacant we are entitled
to take posseasion of it and if you are not going to spare these building for the
refugees who are lying in the open in Hardwar, we are entitled to take pos-
sessinn of the camps in the neighbourhood and you may turn us out after-
wards. However subsequently 1 was advised that some of them consider the ques.
tirn that they will be placed at our disposal and our request would he favour.
ably oonsidered. One of the leagne workers came from Roorkee told me that
a oamp was vacant; and T saw the Seceretury, and the*Ram Nugor camp wns
placed at our disposal and he gave n copy of a letter which was sent to the
Chief Secretary, U.P. Government. Later on when I saw the Chief Secretary
ton days Iater T was told no such letier had been received with the result thas
the posscasion of the camp could nnt be taken and the refugees had to suffer.
Even round about Delbi there are mil'tary barracks which are lying vacant and
are not being utilized. Yesterday Mr. Puri from N.W.F.P. narrated to me
the difioultios of evacuses who are being brought from N.W.F.P., from Bannu
and other districts. The ncroplanes bring them only as far as Ambala. They
are not hrought o Delhi beesuse there is a ban that no refugee should come
here, The Government thinks that the refugees are not coming, but they
retunally came by buses and find their way into Delhi. It is simply eruel. |
think a botter courme  would have been if some nrrangement is made round
abont Palam ar some other aemdromen whore tents could be pitched. Suche-
tajl has told us that the Defence Minister had offered to place 1,000 tents at
ber disposal bud she could not get more than fifty so far.  While people
are pus to \mneceasary tmuble the aeroplanex are ecoming to Delhi without any
passengems.

We know that while evacuating by seroplancs officers are known to have
taken bribes in the selection of passengers and T want to know how many of
thear officers were prosecuted or punished for that. Corruption has crepd
nte  the omanisation of the cer-in-charge of the evacuee property.
Suchetaji has told me that there is corruption there and there are cases where
spplications have been taken out and others introduced on parment of money
10 the clerks or to the officers. And agnin T am told that whatever decisions
were taken & week or ten days sgo are not promptly carried out on some
fiimer excuse or cther. At the very instance T sugpested to the Honoursble
Minister that T am one of those who feel that our Ministers are greatly ham-
pered by the 1.C.8. machinery which is wooden and not sympathetic. 1

L]
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wanted that at least this Ministry should be manned by non-officials who had
sympathy for the suffering humanity. I was told that for a week the Honour-
.gle Minister could not get any Secretary for no Department was prepared
to spure an 1.C.8. Secretary. I placed some of my friends working in our
Party and 1 understand there were offers from big businessmen like Tatas
and Birlas who were prepared to place the service of their staff.

The Honourable Shri K. O. Neogy: The Houourable Member is wholly
misinformed. I did try to obtain men from big trading houses, but all of
them declined to spare any suitable personnel.

Shri Mohan Lal Saksena: Two of my fiends who went to work '‘n the
Ministry, after waiting for three days had to come uway—either there was no
work for them or officials would not like non-officials to come in.

My Honourable friend hus told us that States have offered to co-uperute.
Has he cared to find what sorf of Co-operation they sre giving? Suchetaji
sgoin here told me that she had received a communicaticn from the States
Departineut that Bharatpur had offered to take 135,000 refugees. She had
correspondence with Bharatpur State as to how they were going to provide for
the refugees and what avocation they were going to give them. They replied
that they would be providing all of them. So she sent 450 and two or three
persons accompanied them and they were there for three or 4 days very well
looked after. Tul afterwards the State author ties neglected them with the re-
sult that all of them had to come away disappointed. This State had offeced to
take 15.000. In Alwar I found recently 1,75,0000 Mcos had left the rural side.
15,000 Muslims have left the city. The Ruler had offered to take first 1 lakh
rcfugees and had said that even if he had one loaf of bread he would share
it with the refugees. Afterwards they wrote to the Government of India thab
he will ke sbout 60,000. I went there and found that 6,000 are there and
thev are not being looked after. Although they are getting rations in food
the refugees are not getting any cloth and whenever they come to Delhi they
are told that the provision is made there. Even the flour sent by the Governmen$
of India was not sold to them unless it became infested with worms and then
it was sold at Rs. 17/- a maund instead of 14 rupees a maund. The Rajah is
supposed to be the champion of the Hindus and the Premier also goes aboub
talking much about Hindus and yet this treatment is being meted out to refugees
who are all Hindus. These Hindu refugees have not been provided with suitable
accommodation. I think it is necessary that the Government of Indias should
tackle this problem on a basis of national calamity just as we deasl with war. 1
do not mind whether or not the Government of India take up the whole work
but there must be their representative in each and every State and Province
to gee that the refugees are properly looked after. As for Bahawalpur T am in-
formed that there are 70,000 non-Muslims still there. These persons have sold
their belongingd and they are pow concentrated in camps. o doubt since the
Nawab has come, there is some improvement of the situation; but so fur as these
persons are concerned they are not prepared to stay on, becange once bitten they
are twice shy. Bome of them have been forcibly converted, their relations
have left and so they are uot prepared to stay there. I think immediate
steps should be taken to evacuate these persons and provide for relief while
they nare there, hecause the Government camps have been disbanded and the
Nawab bas asked these .people tq go back to their villages. Their lands and
cattle have been disposed of and they hsve nothing to fall back upon. and
they must be helped. Not only that. the State servants when they came

and went to the Labour Exchange were told that there was no provision
for them and their names were not even considered for vacancies. What is
therefore needed is that the Honourable Minister should see that the machi-
Dery works with greafer sympathy and vision. In fact our aim was to feed
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and educste and clothe 40 crores of people. We must now prepare a band of

workers for this great task. Among the refugees there are engineers, educa-
tiouista and businessmen whose talents and resources sho be utilised.

And if Governmoent wants it can raise 8 lpan of s hundred crores to rehabili-
tate them. We must have a band of selfless workers who will work in a rnis-

sionary spirit of sympathy instead of merely carrying out orders that are issued

from the head office, and that too half-heartedly.

The Honourable Shri N. Gopalaswam! Ayyangar: BSir, if | intervene in
this debate at this late stuge it ‘s not because I feel that T can make any
substantial addition to the very comprehensive account which has been placed
before the House by mny Honourable collvague Mr. Neogy. That account. if 1
may s6y %0. is 0 very modest description of the great work that he und his staffi—
pot excluding the 1.C.8. members of it~have been doing during the last three -
months. (An Honourable Member: In spite of the 1.C'.8.) T would not agree to
that amendment. The work has been done nnd has been so well done because of
the very sctive and enthusiastic assistance he has received from his staff and
tho other officers who work under him.

Now, Sir, if | wish to place snything befare this House it will not be in con-
nection with matters with which my Honourable colleague is more imimnul{
comected ; it would rather be matiers which [ have had to do something wit
sfter I cmme into the Guvernment. Viry soon witer 1 assumed office and after
J had had n little time to study the problems connected with East Punjsb I
felt that one of the most urgent reeds o be uttended to was the speeding up
of evacustion of people from one dominion to the other. That was forced
upon me by mofe than one consideration. The first consideration was the large
oumbers that were involved: the second consideration was that the winter was
uear us. and therefore I thought that the beat way in which I could be of asaist-
ance to my Honourable colleague on the one side and the East Puigab Govern-
ment on other would be to take off their shoulders some of the burden that
this particular aspect ol the refugee lem forced. upon the atten-
Slon of Government. And therefore with the assistance mainly  of
our armed officers. very largely of my Honourable colleague
the Minister for Transport and the Railwsy Board, with the assistance
also of the Ministurs of the FEast Punjab Government, we evolved an organiss-
tion which was caleulated to orgmuise this movement on a regular basis and to
M& sbhout a comp'ete tranafer of population between the two dominions in the
quickest possible time. This movement after it had bLeun organised. startcd
on the 2lat October. On the 30th Ooctober the position was that about 28
lakh Muslims were in India asiting evacuation and about 11 lakh non-Muslims
bad to be brought over to India {orm West Punjab and the Freatier Province.
Aftor thet date we divided up the period that was before us into ten-day sec-
tiond, and in cach section armangements were made both for evacustion by
rail and for evacuation by foot and notor transport. And the House will be
interested W hear how this scheme has worked. In the St tenday perind—
21nt to Blst October—aix lakha of Mualins entered Pakistan snd about '5-5
lakhs of nou-Muslims entered lodin. From 1lst to 10th November 6-5 lakh
Muslimg ind 1'8 inkh non-Muslims; 11th to 21st Novrmber, 3-8 lakh Muslims
und 18 lukh non-Muslims. Between 21st and 25¢h Noveinber there were 7°7
lakh Muslima on the move and in transit o Pakistan and there were 1-4 lakhs
of non-Muslims on the wove and in the trasit to India from the other side. ‘So
that abovt the 2B1th November the balance that renwined to be moved was
smen here about 4 lakha of Muslima from this side and about 8 lakhs of non-
Mualima from the ather side.  Aftor those dates the movemeni hae been evans
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more rapid. I must warn the House not to be too meticulous about examining
the acouracy of these figures; 1 can only say that they are-approximately re-
liable and we have obtained these figures from persons who might be considered
to kuow most about the numbers involved. *

But this particular figure which 1 am giving you now, as to what the state
of things was yesterday, will prove a very agrecable surprise to you, assuming
that the figures supplied are entirely accurate.  This is from our Special
Officer in Lahore. The latest information indicates that in West Punjab there
are only 40,000 refugees in concentration camps awaiting evacuation. There is
some difference of opinion about the number of refugees in pockets. The
military evacuation organisation estimates it to be 50,000 and our Chief Liaison
Uficer thinks it is about u lakh. Whatever the accurate figure may be that
shows that we have practically reached the end of the evacuation of all non-
Muslims from West Punjab who were concentrated in camps either of a large size
or of a small size. The figures as regards Muslims awaiting evacuation, I
bave not got those figures as late as yesterday. But this is the figure which
we got for the period ending 22nd November, 1947. The Muslims that remain
to be evucuated—the estimate of their number—was about 18 lakhs and the
estimate of the time within- which they would all reach Pakistan was as
follows: *

Between 21st and 80th November—5 lakhs.
Between lst and 10th December—5 lakhs
Butween 11th and 20th December—8 laukhs

As u matter of fact a good many of them have moved in already by today. In
order to speed up the movement of Muslims into Pakistan, .as also to help the
sick, infirm and old people to truvel, not by foot, but by rail, it has been deci-
ded to keep the trains running till all of them have been cleared from this
side.

That gives you an idea of the amount of work that has been done in this
direction and the bulk of the credit for it should go to the military evacuation
organisation of lndia,  Their efficiency in this respect has been beyond praise
and [ wish to take this opportunity of publicly thanking them for the enthusiasm
and energy they put into this matter. But what is more to their credit than
their mere efficiency is the manner in which they have obtained the co-operation
of the military evacuation organisation of Pakistan, and that has considerably
beiped in making a success of these movement operations.

Now, Sir, one matter was mentioped by my Honourable friend, Mr. Mohan
Lal Saksena, and that related to the Bahawalpur State. He stressed the
need, and very rightly too, of evacuating from [Babawalpur sall those Hindus
and Sikhs who wanted to get awsy from there to what they considered to be
places of greater safety. We have had this very actively under consideration.
We recently had s conference at which a deputation of Bahawalpur refugess now
in Delhi met me together with a Minister of the Bahawaipur State, and we
discussed the whole matier with fhem. Buj ab the time, in view of the offers
of assurance which had heen made by their Nawnh, the representatives who
met me were not in a position definitely to say whether those who had come out
of Bahewnlpur wanted to go back there, or whether thosr who were in Baha-
walpur wanted to be evacuated from there. Time was given to them for the
turrose of ascertaining the wishes of their own people and within the last day
or two we have been informed that they would rather come out than go back.
The matter is under consideration and we are evolving arrangements for the
vurpose of speeding up evscuation from there. In this comnection you will be
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toterested to hear what our military evacuation organisation bas said on this
POil"oi .

““We have at lust succeeded in sending trains with Indian escort through
Babawalpur State. The first train carrying non-Muslims from Multan reached
Fagilkha on 21st November. We have been told that the State will in future
collect non-Musliths at the various ruilway stations where the Pakistan mili-
tary orgunisation will be asked to send empty rakes to carry them to Fazilkha®'.

1 hope this is & definite commitment on the part both of His Highness of

Bahawulpur and the Governmnent of Pakistan..
Tuking that to be so, ] think we should be able 1o run the necessary number
of trains for the purpose of getting out those now in Bahawalpur desirous of

getting out in the quickest possible time. :

There wus one importaut suggestion which was made by my Honoursble
friend, Mr. Muushi, and that was that it would be desirable to make refugees »,
snd all the probleus gonnected with them a Central subject and practically
the administration of all the measures that we undertake in conmnection with
this problem, sbould be iy the bands of the Contre. Now, 8ir, in a matter ~
like this it is noressary for us to proceed with caution. It is not always wise
%0 do what for the oment and on momentary considerations we consider would
bring about a better state of things than exists now. We bave got to remem-
ber that whatever policy we may decide qn at the Centre with regard to theee
problems, & great portion, the bulk of it, will have to be implemented by
machinery for which we ahall have to depend on the Provincial Governments,
io order to make the scheme work. Now in a problem like settling le on
land. iv involves an amount of investigation and enquiry and the exploiting of
the information which is in the hands of the Provincial Government, and the
Centre is not cquipped for the task of doing that work with ag much efficiency
as 8 Provincial Government can, if only it went about ité business in the pro-

per way.

Now, you wmay «ay, it has been suggested in the course of this debate, that
shere arn logitimate complaints against the manner in which the East Punjab
Governnunt have gone about this buniness

1 would only aak the House to judge the East Punjsb Government and the
apM complainte that have been made aguinst it with a certain amount

o of care and caution. The East 'unjab Govermmeunt got into office
In & period of what 1 would call turmoil and it had to begin almost from the
soratol.  In spite of it and having been intimately connected with the manner
in which it has been discharging its obligations, I have no hesitation in saying
that they have given an nccount of themselves which no Government which
started it career under similar disabling conditions could bettered. I ought
to insist vu this, because 1 am afraid it is too easily taken for granted that all
that the refugees are now suffering from can be traced to the inefficiency of ths
Eaat Puniab Government, if not something worse. 1 amn not here to say that
the administration of the East Punjub Government has been perfect. n~r is our
adminisiration here altogethor perfect. It is necessary to r.wnci. ..r th-t the
numbers they had to deal with, the crowds that poured into Fast Punjab durine
tho werke that have passed xince the 15th August and the kind of problems
that they had to face would have shaken any Government. even if it had been
a well.eatahlished one which had been functioning for years. Therefore 1
thought it war iny duty to stand up for that Government in this House but,
tn doing so. T am not unmindful of the fact that the working of that Govern-

wment is capable of considerable improvement.

-
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1 think my Honoursble friend Diwan Chaman Lall referred to the manner
i which business had been distribuied umongst the Members of the East
Punjab Ministry. 1 think he said that more thai one minister was doing the
work of two and a half ministers. 1 rather think that one or two of them
pave been doing the work of four mimsters. At a time like this, when they
gre fuced with problems of this colossal magniture, there is room for a reshuffi-
ing of the subjects amongst the different ministers of the East’ Punjab Govern-
went 5o us to wake the burden of each man something which he can tackle
with efficienzy. There is also room, in my opinion, for an expansion of this
Miuistry und for placing the most imnportant subjects of law and order and of
renabilitation in the hands of ministers who are not hampered by burdens of
a neavy character in other directions and whose policy and competency will be
sbove cavil. Having said that, I still would reiterute my position that with-
m the resources at their disposal and in the conditions in which they had to
work they have done well on the whole.  The condition of East Punjab today is
much better than it was two or two and a half months ago and a great deal
of the credit for that should go to the Min'stry and, if 1 may say so, to the
Governor. who gives them an amount of guidance which is drawn from his
wide and large experience as an adminisirator in this country.

There were a few other points which were referred to in the course of this
debute and on which I would like to say a few words. The first is the contro-
versy regarding safe deposit vaults, banks and property. Wiih regard to safs
deposit vaults the House is in possession of what did actually occur.  The
question of Lanks is now -under active consideration both in the Relief and
Rehabilitation Ministry and the Finance Ministry. As regards property that
also is under active consideration of all of us.  All these three subjects whish
are of the most important character have been set down for discussion with the
ropresentatives of the Pakistan Govenrment at au inter Dominion conference.
Thix was to have been held more than a month ago but owing to the illness of
more than one minister of the Pakistan Government it has had to be postponéd.
The House will be inierested io bhear that I took advantage of the opportunity
afforded by Mr. Liaquat Ali Khan's visit to Delhi to have a preliminary talk
with him two days ago on all these problems and I might say that on the whole
bis reaction was favourable to a proper and just settlement of all these three
issues, The present idea is first to have an Inter-Dominion Conference at the
Becretariat level, that is to say our officers will meet their officers and explore
possibilities of settlement, and their report will come up before an Inter-Domi-
nion Conference of Ministers, at which we- will take decisions. At the end of
that it is hoped that the two Dominions will be able to issue a statement of
policy, which will be the same as between the two Dominions and which would
be implemented by them without any reservation thereafter.

There was one matter connected with railway movement—a small matter—
which was referred to by two representatives f;om the United Provinces and
that was the ineffective kind of screening that was done at Kalanaur.

[A% this stage Mr. Speaker vacated the Chair, which was then occupied by
Shri Mr. Ananthasayanam Ayyangar (one of the Panel of Chairmen).]

Mr. Chairman, let me refer to the criticisms that were levelled, I take it,
partly against the Railways, partly against the East Punjab Government and
partly against the Army department. Kalanaur was fixed as the screening
point afier all the Governments and interests roncerned had been consulted,
because it was felt that that was a convenient point fcr getting down people
from trains which had been invaded by unauthorised persons and keeping them
at Kalanaur ¢ud sllowing to proceed further on only those people who had to
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prooced to Delhi. But, as generally happens, and I believe as thg¢ Honour-
sble the Railwny Minister has so often pointed this out to the House, these are
not altogether under our coutrol. People do storm and swarm over these
temiis und sonchow find their way to places to which they want to go. Crowds
thus gathered at Kalanaur; but after a discussion with the Premier of the
United Provinces, who said that at Kalansur there was no arrangement even
for feeding the people who were detained there, we shifted the sereening point
to Jagadhr, because it was thought that, if pople were detained there, they
mldm-rnmtommdmphcewdeepin. I do not say that the
system has w very well. There have been complaints that quite s large
number of ita had been issued by district authorities in East Punjab—so
many that the truins went crowded and nobody oould do anything for
stopp ng people at places and preventing them from proceeding forward. We
bave asked the Fast Punjab Government to do their best to prevent such un-
authorised travelling.  They protest that they are doing their best, their officers
protest that thev nre doing their best and it is hoped that something will come .
out, perhaps in the wny of easing the situation. Now that evacuation will be
eomp'c‘ed woon and we shall have made arrangements for temporary sheltering
during wirter of ull the refugees that have come over, it might be possible to-—.
put on mrore craine and disperse people to the localities they want to go to.

There wos went'on of the fact that teus of thousands of refugees were now
withous o roof over their heads, that dhey were staying on railway platforms or
on vpin greunel,  Thet certainly has been the state of things in many places.
But recently we have tackled this problem in consultation with the representa-
tivea of the East Punjab Govermment. 1 do not know if 1 can vouch for its
entire acoursey, but I have been told that the officer who is responsible for
refugees in Fast Punjab now claims that there is not a single place where you
will find & refugee without some kind of roof over his head—even if it were mere-
ly phe eorrugated iron sheet on & railway  platfortn.  That is the claim  be has
made. This much I can inforn the House and that is that the East Punjab
Government took kindly to o suggeation which I made at our last discussion
with thetn, and that was this that when they are allotting groups of refugees to
villages and sllotting land and houses to them, they might simultancously ask
tham to moake provision for housing during winter urban ropulutian amount.ng
to 10 per cent. of theinselves, so that even if 20 houses had been sllotted to them
they might huddle up in 18 houses and make two available far peaple who were
urban refugees from IVest Punjab and who therefore could not be allotted land in
those villages. That is the kind of billeting which T suggested and which 1
think ought to work, and I was interested to hear that the officer respousible
lor necommaonlating the refugees in East Punjab thought that it could be casily
bnplemented.

Sir, | have little more to say.  All the other criticiams fall within the province
of oy Hannureble colleague who 1 have no doubs will deal with them.

Shri M. 8. Anoy (Decoun and Madras  States Group): Mr. Chaimisn, we
have listaned to a debate in which many points have been made out, to some
of which wy Houourable friend Mr. Gopalaswami Ayyangar has given a reply
sira My object in rising in this debate is to categorically invite the attention
of the Honourable Ministers, Mr. Neogy and Mr. QGopalaswami  Avvangar. -to
trea points,  Bome refugecs happened to see me the other day.  They wero
{rom the North Western Frontier Provinee.  The story they were telling me
was ahout the refugees detained there in the district of Baonn and some parts
of that Province. The nuinber of peopls there is about 24.000 accorniing to
them. Under the arvangements which [ am told exist at prescnt hetween the
Gavernment of Jndia and the Pakistan Government the responsibility of proteet-
ing the refugees in  Bannu & undertaken by the Government of
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Pakistan and it is they who have to bring them up to a certain place called Muri,
1 think. The complaint of those gentlemen is that under the protection of the
Pakistan Army these 24,000 people or so, whatever be their exact number, do
not feel that they will have what may be called a safe journey up to that point
as they are not sure of their own security under the protection of the Army or
Army Officer who will be accompanying them from Bannu. They ask whether
it is not possible for the Government of Tndia to send any part of the Indian
Army which may either be on this side or which may already he working on
their behalf in Pakistan to this place and entrust it with the custody of these
persons during their journey from Bannu to Muri, and that the army officers
working for them in India will take charge of them thereafter. That is one
point that they brought to my notice. They think that if this ix not done they
are not quite sure about the fate of those 24.000 persons. [t is a mntter of
urgency nnd T am sure that the Honourable Ministers will sec whatever they ean
do to give relief to them as promptly as possible

There is also another point that was brought to my notice.  That was in
connection with the affairs of the officer who is known as the Custodian of
Evacuee Property. A new office like that has come into being and T win told
that n considerable part of the property of the refugees who have left Indiu for
Pakistan is in charge of this Custodian. That property must be there. Tt is
stated that very often persons who come and make representations are able to
get some part of that property without the Officer being in a position to make
due ¢nquiries about the identity of the man or about his being the proper cluim-
ant. Tt is on the recommendation of some other person and through some
extraneous influence that the man gets it, and the Custodian who is in charge
of it or the Deputy Custodian is unable to stop this thing. I have heard reports
of that kind. T do not myself know what it means and 1 was confounded. 1
bring this matter to the notice of the Honourable Minister Mr. Neogy so thut he
may sce if there is anything like that. If there is. it is a very serious state of
thing. Then the Custodian will be there only to sign the papers without heing
sble to troe the property and give it back to the proper claimants when they
come.

Sir, many Honourable Members have made severul useful suggestions. Muny
of them have said that it would be necessary for.you to think of building n new
town or suburban towns with a view to making permanent arrangements for
these men. My own impression of this matter is this. In connection with
this refugee question the Government of India must first determine upon some
definite policy. The kind of advice that is being given to people nowadnys
loukk to e to be woving in cross-currents.  Some persons are thinking in one
way while otber persons are thinking in another wny. There are very
taponsible  persons  who  maintain  that  thowe  who have come lere
mast  go  back. That is one view. That ix the idenl state of.
thing  which in being  insisted _upon, while there are others
wha gav that these people have come here under certain conditions and it is not
humanly possible for us to think that those fundamental conditions which forced
themn to leave the land and migrate to this country will be changed within a
Masonable time. and therefore the problem before the Government of Tndia is
Y have some perinanent scheme to absorh them in this country and to provide
;‘r::i'i:: .i‘ df“l.len"lmng Il;:-.re. T do not know vt;ihich policy the Government of

s following. ear pronnuncements made by responsihle members—not
reeuu_ily of the Government but those who can be crédited to be in close
"uch with the Government—who spesk on this question and give advice.

l am not sufficiently conversant with all the details to be in iti

( 1 I rsal a ition to
?:‘j'_ sny dehtm'te advice, but it is necessary that our present Govxnent nt
| }'h. consisting of the :blest. of the nublic men that this country nould hav-
given, should now be in a positionto decide what exactly is the responsibility
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they are to bear in this matter. They should be in a position to&now whethes
the problem is one of absorbing all those evacuees who have come over to this
country or whether it is only a problem of niaking temporary arrangements fox
them, lesving the question to be dealt with at a later stage, thinking in the
meantime there might be o possibility for them to go back in which case the
Government would‘%e relieved of their responsibilities in the matter. 1t is time
for them to comne fo n definite conclusion. My own conviction is that, coloseal
and immense a5 the magnitude of the problem is, it is a problem which has to
be tackled onee und for all and they must proceed on tha basis.  If T may vea-
ture to make n suggestion un the data that ix available to me, I feel they should
start on the conviction that it is a problem of making permanent arrangements
for thew In thix Innd, they have migrated from their part of the country. they
have comne hore und we must be prepared to absorb them and make the best use
of those who have come here now as a permanent part of the Indian population
her:.  On this basis, if they onee do that, I have no doubt—we have got able
statestnen und very able thinkers who ean be relied upon to provide us with suit-
able remedies to deal with the sitnation, difficult as i3 is~—the problem would be
solved anee and for all, '

Bir, there in oue more point which [ would like to toush on. I am told thas
im ut questions of policy are vet to be settled. I entirely agree that pro.
bably the proper enunciation of the policy will also largely depend upon coming
to some ngreement on these important point« between the Government of Pakis-
tan and the Government of Indin.  That might take its own time, but if there
is any way to expedite decisions, | have nn doubt the Honoursble Ministers in
~harge will give their best attention to the 1uatters and reach deeisions ss expedi-

tously as possible.

tHaving dealt with these points, there is one other point to which I have to
ninke n n'-‘lvnuw The problem  of cvacuees with which the present Govern-
ment has to deal in no doubt of a very colossal and unprecedented nature. One
of my friends who spoke carlier made a reference to the problem of Burma eva-
cuces which it was iy misfortune or good fortune to tackle, and in the course
of his remarks e made reference to the fact that the then Government waus not
able to deal with it. Tt would be improper of me to ssy anything on that point,
being mywel! then in churge of the particular portfolio. I had to deal with that
but this wuch I can ssy as regards arrangemepits for refugeer that so far as
they were concerned, & well thought out plan was aid down, to be continued
even till the end, and a good deal of material was Foﬂectul as %0 how the
arrangements were to be made in those days. Seven big volumes of reports are
in the secretariat in charge of the Department of Commonwealth Relations.
Por reasons best known to the Government of India. they were not published.
But though the problem was no doubt of a comparatively smaller magnitude
vis-a-via the one which the present Government has to face. those reporte might
\ably be of some use to my honourable colleagues Mr. Neogy and Mr. Gopa-
mnﬁ Ayyangar in getting some olue in laying down their policy tn deal with
the numerous details of these requirements of theae refugees.

With regard to the criticism  of & particular officer. T have no desire to say
anything at this atage. The matter ix sub-judice. :

Rnowing a little of the dileultioa which a problem of this nature necesearily
involvea 1 syinnathise with me honoyrable frienda Mr. Neogy and Mr. Ayvan-
gar: hut T am glad that in making the selection of these two able atatesmer of
Indin. who have large experience not only as legislators but al.:o
as  sdministratons in  various  capacities. the Government of India
deserves to he comulimented. and T think the “interests of the refugees are rafe
in their hands.  Of course we should be there ever ready to give all assistance
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and advice that they may need, but I have no doubt they are therc to do the
work in such @ manner that the refugees who are the worst sufferers will get red-
ress of their grievances and will feel later on that under the most difficult condi-
tions they had the best administrators who have done justice to them.

The Honourabls Pandit Jawaharlal Nehru (Prime Minister and Leader of the
House): Sir, The experts have spoken and others who huve intimately been in
touch with this problem have given us the benetit of their advice and criticisms.
There has heen some praise of Government and plenty of criticism, and I think
probably there is a great deal of truth in both. For my part I feel, not only for
myse.f but speaking on behalf of the Govefnment, a certain inadequacy in having
to deal with this problem, because however efficient or however able or:com-
petent a Govermmnent we might be the problem is so big that one is apt rather to
quail befor: it. I do not know what in future m'ght be said about the handling
of this problem not only by this Government or by the East Punjab Government
or by this House or by all our officials and others: but T do think that in that
future history it will be said that vast and colossal as this problem was, some-
thing which might shake the very foundations of Government and the socinl
order, the people of India stood up to it bravely, tackled it. and, T hope, ulti
mately. solved it to the advantage of the nation, for after all, no government.
however good it may be. can tackle such a problem without a vast amount of
public support. It is essentially a problem in which the co-operation of vast
numbers of people is required. We have got into the habit in past days or past
periods of thinking too much in terms of a Government doing this or not daing
it. of blaming a Government for this or that. Now T do believe that a Govern-
ment must shoulder their responsibility. My honourable friend Mr. Aney nsked
the question whether we want to make ourselves responsible for the rehabilitation
of all these people fully or just temporarily. Well. if he wants an answer 1
should say that any Government of India should make itself responsible for the
well-heing of every Indian in this country. and not temporarily responsible but
permanently responsible.  But it is all very well for me to say that but 1 know
that in this country vast numbers of people are starving or have no housex, are
poverty-stricken and all that: but the point is that we as a Government and we
s¢ a House must realise that it is our responsibilitv that cvery Tndinn should
have food to eat and a house to live in, and education and opportunities of pro-
gress.  If that is so for everyone in the country, certainly it is so for these un-
happy countrymen of ours who have suddenly found themselves lost 1 the
storm that arore.  We recognise that responsihility fully. How far we shall
discharge it ‘s a matter of our ability and strength. and the country's strength,
and it is a little difficult for me to be definite and precise about it

We have heard in today's debate a great many points raised on the practical
aspect of the question; I should like to draw the attention of the House to
certain other and psychological aspects; if I may say so. When any great
catastrophe comes. a Government or a country tries to ameliorate the lot of the
sufferers ; they adress themselves to their task with all their strength. The pro-
cess of healing starts immediately after the catastrophe. Here we have been
dealing with a very peculiar state of affairs;: the catastrophe was a man-made
::l:astmphe.—not a natural pbenomenon like an earthquake or a fire or some

er calamity like that—and all the evils or man’s passions followed it through-
:ut and follow it still so that while we tried to beal, the process of destruction

ent on. On the one side there was a process of building, on the other of
i g up, sctually, phys_nellly and even more 80 in men’s hearts. All the
N mu;;:r: u‘smti.bought in terms of belping certainly, but also in terms of
b:l'ﬁng! e . when you mix up these two feelings the result is that the

Plog part suffers.  You do not create that proper atmosphere of helping and
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rehsbilitation and building up, when half your mind is surned #§ breaking down
snd hurting others. -

There has often been talk of retalistion. In fact all this sorry and terrible
business that bas happened in thess three or four months everywhere, might
be put in one word—'‘retaliation’’. Each person, each up, apparently
thul'm of retelisting so as to protect one’s own interests. Now it passes my
thinking end umﬂtm bow anybody can think that in the state of affairs
that we have to in India today, we can help any cause by widespread or
smaliscale retalistion. 1 have not a shadow of doubt thas if, as soon as the
ostastrophe overwhelmed us most people thought in terms not of retaliation bub
of bealing and stopping it, 75 or 80 or 80 per cent. of this business would have
been stopped. But we did not—1 am not talking about this House of course;
1 um talking sbout the pussions that were roused in this process. People
thought that they would protect their interests or the interests of their dear
ones by hitting out snd hurting others and thus by this process of retaliation
possibly bringing pressure on the other party. Exactly the same feeling worked
all over the place on both sides with the result that every act of retaliation
brought furthor retaliation and the vicious circle went on.

And yet I find people talking in terms of retaliating, and yet I find news-
mpers and others blaming this Government for not adopting a retaliatory policy.
& want to say quite clearly that so far as thin Government is concerned it is
not going to adopt the method of retalintion.  Of course every Government has
to protect the interests of its citisens, of those who look to it for help. We
are going ta protect themn by every means; if they are attacked or if they are
injured it ix our business to protect them in every way.  But we do not think—
leaving out any higher plane of action-~cven in the narrower plane of expedi-
eney und self-interest that the way of protecting is the way of retaliation and
injuring othors

1 do not know if Members of this House or others outside when they talk
or think about these problems give much thought to any future picture of India
that they niay have before them.  After all, unless we have some such picture
what are we aiming at, what are we working for, and what kind of edifice are
we onnstru~ting? It is important that we should do so because when we are
denling with millions of people who bave lost everything and are :rying to help
them and rehabilitate them, we must have same picture. I am not merely
talking in terms of actual rehabilitation which is very important, but something
even further than that. What exactly are wo aiming at? We bave scen a
torrible operation—the cutting up of the living entity of Indin—and we have
seen the still more terrible consequences of it  We mayv blame this or that
individual—and no doubt many persous and groups have been terribly blame.
worthy—but the something that has happened has been on such a cataclymsic
seale that it passes human blame. 1t is in the nature, if T may say g0, of
some mighty tragedy of which the Greek dramatists have written, which comes
and envelopes and overwhelma a nation and where human virtues and human
failinga somehow count for little.  This is a big thing that has happened. so
that mere blame doex not help nor saving that it is the result of so-and-so's
ill-will or action.

In tracing these events it is easy enough to know. and we all know, what
are ita major causes. Nevertheless the thing that has happened has been so
wmdmdlmn&inihuu nature that it does little good to excuse oneself by
mnmhgmhurd\umn?n. Let us be quite clear about this: that whatever

ed,



RELIEF AXD REHABILITATION OF REVUGEES 919

far worse than injury to property, injury to all manner of things, even
injury to life. The terrible thing is how it has perverted men's minds and

ted the minds possibly of the younger generation that is growing up seeing
these horrors. -

Now, what is the kind of picture that we have in our minds? What are
we building for?  Are we building for conflicts, wars, destruction and the rest,
to satisfy a feeling of vengeance which may be justified? Or are we building
for some other type—building for peace and ordered progress? For my part,
I bave no doubt at all about this. Again, not from any high moral ground but
from the narrowest ground of expediency and the national good and the indivi-
dual good, if we try to lay stress on the destructive part, on the vengeful part,
on the retaliatory part, we shall build nothing at all; we shall carry on this
misery and this trouble till some time or other at last the nation turns to pro-
gressive aund constructive endeavour.

Looking round, personally I see detinitely signs of the healing process start-
ing. Probably that is & more hopeful thing than all the work that this Govern-
ment or anybody else might have done. That healing process has started—no
doubt every process starts because of iudividuals working to that end—but
probably it has started by the reaction to the shock of events, ultimately and
gradually; as the passions of the moment have cooled, people have begun to
think a little more deeply and realisé the folly of much that has been done. May
I say one thing rather personal, if I may say it? It has been a terrible time for
those who have to shoulder any responsibility. 1t has beeu, no doubt, a terrible
time for apy sensitive human being who lives in India. The name of India—and
when 1 say ‘India’ I am not referring to the Dowinion of India but this country
of India which will remain Indiu, whatever politjcal divisions may take place—
became mud because of what many Indians had done—and Indians still live in
Pakistan and they continue to be Indians, whether they call themselves so or
88 DPakistanis. The curious position arose that those of our detractors and
enemies who live abroad and who often have to manufacture all manner of
storics and fales against us did not have to manufacturc anything. All that
they had to do was to quote one person against another. All that they had to
say was what certain persons in Pakistan wrote about India and what certain
persons in India wrote about Pakistan. Now, we need not balance that. 1 am
merely saying that, what appeared in foreign countries, just quotations from
what Indians said against each other. Now, it may be, and I believe it is, that
when such things occur, there is n measure of right on one side, more right and
perhaps a measure or less evil, and more evil on the other. I need not tell the
House what my opinion on this subject is, as to where more right lies or more
evil. But the point is that so far ns the outside world is concerned, it is there—
this mud-slinging, these acts, these horrible acts. What could they think of
India then? We may have heen interested in clearing our honour as against
Pakistan and the Pakistan people no doubt wanted to show that they were not
evil-doers, but the fact remained that whatever the rights and wrongs, the whole
reputation of India suffered and it became a dreadfully difficult thing to clear
that reputation. Blood had flown and many millions of people had shed tears
in this country. Tt was not easy to wipe ourselves clear of that blood till at last
we approached the question, not in the way we had been approaching it, but in
a spirit of healing, and not in a spirit of revengeful retaliation or of recrimina-
tion. although recrimination mav bave been justified. Retaliation does not
belp. That is the first point which I venture to place before the House regarding
the spirit in which we should deal with this problem.

The second point—and it is also related to the first one—is that in these

days when we lived fevered lives—speaking personally,—I do not think I could
have carried this burden at all but for one fact, and that fact was the magic
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of our ¢ Leader, Mahatma Gandhi. 1 have not s shadow of a
mmymh that just as be performed s miracle in Bengal, so also he per-
formed his miracle here. The obvious mirscle may not have occurred here, but
pone the less there was the miracle of his presence which affected the situation
tremendously. 1 would beg of you, therefore, to consider this problem in this
context, in regard to the future of India.

Now, coming to the problem directly, 1 would mention two essential facts
of it which I oonsider most important. We have to look after the , do
this and that for millions of people, but whenever there is a huge problem one
inovitably bas {o give certain priorities. Talking about everything, trying to do
overything, means sometimes that you do nothing at all. What are obvious
priorities in this problem? I say the obvious priority is that the youth, the
students, young boys and girls should be saved, because after all the future of
India upon them. All bonour and respect to the older generation who
arp suffering, but the first priority must go to the youth who should be saved
not ouly from the point of view of life, but saved from the point of view of
broader things. y must be educated, they must be looked after and they -
must be made proper citizens of India. I think, if I may, even as s Member of
the Government criticise our own government, that we have not paid sufficient
attention to this aspect of the problem. We have, of course, generally speaking,
hut I think far more attention should have been given to this aspect. We
should concentrate our attention, even though evil m:l. befall others, as in a
war or some other oalamity, to the saving of these children—boys and girls
and students—and provide for their education and their future. That, of course,
in also s big problem, but it must be tackled because the whole future of Indin
deponds upon them.

The second, though it is not second really, it is at least as important, is the
saving of our women folk who have bheen nhducted, nod when I say that, let me
repoat again, this is not an one-sided problem. Women have been abducted in
both the Punjabe and clsewhere. Womnen have been abducted by the thousand,
not a fow rases. Nobody knows the exact figures, but if you knew the estimatad
figurea, both for West Punjab and East Punjab, you will be staggered at the
pumber. Therefore, one of the highest priorities should be given for the relief
of thoae women. Of course, attempts have been made and thousands have heen
rescued, but tona of thousands still remain. Now, this work cannot be done
canily without full co.operation of the two QGovernments in the Punjab. It
sanunt he done otherwise. You can take an army and march in. and you may
conquer and defeat the enemy, but you do not rercue anvbody thereby. There-
fore. we have to approach this problem from the point of view of co-operating
with ench other and naturally, all parties are concerned in that co-operation,
and in a certain measure we have achieved that co-operation, but not enough
vet. I hope that within the next few davs a more efficient organisation will grow
up in co-operstion with both Governments for the rescue of these abducted
womnen. Thesa two aspects I place specially before the House for consideration.

One thing more. We want to render all possible help to these people who
bave sufferod. Members of the House have pointed out that if you can spread
out the families in all the 700.000 odd villages of India, you cen absorh them.
That i» very interesting. this mechanical calculation, but I do not think it takes
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two members. The burden was distributed just like armies are distributed in
that way. No particular attempt has been made to think of that problen:
that way. Take the East Punjab. It has suffered greatly, but they have their
millions of people living there. \Why should not each family in the East Punjab
accommodate one other or one, two or three persons? Accommodate a million or
two million persons. Let the Government help them if necessary. Let them
help them by money or by food or whatever it is, but immediately millions should
be accommodated or be helped to spread out and then you may think about
permanent arrangements. Unfortunately to some extent our social conditions
do not fit in with this kind of thing. People do not like these difficulties to
anse. They can accept somebody and not somebody else. You cannot do it
at the sume time as they did in Burope during the War. 1t is a matter worth
pursumng. Your problem of temporary accommmodation becomes less, not only
lesser if you spread out these people, these vast camps that have grown up need
not have grown up. Secondly, there is this business of lurge numbers of
refugees going into the rest of India. Now the rest of India ought to do every-
thing in its power to help them; that is true. Apart from vague statements and
heroics, let us examine the problem from the merits. 1f you look at the East
Punjab population—] won't go into all these figures, 1 will give you the result
of these figures—the post migration population of the East Punjab is likely
1o be one miillion und a half less than prior to the migrations. For vurious
reasons, whatever the population was, there were more Muslims going out and
less Hindus and Sikhs coming in, and further about 6,00,000 Hindus and Sikhs
from the West Punjab have spread about over the rest of India, and unfortu-
nately large numbers of people have died and 8o on and so forth. The result is
that at the very least the population of the East Punjab after these migrations
will be one million and a ha.f less than it was before; it may be more or less
Now, therefore, if that is so, then the question of large numbers of refugees from
the Punjab not finding room in the East Punjab does not obviously arise. The
question arises in another way. Punjab used to be in a sense the most pro-
sperous Province of India, from the middle-class: point of view, from the pessant
proprietors point of view. In the West Punjab, the average holding was, let us
say 20 or 35 acres of very good land—they have not got that in the East Punjab,
neither good land nor the big holding.  They are providing with 1 helieve ten
acres, not 8o good land und there is complaint:  **We cunnot do with 10 acres™.
When friends suggest that land should be given in the United Provinces or in
the C. P. or Bengal, or wherever it may be, certainly if land is available it
should be given, it has to be remembered that the average holding of the United
Provinces is 2} acres; so it comes to this; that in order to provide two persons with
a room you put people in a room where they are slready ten persons. You are
putting two more in it. We cannot be vicariously generous; we osnnot put a
greater burden on the poverty-stricken people of any place merely because you
want to be generous. Let us be generous, Eut not obviously because apart from
everything else this is going to give rise, as it is giving rise, to grave discontent in
various ways and an unfortunate tendency to dislike these refugces coming
there. We do not want that to happen ; this kind of thing sows seeds of bitterness
for the future. Therefore, the problem has to be examined in all its aspects in
this way and the burden bas certainly to be spread out, the financial burden and
the burden in many other ways is, of course, being borne by the whole of India
todav and it will be borne. But this business of taking land where there is no
land and giving the land to somebody is not a proper way of giving relief. So
far as the question arises, I see no difficulty. I think tke land in the Punjab
including. of course, the States in the Punjab is enough. The problem will
arise in regard to the urban dwellers and I think we should try to absorb them
and help them in every way in other parts of India slso. In fact cities can be
built in East Punjab and will be built which will absorb them, so that the
problem, if analysed, is not so big or difficult of solution. People seem to think
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that somebow the East Punjab is a tiny little place where people have not goé
room to stay. Therefore they should spread out all over the place. The East -
Punjab from any Indian standard is not only enough but bigger from the popu-
lation of Indis point of view to absorb those who come. But from another point
of view, the Indian and the urban point of view, it is not big enough to absorb it.
1t is perfectly true at the same tune because it has been shaken up—the big
cities cannot absorb the population in a few villages in the East Punjab. That
is o big problein sand we must st any rate act promptly and we shall be able to
solve it by not on!i' building cilies in the East Punjab, but by taking them to -
cities in the rest of India having colonies, suburban sreas etc. As a matter of
fuct the Punjubees fortunately are a very enterprising people, more so than, if
1 tay way wo, the-people in most parts of ludia. To them is due the prosperity
of their provinee und with the help that they are obviously going to get from the
Btate, 1 have no doubt they will make good far more rapidly than probably any
othor people in India might have done. 8o, big as the problem is, I do think
that thero is nothing in it which should really frighten us. But if 1 may come
back to what I begun with and say thut if we tackle this problem in a spirit of
retalistion, wu get into trouble. Here in the City of Delhi there are lakhs of
lo who are refugeos and all the time we are having trouble in the housing
and there in a continvous preasure on Muslim houses where Muslitus still dwell
bere to push thew out. Now from any point of view, Governwental or other, it
is b hlﬁoimpmper to think that residents of Delhi, because they are Musliws,
shou »ushed out. It is unbecoming to put up with it. It is unbecoming
for the Delbi Administration. No nation, no Goverument, no country can carry
on if it follows that kind of policy. If a national requires protection he must be
zivm that protection, whether be is a Hindu or a Muslim or anybody. Now it
true thet there ix pressure of refugees coming in and diffculties arise which
in some cases are insoluble unfortuustely. We must be clear about it and the
Administration must be quite clear about it, that you do not solve the difficulty
lﬁ creating another diffioulty. That is not the way of solving the difficulty.
ay 1 tinally say that in regard to some of these problems, as Members will no
doubt know, the All-Indis Congress Committee met some days back. They
rn thought to that and they passed certain Resolutions. Some of those
tesolutions may be termed ‘unrealistic’ in part, may be, nevertheless they
wanted to emphasize that outlook and T want to say that we as a Government
entirely adhere to that policy and will try te follow it.

The Honourable Sari K. O. Weogy: 1 would very much like not to spoil the
effect of the speech of the Honoursble the Prime Minister. There were many
wints that were raised by iy honourable friends and I should have very much
ked to give my points of view in reply to them, but I have to restrain mvself
in thin matter. I can only give the assurance to the House thst all the sugges-
tions that have fallen trom my Honourable colleagues would be given the utmost
weight and will bave our best considerstion. There are, however, one or two
matters to which I cannot but refer. The first relates to the complaints that
bave been made aguinst the Custodian of Refugee property. I have alreadv
reforred to the matter in my opening speech. I want to assure the House that
5 ra. the comnplaints that have been' voiced on this occasion have reached

) ﬁonmh‘md (u;h:g‘ :) ‘t:‘ub: inqkuiry into the administration of the
orpanisa Y @ » undertaken. 1 would onl .
able colleagues to wait for a few days. y wak my Honour

Rather an unkind reference was made to my staff. T am deeplv obli to
my Hongureble colleague 8hri Gupalaswami Ayvangar for h-ngpJelexrdsd my
stafl. All that T need sy in addition to what he said in that connection is that
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they have given me and Government their whole-hearted and loyal co-operatiom,
and that the cause of the relugees is very dear to them.

Sir, there has been a general discontent about the pace of the progress made.

me tell the House that I am thoroughly dissatisfied with myself. I feel
my shoulders are not broad enough for bearing the burden that has been
laid ou me; and let me give one final assurance that I shall not stick on to offics
the moment I feel that I do not enjoy the confidence of this House.

The Assembly then adjourned till Eleven of the Clock on Monday, the lst
Deocember, 1947.
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